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LEG ISLATIVE ASSEMBLY 

Friday, 8th March, 1946 

The Assembly met in the Assembly Chamber of the Council House at Eleven 
.of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in the 
Chair. 

STARRED QUESTIONS AND ANSWERS 

(a) ORAL ANSWERS 
RESIGNATION OF COL. :MISS HANGA RAO 

771. *1tlr. )[anu Subedar: (a) Has the attention of the War Secretary 
Leen drawn to the All-India· Women's Conference resolution passed at 
Hyderabad (Sind) regarding the subject W ACIs ? 

(b) Have Government received this reso!ution, and have they replied to it? 

(c) What were the reasons for the resignation of Col. Miss Ranga Rao? 

(d) Have Government seen the reports of interviews by her in the press? 

(e) Has any official reply been vouchsafed, and what is the correct informa-
tion on this subject? 

)[r. P. Kason: (a) -Yes, Sir. 

Cb) Yes, Sir. Government have received the resolution and a repiy has 
already been sent. 
(c) and. (e). The reasons for the resignation of Miss Ranga Rao have already 

been explained in my reply to part (a) of Starred question No. 196, asked by Mr. 
Ayyangar, on the 12th February 1946, and also in her interview in the press. 

(d) Yt;S, Sir. Government have seen an account of an interview given by 
Miss Ranga Rao to a representative of the Associated Press of India which 
appeared in the Statesman of the 17th September, 1945, and other Indian papers· 

:Mr. )[anu Subedar: In view of the great agitation in the minds of the public 
over the causes of Miss Ranga Rao's resignation, why have Government ~  

published the letter of resignation in which the causes have been given? 

:Mr. P. )[ason: I have replied in the House giving the reasons. She has 
herself stated the reasons and it seemed unnecessary to discuss the matter 
further. 

:Mr. )[anu Subedar: Is there any reason why the terms in which the resigna-
tion was given and the causes as they were given in Miss Ranga Bao's own words, 
should not be known to the public and, if there is no such reason, will the 
Honourable Member place a copy of that resignation in the Library of the House? 

:Mr. P. )[88OIl: Yes, Sir. I will place it in the Library of the House. 

Sri )[. Anant.hasayanam Ayyangar: Mav we know if the Honourable Member 
i~ ~ ~ . to have any independent inquiry regarding .~h  fact whether racial 
dlscnmlDatlon was shown or not and what was the cause of these resignations? 

Mr. P. )[ason: Yes; ~ have l i ~  before that we have considered the 
~  and held what mIght be described as a departmental inquiry into this 

matter and the whole question was gone into; and the shorlage of Indians in the 
officer ranks was one of the main rE-asons for the decision to disband the corps. 

Sri )[. AnanthaSayanam Ayyaugar: What is the reason for not having an 
~ i  into the allegations that have been made and a number of other allega-
tions also? Has not the Honourable Member written to me that he would 
h ~ an A. P. I. agent to make an investigation into the matter and report to 

( 2039 ) 
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Mr. P. KasoD.: There are two parts of that question. (a) I do not think that 
there is really any value to be obtained from a public inquiry. ~hi h would take 
up the time of officers who are hardworked in view of the decISIOn ~h  ?8S ~  
taken to disband the corps. (b) With regard to the reply to my ~l  ~ h~l.lh 
I said we would ask the A. P. 1. if thev would care to bave an mterview Wlth 
Lady Carlisle, they replied that they aid not wish to do so, and as I .h~  
explained the matter very fully to the House it has had a good deal of publicIty, 
all that has been answered. 

Mr. )(anu Subeda.r: May I know why Government are not ~ ~ ~ the ~
India Women's Conference, if they are so willing, to hold thIS mqUIry and WIll 
they give full official co-operation if the All-India Women's Organisation institute 
such an inquiry? 

Mr. P. Mason: No. We would not .. The women of this corps have work to 
do and they are very busy . We are disbanding them steadily and that will mean 
that those who remain will have increasingly a good deal of work to do, and 
an inquirv of this nature would take a lot of their time. I cannot see that there 
is any need. 

Mr. Manu Subedar: May I know why Government are permitting allegations 
of the gravest. character,. of outrages by British officers on these women to go un-
chall.enged and uninquired into and why they will permit the assumption in the 
publIc mind through burking an inquiry as my Honourable friend is doing? 

.Mr .. P. Mason: Why we permit these allegations to be made is because we 
behe,:e m the freedom of the press. Why an inquiry is not made is, as I have 

~  because I cannot see that it will serve any useful purpose. As for 
saymg. h ~ we are allowing these things to go unchallenged, I have challenged 
them In thIS House a number of times and made a very full statement. 

Mr. Manu Subedar: Why not permit the women sufferers to come forward 
in an open and public inquiry and see what they have to say? Why not let 
them face those who have assaulted them and who have taken advantage (}f 
their superior position? 

Mr. P. Mason: Will the Honourable Member kindly repeat his question? 

Mr. Manu Subedar: Why should Government not hold a public inquiry and 
pennit these women who have suffered these outrages at the . hands of persons 
who held superior authority to have their say and why should Government 
merely content themselves with challenging these allegations here in this House? 

Mr. P. Mason: I am unable to know of any case in which a person has been 
treated in this way. As I explained the other day, two reports of rape have been 
made and both proved on investigation to be unfounded. 

Mr. Manu Subedar: Who made this investigation? Were the women con-
cerned permitted to Bay what they had to say? Were they before this particular 
investigator in the company of people who would pJ:Otect them against victimisa-
tion? 

Mr. PresJdent: The Honourable Member will put one question at a time . 

. Mr.' P. Mason: Yes; it was a court-martial. • 

Mr. Ahmed E. B . .Jailer: In view of the fact that this question has aroused 
deep interest among the members of t4is HouRe. will the Honourable Member 
consider the desirability of appointing a committee of Lady Members of this 
House to submit a report to us for our guidance. under the chairmanship of Mrs. 
Ammu Swatninadhan? . 

Kr. P. Mason: No. I have already said that I do not think an inquiry would 
serve any useful purpose, and it would take up the time of members of the 
corps and it would stir up a great deal of trouble, which I do not think is neces. 
sary in view of the decision to disband the corps. 

Xr, PresIdent: Next question. 
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WOMEN'S AUXILIARY CORl'S (INDIA) 

772. *1Ir. Manu Subedarl (a) Will the War Secretary please state the 
total number of WACls whose salary com,es partly or wholly from ~h  

Indian Treasury, and how many of these are Indians, Anglo-Indians and 
non-Indians? 

(b) What is the .total number of officers of WACIs and how many of 
them are Indians, Anglo-Indians and non-Indians? 

(c) How many WACIs have been demobilised, how man,y are going to be 
demobilised, and how many of ~h  would be Indian; Anglo-Indians and 
non-Indians? 

(d) Is recruitment of the W ACIs still going on, and is there any training 
exhibition in connection with new entrants? 

Mr. P. Kason: (a) The incidence of the expenditure ~ the l ~  ?f 
members of the W. A. C. (I) is the same as that of the umt or formatIOn ill 
which the;y are employed. To 'work out the actual figures asked for in this part 
of the question would involve an amount of time and labour which would not be 
worth the result. 

(b) The total number of W. A. C. (I) officers on the 1st January Hl46 , was 
1,008. of whom 152'were Indians" 196 Anglo-Indians and 660 non-Indians. 

(c) 603 members of the W. A. C. (I) had bee;1 demobilised by the 1st January 
1946, leaving 10,575 persons still in the Corps. Of these 4,229 are Indians, 
4.152 Anglo-Indians and 2,194 are non-Indians. I regret that no figureR are 
available showing the nationalities of those already demobilized. 

(d) As regards the first part, recruitment was stopped on the 1st January; 
as regards the second part the answer is in the negative. ' 

Mr. :Manu ~  May I know why in the process of demobilisation Indians 
and Anglo-IndIans are preferred and why non-Indians are not demobiIised first? 
Xr. P. M:ason: That is not a fact. 

:Mr. :Manu Subedar: In view of the fact that 80 many Indians and Anglo-
Illdians have been demobiliserl and 2.000 non.Indians are still in this corps, wiG 
my Honourable friend now tell this House whether Government will demobilise 
the non-Indians first before sending on the streets persons who have rendered 
good service to Government?· .' 

Xr. P. :Mason: No; demobilisation does not proceed on a racial basis at aJ.l. 
I t proceeds on the grounds of /Voups which are based on length of service and 
~  

Shrimati Ammu Swa.minadhan: May I ask the War Secretary how Il!a.ny 
among the Senior Controllers and Senior Commanders are Indians and how many 
Rre Anglo-Indians-among the senior officers? 

:Mr. P. :Mason: I should require notice of that. I have answered it also. 

Sri •• An&nthasayan&m AyyaIlgIl: How many posts of officers who have 
resigned-I mean Indians such as Miss Banga Rao,. Mrs. Srinivasan and others-
have been filled up by Indians or Europeans? 

1Ir. P. J[aaon: The numbers are not much. There were 5. I do not kIlO'" 
who has filled the posts which they held. 

Mr. Manu Subedar: Have not more' Indian officers resigned? 

:Mr. P Mason: If vou look at the statement which I made on the last 
occasion, you will find 'full answers to that. 
Xr. Xanu Subedar: Is it not a fact that some of them have subsequently 

resigned? 

Kr. P. JIason: Subsequent to what? 

Kr. llanu Subedar: Subsequent to that answer. 
Kr. P. Jla8on: Not so £al' as r am aware. 
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Sri M. Ana.ntbasayanam Ayyang&r: Is it a tact h~  not one of these posts 
of officers who have resigned has been filled up by IndIans? 

Kr. P. lIaSoD.: I am afraid I cannot tell you who is holding those appoint-
ments now. 
Prof. N. G. Ranga: When will you disband the whole of this corps? 

J/lr. P. Mason: I have repeatedly answered that question. It is hoped to 
completely disband this corps early in 1947. 

Sri M. Ana.nthasayanam Ayyang&r: Is there any provision for resettlement or 
rehabilitation of the W. A. C. (I). 
J/lr. P. Mason: I gave a very long answer to that on the last occasion. 

Sarti&r Ma.ngal Singh: :VIay I know whether the Indian and non-Indiall 
members of the W. A. C. (I) were getting the same treatment? 

Kr. P. JIaaon: Yes, they do. 
Kr. Ma.nu Subed&r: May I know why European women are still being 

retained in this service at the cost of this country while Indian women are being 
demobilised? 

Mr. P. Mason: That, Sir, does not arise ou,t of the question on the paper. 

SMUGGLING OF PREOIOUS METALS AND GOODS OUT OF INDIA 

773. *Kr. llanu Subed.&r: ( a) What special measures were taken by the 
Honourable the Finance Member to prevent smuggling of precious metals 
lind goods, of which the export is either prohibited or controlled, through 
the land frontiers in India towards the west and by means of countrycraft 
from the western coast to the Middle East, and how many cases were detected? 

(b) What steps have Government taken to prevent smuggling of precious 
metals and goods, of which the export is either prohibited or controlled, 
along the land frontiers of India to the east (into Burma and China) by land 
l'outes, a-nd how many cases have they detected? 

(c) Have Government got hold of big parties engaged in unauthorised 
~  of cloth from India, or have they only succeeded in tracirig a few 
petty cases and petty parties? 

Mr. B. C. A. COOk: (a) and (b). I regret that it is not possible to specify 
within the compass of this reply all the measures adopted by Government to 
deal with the danger, of export smuggling nor obviously, be in the public 
interest to do so. It is not possible to give detailed results more particularly 
since the Hon 'ble Member has not limited his i ~ either in respect of time 
or space. In general, however, the position is as follows. 

At points of exit from British India by land, sea and air, Customs or other 
staffs are posted for traffic regulation as required; these include certain Tand 
customs lines for the regulation of traffic between British India and neighbouring 
foreign possessions or Indian States. Such regulation provideR for the checking 
of goods of which the export is either prohibited or controlled. Ever since the 
introduction of control Government has been taking constant measures to make 
such regulation effective including re-distribution and reinforcement of stafts 
where necessary,. such measures being where possible co-ordinated with • Service' 
security arrangements. This applits equally to the Eastern frontier where, how-
ever, until recently the danger has been by air rather than over the land routes. 
Rewards admissible to members of the staff responsible for successful detection 
of offences are on a scale calculated to encourage keenness. . 

(c) Government have not succeed.ed in tracing any such big parties, but, if 
the ~ ~  Member has any eVIdence to suggest that such big parties are 
engaged m thls traffic, I should be very grateful if he would give it to me in 
confidence. ~  cases have however, been detected and the offenders have 
been dealt WIth. 
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Kr. )[anu Subedar: Is ita fact that an airman was found taking gold from 
Calcutta, that he was tried and let off, because the evidence was not satisfactory? 

Kr. B. O. A. Oook: I do not know. I will have to make inquiries. 

Kr. Ahmed E. B. Ja.I!er: May 1 know if cloth worth crores of rupees was 
exported from the Jamnagar port. If so, may I ask the Honourable Member 
what action the Government of India have taken against the Government of • 
India officials who were posted at that port to control smuggling? 

.r. B. O. A. Oook: I must ask for notice. 
Kr. Kanu Subedar: Have the Government now taken any measures to 

prevent smuggling of gold in India and what is the position with regard to the 
smuggling going on in the North-East frontier of India? 

Kr. B. O. A. Oook: I do not understand what the Honourable Member ;means 
by smujl"ling of gold in India. 

--Kr. Manu Subedar: Hitherto prE'cious metals and goods were being smuggled 
out of this country and all sorts of means were employed at various ports and land 
frontiers--countrycraft, Arabs, 'Iraqi Jews and others were ·found dabbling in this 
nefarious traffic to the disadvantage of the country. My whole suggestion is 
whether at the Portuguese Ports, the IndIan State ports and generally as regards 
countrycraft and the land frontiers the Government have strengthened their 
hands in order to prevent things leaking out of this country, which should not 
leak out, at least so far as gold is concerned. 

Mr. B. O. A. Cook: We have a preventive staff which, I bElieve, is adbquate 
in aU places, and I do not think there has been any change in the situation since 
the imposition of the' import duty on bullion. 
Kr. Manu Subedar: With regard to cloth, may I put one question. The 

supply of cloth to Bengal has disappeared in thin air. The Honourable the 
Commerce Member has repeatedly mentioned that he has actually given Bengal 
more than Bengal's quota. Have the Government been able to trace by any 
special agency, instead of mere rewards, the systematic smuggling of cloth out of 
India which must exist on the borders of Bengal? 

Kr. B. O. A. Cook: That is hardly a matter for the Customs staff. There is 
no customs frontier between Bengal" and other parts of British India. 
Mr. Manu Subedar: Will the Honourable Member tell this House whose duty 

it is to prevent the taking away of thin, fine cloth which this country needs very 
l~ across the Eastern Frontier of India? 

Kr. B. C. A. Cook: I agr-ee that that is a matter for the customs staff but I 
have no reason to believe that the Customs ~ are not doing all that is neces-
sary. If the Honourable Member has any detailed information, perhaps he will 
give it to me in confidence? 
Mr. Manu Subeda.r: Why has not a special C. 1. D. organisation been set up 

for tracing cloth which is disappearing from the Eastern borders of i ~ 

Kr. B. C. A. Cook: The Government have no reasOn to believe that the dis-
appearance is on such a scale as to warrant the appointment of a special staff. 

Kr .• anu Subeda.r: Another member of Government told a different stury. 
Sri M . .Ana.ntbasayanam Ayyangar: Is it not a fact that the Madras staff for 

this purpose is undermanned and they are not able to prevent smuggling to any 
extent? 
Mr. B. O. A. Oook: I do not think so. I will make inquiries. 

Sri •• .ADanthasayazram Ayyangar: Has not the Hono!lrable Member received 
any representations from the Madras Department that "he staff there ought to 
be increased and brought into line with the other provinces? 

Mr. B. C. A. Oook: I ~  ask for notice. 
Sri •. Ananthasayanam A.yyanga.r: Is it not. a fact that detective officers 

Were murdered in Madras? What steps are Government taking to prevent that? 
Mr. B. O. A. COOk: That also is news to me. I will find out. 
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PltOPAGANDA THROUGH AND SUBSIDY TO NEWSI'Al'EBS 

774. *)(r. Ilanu Subedar:(a) Has the attention of the Honourable Member 
for Liiol'lllatiuli and Arts been drawn to the leading editorial of the Da:wn 
I1t::\\"sl,uper, dattd the 2,')th ,Jauuary, i946, and does he propose to indicate as 
to how lllany papers are receiving subsidy, grant or subscription, and of 
'what amount, from the revenues of the Government of India through the 

• Department of Information and Arts or any other Department of Government? 

(b) How many papers are receiving money through advertisements giyen 
by the Information and Arts Department of the Government of India or by 
other Departments excepting advertisements relating to business, such as 
supply, disposal, tenders &c.? 

(e) In what kind of views  or policies are Goyernment still interested in 
illSt.illillg into the public mind through newspaper propag'mcla? 

(d) What steps have Government taken to stop all expenditure of this 
nature? 

The Honourable Sir Akbar Hydari: (a) Yes. Apart from the subscriptions 
paid by the various Departments of the ~l  of India £<:1' ~  purchase 
of copies of newspapers for their own use no subSIdy or grant IS gIven to any 
newspaper out of the revenues of the GoVel'l1111ent of India. 

(b) The number of newspapers who receive such advertisements varies 
between BOO and 350. 

(c) Government's publicity is factual and informative. 

(d) Does not arise. 

Kr. Manu Subeda.r: With regard to (b), will the Honourable Member give U8 
a,n idea of the amount spent per month on these advertisements in 300 to 350 
newspapers? ' 

The Honourable Sir Akbar Hydlri: The' Honourable Member has misunder-
stood my reply. There is a list of 300 to .350 newspapps out of ' ~i h a certain 
number of newspapers are chosen, accordmg to whether the pubhCIty has to be 
.all-India pUblicity or only regional publicity. For example the House will re-
member that during the cloth crisis there was a good deal of advertisement in 
most newspapers a.bout cloth control. There were advertisements in regard to the 
arrival of consumer goods and in a very few day", GoYermnt'ut fire embarking ·In 
an All-India campaign of publicity in regard to food. It is for these purposes 
that these advertisements are issued. 

JIr. Kanu Subedar: In view of the feeling that is in the public mind and 
which has been frequently expressed in this House itself on previous occasions 
that GOvernment expenditure  on this purpose was very high and very extra-
vagant, will the Honourable Member consider a scheme by which this expense 
can be kept down? 

The Honourable Sir Akbar lI.ydari: This is being done on entil'ely commercial 
lines. We get a eertain  rebate from the newspapers because of the two 'months 
or three months publicity, but I will certainly consider an,\ suggestions whieh the 
Honourable Member might make ~  mp as to how the expenditure on advertise-
ments can be reduced. 

Prof. N. G. R.anga: Mav I kIiow when the name of this Department was 
changed and who metamorphosed it into the Department of Information and 
Arts and whv? 

~~ II. . h . ~ Ayyangar: May I know if any foreign periodicals are 
recelvmg any substantIal amotmt from this Government? 
I . 

The Honourable Sir Akbar llydari: Not that I am aware of. 
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775. *JIr. K&nu Subedar: (a) Will the War Secretary please state if it is 
a fact that complaints have been made with regard to discrimination ~ i  

the IlJdian members of the W ACIs, and whether Government have noticed 
in the press complaints of the rudeness of the Army persollnel to the Indian 
members of the \YACIs? 

(b) What ia Government 'a policy with regard to the future of this 

(c) Do Government propose to give an undertaking that only 
(including Anglo-Indiana) will be taken in this service in future, and 
European will be recruited? 

service? 

Indians 
that no 

Mr. P. Mason: (a) Yes, Sir. Two cases of rud8ness were reported, both of 
which were investigated. . 

(b) It has been decided to disband the Corps. All recruiting has he ell stopped. 

(0) Does not arise. 

Diw&D.. Chaman La1l: :May I ask whether he has any reply to the first part of 
the question? 

Mr. P. Kasoo: I have replied to that. 

DiwiD: Ohaman La1l: 11y Honourable friend has replied i.O the second part of 
the questIOn. Is there any reply regarding the first part of the question '! 

Mr. P. Jlason: Yes, Sir. Complaints of thai nature have been mostl} not 
from the members of the Corps itself. I could answer it in detail but it will take 
lOme time. I do not know whether I am expected to do that. 

Mr. President: The Honourable Member can answer it· in detail. 

Mr. P. Mason: I think this question of discrImination arises from a very 
simple fact, one which I rather deplore and which, I am sure, other Honourable 
Members of the House deplore, but it is a fact, that until quite recently it was 
exceptional for an Indian girl to earn her own living and to be trained for that 
purpose and to have experience of the earning of her own living, whereas among 
the European and Anglo-Indian community it is exceptional for a girl not to 
expect her to earn her own living. 'I'herefore. ~  this corps was formed. a vasi 
majority of those who had previous experience of t.his kind of life, that is, business 
life, and of earning their own living, were either Europeans or Anglo-Indians lind 
for that reason the great majority-admittedly-of the officers are 'c)ilher 
Europeans or Anglo-Indians. 

ShriJDati Ammu Swaminadhan: May I ask whether the Honourable the War 
Secretary has read the article written by the Chief Commander Anne Collins 
unaer the captiOll "Eight months with the W. A. C. Is." which runs thus: 
"This second ~ ~~l will not be easy of achievement, as, to speak to the average Indian 

women of responsIbIlIty and of service to India is to appeal to conception at present unknown 
to her." . 

I want to lmmr from the War Secretary whether he has read tIii<; IIrtide and 
whether he thinks that she is correct in making that remark? 

Mr. P. Maaon: I haye seen that article. It is an expression of personal 
opmlOll. And if I am asked tQexpress an opinion, I would ISHY {hat rao not 
agree with it and I am ver." sorry that it was said. 

Shrimati Ammu Swaminadban: Why do you consider this a personal opinion, 
when it is the Chief Commander of the W. A. C. Is. who has made this report 
and it must have been published? What steps the War Secretary hilS taken to 
eontradict such a report? 

Mr. P. 1Ia8on: Actually, this lady is not a.member of the W. A. C. Is. but 
of the A. T. S. The rank of Chief Commander sounds ra.ther more importani 
\ban it is. It is equivalent to Lieutenant-Colonel and this .i ~ is an expression 
of her personal opinion. 
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Diw&U Ohaman Lall: Does my Honourable friend consider a person like that 
fit to hold the post she is holding? 
:Mr. P. KasoD.: Well, Sir. I very much regret that she did ~i ~ ~hi  particular 

article •. but everyone should be entitled to express a personal opmlOn. 

:Mr. M. Asaf Ali: As a large number of questions are being ~  in ~  
House and a large number of complaints have been made by the public on this 
Bubject, will it not be proper for the War Secretary to place the case of ~  
W. A. C. Is. before the Defence Consultative Committee and let th,em deCide 
whether an inquiry should be made. Let the whole situation be explained to 
them and then they can come to a definite conclusion instead of having questions 
and answers in this House every day. 

Mr. P. Mason: I think that is an excellent suggestion. I may say that I 
very much regret that I have not been able to make. a statement of that nature 
to the House because this is the first occasion on which this question has been 
reached for oral answer and I should welcome that proposal. 

)[r. M&Uu Subedar: I have heard that Government propose to reconstitute 
these W. A. C. Is. some time in the future. If that is so, may I know why 
Government will not consider the claims of those who have rendered good service 
to them and recruit after some time some new persons to this service, or will 
they give an undertaking that if and when this service is re-constituted, the 
Indian and Anglo-Indian women who were concerned with this service will be 
given preference? 

:Mr. P. JIason: As I explained before, owing to the social conditions to which 
I have just referred and which are rapidly clianging, the great majority of the 
officers are at present 'either Europeans or Anglo-Indians, and in my opinion and 
I think in that of Government, it will be preferable to have a corps in which all 
hope ap. equal start. Therefore we decided to disband it now and at some future 
time, when these social ~ i i  have changed to some extent, to start it 
again. But that will be a decision for the future Government to take and I 
think it would be very wrong indeed for me, to give any assurance as to what 
they will do. 

)[r. Manu Subedar: In case the future Government has not got the control of 
the Defence, will this Government. whose spokesman is my Honourable friend. 
convey such au assurance to these unfortunate women who are being thrown out 
of work? 

l'tIr. P. :Mason: That, Sir, depends on or assumption whiCh I do not thinK is 
worth considering. 

Sir oowasjee Jehangir: May I ask whether there . is any question of re-
constituting this corps? 

Mr. P. Mason: Not at present; Sir. It may possibly be re-constituted in 15. 
20, 25, 30 or 35 years. 

Sir Oowasjee Jehangir: Who first started the idea of re-constituting this corps? 
)[r. P. Kason: My friends over there. 

Sir Oowasjee Jehangil': Is it the Government's intention to reconstitute this 
corps? 

l'tIr. P. Mason: No, Sir. What I said was that possibly some time in the 
future the future Government may wish to re-constitute it. 

. Diwan Ohaman LaU: What are the social conditions mv Honourable friena is 
referring to? . 

Mr. P. Mason: The Honourable Member wishes me to repeat the remarks I 
made a few minutes ago. I was trying to explain that the education of Indian 
women has not in the p.ast usually been directed to their earning their own living 
and the number of IndIan women who have actually earned their living has in 
the past been small. Their number is now increasing and the part they are 
taking in public life is, I am glad to say, increasing steadily. 
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Diwan Chaman Lall: May I ask whether he has had any difficulty in getting 
the ~  of recruits f9r this particular job that he wanted? 

1Ir. P. Kason: Very great difficulty, indeed. 

Diwan Ohaman La1l: Is the difficult v due to the racial discrimination that 
exists? . 

Xr. P. Xason: I do not think po. 

RETURN OF REQUISITIONED PROPERTY 

776. *lIr. O. P. Lawson: (a) Will the War Secretary be pleased to inform 
the House whether he has any further and more detailed information to give 
in continuation of that already given in his answer to question No. 49 asked 
on the 7th February, 1946, regarding the return of the requisitioned property 
to its original owners? 

(b) Is he now in a position to indicate any progress made in respect of 
the following categories: (i) Housing accommodation, (ii) Office accommodation, 
and (iii) Storage accommodation? 

(c) Does the War Secretary propose to inform the House what steps have 
been taken to re1ease hotel accommodation to the general public? 

(d) What proportion of hotel accommodation previously reserved for Service 
personnel has now been released for civilian booking? 

1Ir. P. Xason: (a) Details up to 31st December 1945 are now ava.ilable and 
they show that the percentage of buildings derequisitioned up to that date had 
increased to approximately 10 per cent. 
The distribution by commands is: 

Northern Command 24·5 per cent. 

Central Command 9·3 per cent. 

Eastern Command 9·5 per cent. 

Southern Command 7·2 per cent 

These figures exclude cases in which parts of buildings have been released. 

(b) Information according to categories of buildings is being obtained and will 
be available at the end of March 1946. 

(0) The general instruction" which have been issued i i~  the utmost 
importance to be attached to derequisitioning apply also to hotel aocomrr.odation. 

(d) Approximately 43 per cent. 

1IIr. C. P. Lawson: Can the War Secretary-I am sorry to ask this question 
without notice-give even rough figures of what this requisitioning is costing? 

IIr. P. Xason: I am afraid I cannot give them without ~lO i . 

1IIr. Xanu Subedar: In view of the fact that my Honourable friend gave the 
figure as 51-lakhs a month which is the cost in Bombay City alone,-he gave us 
figures last time when I asked for them, up to 31st December,-is he in a posi-
tion to give us something more today, with regard to B.)mbay City, as far as 
10th March? 

1Ir. P. ][aSQn: The last figures I gave were up to the end of November and 
these figures are up to the end of December. As I explained before, I think, ons 
of the main causes which is holding up the pace of derequisitioning is shortage of 
officers. 

1IIr. )[anu Subedar: In view of the fact that in Bombay City alone this Gov-
ernment is spending at the rate of 70 1iJJrns a year on this ~ i l i i  business, 
and from which we may infer that in the rest of the country they may be spend-
ing 3 to 4 crores, may I know when the Government intend to prune down, in 
the interest of economy needed, to meet deficit budget of this year, and will toe 
military authorities co-operate in this respect? 
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1Ir. P. KasoIi: I am not quite sure what my Honourable friend means by 
pruning down. . 

Mr. Kanu Subed&r: I mean you should derequisition houses so as. to save 
money and also give back to the civil population the conveniences which were 
forcibly withdrawn from them. 

Kr. P. Kaaon.: Weare very anxious indeed to derequisition all these proper-
ties. A certain progress has been made. But it is extremely difficult, because 
it is a technical matter. It frequently happens that a building has been changed 
possibly into officers'·mess or barracks or in some cases into a welfare ~  and 
things of tha.t kind. All these mean that it is difficult to get the building back 
to its original  condition or decine whether the owner should be paid what 
compensation, if any. This is technical business. We are doing all we can. 
As I said we are held up for lack of officers. One of the things we have done 
recently is to hand over the remaining business in our Northern Command, where 
it is much simpler, to the Lands and Cantonment Department. That has 
released a certain number of officers who are doing that work in that area and 
they will go to Bombay and Calcutta and they will do the work there with 
greater speed. Another thing which we have done is to delegate increased 
powers to Commands. Thev were previoush· only able to dispose of cases 
involving less than one lakh ~  rupees. They· can now dispose by tbemselves of 
-cases involving less than five lakhs. In h~ same way, there has been further 
-decentralisation to Districts or Areas, and to Sub-Areas and that will take effed 
from 1st April. I think that should result in very considerable speeding up. 

Mr .• uu Subedar: I aill mueh obligedio mv Honourable friend,· but mav 
I' ask in view of the fact that practically all Am'ericans will have gone by h~ 
-end of this month and that a certain amo'unt of the British army is also reported 
1;0 have left from here, will he not consider whethEjf those who are at present. 
-occupying important and startegic urban areas could not be moved in:to the 
'Premises made available bv these British and American demobilisation ana' thus 
give back to the civil ~l i  thE; cOllveniences which have been taken away 
irom t.hem during the war? 

JIr. P. Mason: Most certainly. 
JIr . .Ahmed E. B.. Ja1Ier: In view of 1he fact that the percentage quoted by 

-the Honourable Member for the Southern Command, namely 7·2 per cent .. is 
much lower than that for other commands. will the Honourable Member issue 
i i~  instructions to the military authorities of the Southern Command to 
derequisition properties as quickly as possible, ellpecially in Poona and Bombay? 

JIr. P. Mason: I have already done so, Sir. 

JIr. S88&Dka Sekhar sanyal: If; the llonourahle Member aware that some 
properties which were requisitioned for war purposes have been retained for some 
-other new purposes? 

Mr. P. Mason: I should Iw very glnd if thE' Honourable Member will give me 
information on that point. . 

INDIANS IN HIGHER RAXKS IN ARMY 

+777. *Shri Kohan Lal Saksena: (H) '''hat steps is the War Seeretary taking 
to appoint Indians to the higher ~  in the A,-my? 

(b) How man" Generais, Brigadierf;, full Colonels, Lieut.-Colonels are there 
in the Army, and how many of them are IndiRm? 

(c) Has His ~ ll  the Commander-in-<,h:ef considered giving accelerated 
promotion to Indians? If not, bow is the demand for Indian officers in the 
highest levels going ~ be met, when further British recruitment to the Imlian 
Army is going to be stopped ac('ordinc: to the Etatement of His ll ~' the 
Commander-in -Chief? 

~  to thiR questinn laid on thp table, the questioner being absent. 
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Mr. P. lIason: (a) Indian officers are being given equal cousideratioll with 
British officers for appointments appropriate to their seniority and ability. 

(b) The number of Generals, Brigadiers, Colonels and Lieut.-Colonels in the 
Indian Army are as follows: 

Total Indians 

Major Generals 63 

Brigadiers 120 4 

Colonel 214 23 

Lieut.·Colonels 1,868 240 

NOTE.-Theee figures inolude substantive temporary acting ranks. 

(c) No, Sir, no orders have beEn given for accelerated promotion. HeclUit-
roent starts at the bottom, not at the top. While the existing British officers 
are wasting out, Indian officers will contiuue to rise to higher positions as they 
gain the requisite seniorit;f and experience. 

COINS AND CURRENCY NOTES 

718. ·Shri Sri Prakasa: 
give: 

Will the Honourable the Finance Member please 

(a) a list of the various types of coins current in the country and recognised 
by Government and the exact metallie contents of each; 

(b) the denominations of the varIous currene\' notes that are still legal tender; 
and . 

(c) the amount of one-rupee currency notes in circulation nt the present time, 
and state if Government are withdrawing these from circulation? 

Mr. B. C. A. Cook: (a) A statement is laid on the table of the House. 

Cb) Re. I, Rs. 2, Rs. 2t, Rs. 5, Hs. 10, Hs. 20, Us. 50, aml Rs. 100. 

e c) One-rupee currencv notes issued in 1917, in circulation on 31st Decem-
ber 1945, amounted to Its. 31.62.894. This does not incluQe Government ()f 
India one-rupee notes iSBued nnder the Currency Ordinance, dated the 24th 
July 1940. which are deemed to be rupee coins and not currency -not-es. 

The answer to the second part. of thE' qll(,f't.ion is. in the lleg3tiVE'. 

Statement 

The following coim of the Government of India are current in this. country: 

Rupee and Halt-rupee.-In quatel'llary alloy: consi8tillg of 50 per cent. Silver, 40 per cent. 
Copper, 5 per cent. Nickel and 5 per cent. ZInc. . 
Quarter-1"Upee.-In Standard Silver alloy ~  parts Silver and 1 part Copper) and also JU 

quarternary alloy as stated above. 
Two.anlla. One-anna and H6.1f-anna.-In Nickel·brass alloY' i i'l~ of 79 .p€'r cent. 

Copper, 1 per cent. Nickel and 20 per cent. Zinc i ~ during the war p:ilrlOd, also In Cupro-
nickel alloy of 75 pel' cent. Copper and 25 per cent. Nickel. 

Single Pice.-Ill BronZ"il alloy consisting of 97 pel' cent. Copp.er, ~  per .cent. Zinc and 
1/2 per cent. Tin. with a central hole. The pre-war type ~ l~ Pice In Bronze alloy 
of 95! per cent Copper, :3 per cent. Tin and l~ ~ ' cent. Zmc, wltho-ut the central hole 
is also a current coin. 

Half pice and Pie.-In ~ .  alloy of 'the pre-war type .• 

Sri M. Ananthasayanam Ayyang81':' How many Ruch cmrency notes which 
'~ treat-ed as rupee coins a.re in circulation? 

Mr. B. C. A. Cook: The figures on 1st :'fal·ch 1946 were 72,67,92,flOO. 

Sri M. ADanthasaya.nam Ayyangar: How many rupee coins are in circul. 
tion hesid-es currency notes? 

:Hr. B. C. A. Cook: 89 croreR, 14 lakhR 92 t11011Rand. 
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Sri R. Venkatasubba Reddiar: Is it not a fact that these rupee notes geb 
soiled quickly and that when such soiled notes are tendered at the treasury,. 
they refused· to exchange them or pay for them in coins? 

1Ir. B. C. A. Cook: They do not have such a long life as some other notes,. 
but. I do not think they get soiled particularly easily, if they are taken care of. 

1Ir. Kanu Subedar: These one rupee notes were introduced owing to short-
agC\ of silver, and in view of the fact that the Government have reduced the 
silver content of the rupee, will the Government consider the advisability of 
withdrawing these rupee notes and introduce rupee coins? 

JIr. B. O. A. Cook: I am sorry I cannot answer that off hand. 

Sri )(. Ananthasayanam Ayyanga.r: According to the Currency Commission 
Report, the total number of rupee coins which were in circulation in 1927 were· 
450 crores. .May I take it from the Honourable Member that the ~ coins 
have dwindled down? 

Mr. B. O. A. Cook: T should have to make enquiries 

CLASSIFICATION OF I. N. A. PRISONERS 

779. *Sbri Sri Prakasa: Will the War Secretary please state: 

(a) the names of the jails in which LN.A. men sentenced by courts of law, are 
imprisoned; 

(b) the classifications that are given to them; and 

(c) the number of .prisoners under each classification? 

Mr. P. Mason: (a), (b) and (c). The men who were sentenced to terms of 
iIrprisonment were dismissed from the army and are thereafter treated sa 
. ordinary convicted criminal prisoners. Such men normally spend their terms 
of imprisonment in jails in their own provinces where they are governed by 
the rules regarding classification, etc., which are laid down in the Provincial 
jails Manuals. 

Shri Sri Prakasa: With reference to part (b), what is the answer? 

lIIr. P. Mason: I do not know the classification. 

Sbri Sri Prakasa: In view of the fact that many 8uch persons are put in· 
'C' class, while they reallv deserve a higher dassification will the HonourabJe 
Member kindly issue instructions that the.y should be put in 'R' class? 

Mr. P. Mason: No, Sir. I have said that I will obtain information and' 
place it on the ta-ble. I certainly would not issue instructions to provincial jail 
authc:rities as classification does !lot lie within my province. 

Shri Sri PrakaBa: In view of the fact that jail authorities have nothing to 
dn \rith the classification alld that they only follow orders given to them, will 
the Honourable Member kindly take steps to see that proper classification is-
given to these persons? 

Mr. P. M&Son: I have no reason to suppose that proper classification is not 
giVPll to them. 

Shri Sri Prakasa: In view of the fact that I have reason to think that they 
afe not given proper classification, will the Honourable Member kindly make-
sure that they are properly classified '! 

lib. P. MasOD: It is a matter for provincial authorities. 

Khan Abdul Ghani Khan: IE' it not " fact that the magistrate who awards-
the sentence recommends the class in which the prisoner is to be put? 

Mr. P. OD~ These aI'", Hot cOllvicted by magistrates. 

Prof. N. G. Ranga: The Honourable Member evidentlv does not know that 
it is the duty of the magistrate . 

Mr. President: Order, order, t.he Honourable Member has not heard the 
War Secretary's reply. He said that these are not convicted by magistratell. 

-; Prof. N. G. Ranga: Then who tries them? 
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Prof. If. G. Ranga: Then, is it not the duty of the Courts Martial to look into 
-the cl8'8sific.ation of prisoners convicted by them ·and may I suggest 

Mr. Pre.dent: The Honourable Member should put a. quesmon. 

PrOf. If. G. Ranga: 'Will the Honourable Member consult the Home 
:Member and the Home Department on this question of classification and see 
.that justice is done to these people? 

Mr. P. :r4&9on: I have consulted them. 
Mr. President: Perhaps one answer has been missed. He smd it is a matter 

lor the Provincial Governments. 

.~ If. G. R&nga: Will the Honourable Member at least now consult the 
Hon·.e Department and the Provincial Governments and then ascertain whether 
or not it is duty of the Court Martia.l, or whatever court it mlly be, to ciassUy, 
.these people and not for the Provincial Governments in their discretion? 

Mr. P. Mason: Certainly not, because I know it is ::lot the duty of the 
·Court-Martial. 

Shri Sri Prakasa: But whose dutv is it? D ~  the Honourable Member 
selld all these names to the Provincial Governments and r:rsk them to classify 
them according to the whims of these Governments? 

1/[1'. P. Mason: Yes, Sir; they are classified by the Provincial Governments 
according to their own Jail Rules. 

Sri •. Ananthasayanam Ayyangar: Are there any similar rules for cJassifi-
-catioll in the Delhi Province or in the centrally administered aJ:eml? 

JIIr. P. Mason: I do not know. 

Prof. If. G. Ranga: Is it not the duty of this Goverument to see h ~ .jJ:lese 
people 'who were in their empoly only the other day are llot improperly classi-
fied by the Provincial Governments? 

Mr. P. Mason: I have no rewon to suppose that they are. 

Sri •. Ananthasayanam Ayyangar: In answering' these questions about the 
classification of these people, is it not f,he duty of the Honourable Member to 
get information which is ready at hand in the Delhi Province? 

Mr. P. Jlason: I have already said that I will get the information. 

Sri V. Gangaraju: Is the Honourable Member aware of the basis for this 
classmca tion ? 

Mr. P. Mason: I do not know. 
Shri Sri P.ra.kasa: Will the Honourable Member find out 'what the basis of 

the classification is and how these people are treated, so that real justice can 
be done and all avoidable hardship eliminated? 

Mr. P .• ason: It is a matter for the Provincial Governments, lIS I have 
said before, and my understanding is that it is in accordance with the past cir-
cumstances in life of the person concerned, which the provinces are in a 
better position to judge than I am. 

Shri Sri Prakasa.: But is the Honourable Member aware. that the ProvinGiaJ. 
Governments are not taking into consideration just those things which the 
Honourable Member has now mentioned? And in view of that fact, will the 
Honourable Member kindly impress on the Provincial Governments the extreme 
desirability of taking all these factors into consideraticn? 

Mr. P. JlasOn: No, Sir; and yes, Sir. 

Prof. If. G. Ranga: Will the Honourable Member at least now oonsider. 
](1'. PreSident: Order, order; next question. 
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SENTENOE ON SHYAMLAL PANDE AND AVADHBEHARI RAI OF I. N. A. 

780. ·Shli Sri Prakasa: Will the Honourable the Home Member pleas& 
state: 
(a) if two I.N.A. men, Shyamlal PB:nde. and h ~ i Rai by ~ were 

confined till lately under sentence of lIfe llllprisonment 111 the Benares Central 
Prison; 
(b) if these ~ were kept ill sulitul"Y imprisolllllent and fetters all the time 

and given only 'C' class treatment; . 

(c) if they have been recently (1'allSierred from Bellares, if so, where; and 

(d) the charges for which they were sentenced? 

The Honourable Sir John Thome: (a) Two convicted enemy agents named. 
Shvamial l'HIl(le and A\':\dhesh\\'Hl' Hai were confilled ill the Benares Central 
.Prison up to the last week of December 1945. 

(b) It; is correct that they were in 'G' class. It is not, correct that they 
were kept all the time in solitary imprisonment and fetters, but I understand 
that the jail authorities found it necessary at. one time, for disciplinary reasona 
to award them separate confinement with imposition of bar fetters for a brief 
period, under Section 46 of the PriBons Act. 

(e) They have been trausferred to the Agra Central Prison. 

(d) They were conviC:.ted under Section 3 of the Enemy Agents Ordinance-
and Sectioll 121A of the Indian Penal Code. 

Sbri Sri PrakaSa: With reference to part (b) will the Honourable Member 
take it from me that they were actually in solitary imprisonment 311 the time; 
that they had fetters all all the t.ime; that these fetters had cut into their flesh, 
and that they were in great agony? And will the Honourable Member kindly 
ask the prison authorities to give him correct information? And will he a.lso 
kindly see that such hardship is no more undergone by these prisoners? 

The Honourable Sir Jobn Thorne: Sir. like the War Secretary in a.nswer-
ing the previous question, I must disclaim authority over the Provincial Gov· 
ernment in a matter of this sort. But if the Honourable Member will give 
me the grounds for his belief that the infomlation that I have juc;t given is. 
incorrect. I will certainly pass them on to the Provincial Government. 

Shri Sri Praka8&: In view of the fact that the Honourable Member is so 
helpless about Provincial Governments, will 'the Honourable Member see to it. 
that he keeps all his prisoners himself so that we may have a chance to bring 
to his attention the conditions under which they live? Arid so far as the-
grounds are concerned, will the Honourable Member take it from me thai; I 
have the evidence of persons who have been released from the Benares central 
J ail, to support what I have said? 

The Honourable Sir John Thorne: That question' covers rather a lot of 
ground, or rather, two lots of ground. As regards the latter part I think it 
is covered by what I have already said. that if the Honourable Member will 
give mG the basis of his information I will pass it on t{) the Provincial. Govern-
ment. But the first part of it is II matter which raises a rather big question 
of pohcy and I C8lIlllot deal with that in answer to a supplementary question. 

Shri Sri Prakasa: Will the Honourable Member kindl'y state if these two 
persons today are in fetters and in solitary confinement or not, in the Agrs 
Central Prison? 

The Honourable Sir John Thome: I rather hesitate to answer my Honourable 
frie.nd because when I answer him he contradicts me. But according to the 
information which I have. they are certainly not in fetters, and I think r 
should ~  from the information I ha.ve received! that they are not in sep. 
rate confinement. 

Divan OIlaman. Lan: May I know if it is a fact that these two gentlemen 
~ l others similarly placed are prisoners of the Central Government? How 
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doe:, the question then aTise of thl::;e pl'i:;oners heing macle a charge on Provin-
cia.l Governments? 
The Honourable Sir John Thorne: No, Sir; I think they were committed to 

jails which are not under the Central Government. 

Diwan Chaman LaB:L it :t £::(-1 tbt the\' \\'Nt 11,;('(l 1)\' l\,ul"t-}lartial and. 
if so, whether t.hey are prisoner;; of the ~ l l' ~  How does it 
then arise that they are made a charge on the Pro'vincial Governments? 

The Honourable Sir John Thorne: I do not think they were ~ i  by Court. 
Martial; but I have p-iven my friends all the information that I have received. 
which I receiyed only at n late 1ll0Int'lIt, and 1 mu>'t ask for ·notice iif they 
".-nnt nil:) more details. 
Sbri Sri Prakasa: May I J{l]OW if they are still in the "C" class? 

The Honourable Sir John Thorne: I think so, Sir, but there again I should 
hesitate to run the risk of contradiction by the Honourable Member. 
SJUi Sri Prakasa: Will the Honourable Member kindlv ask the authorities 

to put them in the "B" class because of their education and status which 
entitle them to that class eyen under the rules of the Provincial Government, 
which the Provincial Government themselves do not care to follow? 
The HPnourable Sir John Thome: If the Honourable Member will give the 

grounds for his inform ation, I will certainly pass 4,;hem on· 

Shri Sri Prakasa: This is the ground. 

Mr. PreSident: Ol';ipr, order; next question. 

PUNISHMENTS TO ENE,MY AGENTF 

781. ·Shri Sri Pr&kasa: Will the Honourable the Home Member please state: 
(a) the number of alleged enemy agents who have been caught and tried in 

India during the course of the last World War; 

(b) ~  manner and place in which the various trials took place; 

(c) the punishment meted out to them; and 

(d) if any were hanged; if so, where, and how their bodies were disposed of?' 

The Honourable Sir John Thorne: (a) 42. 

(b) The trials were held in accordance with the provisions of the Enemy 
Agents Ordinance at Madras, Delhi and Calcutta. 

(c) 27 were sentenced to death; one to 5 years' rigorous imprisonment anci 
14 were acquitted; of the 27 death sentences, 14 were commuted to transportll-
tion for life. . 

(d) 13 were hanged-lO In Madras and 3 in Delhi. In all except one case, 
the executions and details of the chargES against the convicts ~'  announced' 
in press communiques at the time. The bodies of those hanged in Madras were 
buried in the public burial gl':'unrl nt Otery, Madras. Of 4.;ne three persons 
hanged in Delhi the body of one was claimed-by his relatives ana was handed 
over to them for burial; the bodies of the other two were not claimed and were 
cremated through the Seva Samiti fit the expense of Government. 

SUi Sri Prakasa: Were facilities given to these persons to defend them,.. 
selves? 

The Honourable Sir John Thome: Yes, Sir, they ct'rtainly were. 

Prof. N. G. Ranga: Is it not· a fact that the trials were held in secret? 

The Honourable Sir lohn Thome: I think that ill po. 

Prof. !f. G. Ranga.: Is it not a fact that the bodies of two of these unfor-
tunate people, who were hanged,-one Mr. Nair and another Mr. Tbevar,-
were huried in the jail grounds in Madras? 

The Honourable Sir lohn Thorne: That ~ not mv information. Sir. Mv 
information is that the bodies of those hanged in Madra!; were buried in the 
public burial ground at Otery. -
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PrOf. N: G. Ranga: But did Government take any steps to see that their 
relatives were given a chance to pay their last respects to the bodies of these 
j>eople'l 

The Honourable Sir John Thome: I must ask for notice of that. 

S.Ilri Sri Pr&kas&: Were they allowed lawyers to defend them? 

The Honourable Sir John Thome: Yes, Sir. 

Prof. N. G. Ranga: Is it not a fact that these lawyert; WE're 110t freely chosell 
by these prisoners but were deputed by GovernmEnt? 

The Honourable Sir John Thorne: I think, according to my recollection, 
that the choice ot lawyers for persons tried under that OrdinanCe was limited. 

Shri Sri PraJra,Ba,: In view of the fact that custom in the case of some of 
these prisoners required cremation and not burial, may I know why the buuies 
.of all were buried and not cremated? 

The Bonouralq Sir John Thorne: I shall require notice of that question. 

Prof. N. G. Ra.nga,: Are any records of those trials kept, and, if so, when 
will tho Government publish them? 

The Honourable Sir John Thome: I presume the proceedings were recorded 
in t·he usual way. I cannot undertake an answer to the second part of the 
question. viz., whether the proceedings will at any time be published. 

D1wan Ohaman Lal1: May I ask my Honourable friend, as to what the case 
was in which no communique was issued? 

The Honourable Sir John Thome: I cannot say. I have not got that i~. 
hJL'JIlation before me at the moment. 

Diwan Ohaman Lall: Is it not a fact that till now no communique has been 
issued? Nobody knows who that man was. 

The Honourable Sir John Thome: I think that is a fact. 

Diwan Ohaman Lall: Will my Honourable friend make an enquiry into this 
matter and let the House know full details regarding this case? 

The Honourable Sir John Thome: I will see what the CaBe was and why 
no ~'lll i  was issued. 

Sri K. Ananthasa.yanam Ayyangar: May I know if the cases are reviewed 
"from time to time by the Central !3:overnment or the Provincial Government? 

The Honourable Sir John Thom,: The cases or the punishments? 

Sri II. Ananthasayanam Ayy8lllga.r: If they are sentenced, their cases come 
;up for review and they are given remissions and so on. I want to know whe-
ther these cases come for review to the Centra.l Government or the Provincial 
-Government so far as punishments a.re concerned l' 

The Honourable Sir John Thome: I should require notice. I think the 
Provincial Government, but I am not sure. 

Shri Sri: Prakasa: May I know if the Honourable Member was really serious 
Whel .. he asked for notice as regards the custom that prevails in the country 
'because of which many people are actually cremated after death? Are We to 
give him notice to enquire whether this is a custom or not l' 

The Honourable Sir JOOn '!'home: I do not understand what the Honour-
,able Member wants to know. 

]I[r. President: The Honourable Member has perhaps not understood the 
reply given by the Honourable Sir John Thorne. He tIoes not want notice 
to enquire as to what custom prevails, but wants notice for collecting details 
-with regard to what particular i ~ WeTIl cremated or buried. Is That so? 
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The JI.oIlaDr&ble Sir .Toha Thorne: Yes,. Sir, and why, if t.he custom to which 
the dead man subscribed .was not observed-the reas.Plls for ~ . 

DETENTION OF SJT. SATYARANJAN B ~ B  

. 182. *J(r. SaSanka Sekhat Sanyal: Will the Honourable the Home Member 
te plElfsed t.o state: 

(8) the lat.est report of Sj. Satyaranjau Bakshi's health as given by the 
Bengal Govemment; 

(b) whether th(' Central Government will have any objection if the Gov-
ernment of Bengal release him on grounds of health or otherwise; 

(c) whet.her allY instructions were g.iveil by the Ceritral Government to 
tMe IJrovincial Govermnent at the ~  when the prisoner was handed over 
to the latter; if so, what; and 

(d) whether the grouuds on whica the prisoner was arrested are still in 
existence? 

The Honourable Sir John Thorne: (a) As Mr. Satyaranjan Bakshi is no longer 
a prisoner of the Central Government no reports of his health are received and 
[ have no information of his present state of' health. 

(b) and (c) No. 

(d) This is a mutter for the Government of Bengal. 

Kr. Sasanka Sekhar Sanyal: Will the Honourable Member be plE-ased to, 
atate whether or not the detention of this gentl.man i~ in continuation of t.h& 
original arrest by the Celltral Government? 

The HQDourable Sir John Thorne: It was not the same" detention. The 
authorit.y ordering the detention is different. 

')[r. Sasanka Sekhar Sanyal: Was he arrested by the Central Government 
or by the Provincial Government? 

The Honourable Sir John Thome: 1 am not quite sure under whose orders 
he ~ originally arrested" but he was at one time under detention by order 
of t he Central Government. 

llr. Sasa.nka Sekhar Sanyal: Was he ever released after that detention by 
the Central Government? 

The Honourable Sir John Thorne: He was sent back to Bengal where, I 
Ul'lderstand, the Bengal Government for rQasons of their own, issued a fresh 
order of detention. 

llr. S&aanka Sekhar Sanyal: What WitS the legal position of the original 
order by which the Central Government took him into custody? And· may I 
know ii the original order of detention, which was issued l?y the Central Gov-
ernment, is alive or is h ~ spent up "1 

The Honourable Sir John Thome: That order is spent. 

Shri Sri Prakaaa.: May I know if Mr. Bakshi was regarded as a Central 
lubject when he was in the United i ~  and, has suddenly become iii. pro-
vincial subject when he is transferred to Bengal, and, iIso, wha.t were the 
eircumstances in which he was sent from the United Provinces to B€ngaJ, and 
under whos_e orders? 

'l'!le Honourable Sir .John Thorne: Could I hwve that sentence split up into 
parts? 

Shri Sri Prakaaa.: Could not the Honourable Member do it himself? 

The Honourable Sir John Thome: My memory is not good enough to enable 
me tv perform the dissection. 

Shri Sri Prak&8&: Is it not a fact that he was under the Cflntral Govern-
meT.t when he was in the United Provinces and thai he became a prisoner 
of the Bengal Government when he was transferred to Bengal? 
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'l'ae BGBoutablt Sir John Thome: I am not sure when he was in the United 
Provinces, but he was at one stage-at a11:-early stage-a priSoner of the Cen-
tral Government, and he is lIOW a prisoner of the Bengal Government. 
"ril"oner? 

Shri Sri Prakasa: I want to know the circumstances in which he became a 
prisoner of the Bengal Government after having been a prisoner of the Central 
Gl)vernment, and why did the Central Government transfer him to the Bengal 
Government as its prisoner? 

The ltottour&ble Sir lobo thorne: He ceased to be a prisoner of the Cen-
tral Government because for the purposes of the Central Government it was 
no longer n€cesSary to continue the order of detention. He hecome a prisoner 
of the B ~ Governme!lt ~  for their own purposes the Bengal Gov-
ernment deSIred to detam hIm and he was tra:nsferred to Bengal for that 
purpose. 

Shri Sri PrakaSa: May I take it that there was interregnum between his 
'being a prisoner of the Central Government and his being a prisoner of the 
Bengal Government, ~  where was he in this intel'reguum? 

The Honourable Sir Jo1m Thome: There was no iiiterregnum. 

-Sri R. Venkatasubba Reddiar: Did the Central Government release him at 
any time:' 

Th~ Honourable Sir JohJl Thorne: No. 

Sri •. AJianthasayanam Ayyangar: Did the Central Government issue 
orders to the Provincial Government to re-arrel"t him? , 
The Honourable Sir John Thome: No, Sir. 

Mr. Debendra La! Khan: Did the Provincial o-overnment requisition his 
aTrest at any time, originally, or subsequently? . 

The Honourable Sir John Thorne: I could not follow the question, Sir. 

Shri Sri Prakasa: The qUEstion is: "Did the Provincial Government ask 
th" Central Government to transfer him to Bengal as the latter's prisoner? 

The Honourable Sir John Thorne: That should be addressed to the Pro-
. !ncisl Gov(>n1ment. 

IIIr. Sasanka  Sekhar Sanyal: The question of my Honourable friend is this: 
:Was be at any time requisitioned for the purposes of arrest by the Bengal Gov-
ernment'? • 
The Honourable Sir John Thome: I do not understand the term 'requisi-

tion' and I do not understand the term 'arrest'. The Provincial Government 
saId that thev wished to detain him. He was not freshly arrested. He WSB 
transferred· to' B ~l and I assume that the moment. the order of the Centra.! 
GoveClJment expired, the Bengal Government enfor.ced their order. 

Shri Sri Prakasa: But did the Central Government inform the Provincial 
Gcvernment thllt; they had no C8tUse for keeping Mr. Bakshi any more in deten-
tion, and is it that they then suddenly discovered that he was wanted by the 
Bengs 1 Government? I should like to know the procedure that was adopted 
in this case. It seems the Government has been cruel in this case. 

The Honourable Sir John Thorne: The Central Government informed the 
Bengal Government that for their own purposes they did Dot prepose 1lo detain 
him further whereupon the BenglJl Government announced their intention of. 
detaining him. 

Mr. J)ebendra Lal Khan: May I ask what that purpose is? 
The Honourable Sir John Thorne: Which purpose'? The Provincial pur-

pose:' 

Sllri Sri Prakua: N(), the Central purpose. 

The Honourable Sir John· Thome: I must ask fOt' notioe. 
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Sttri Sri Prakala.: Was it legally ~  for the Central Government to 
send this information to the Bengal Government? 

Kr. President: Tha.t is a matter of opinion. 

Shri Sri Prakasa: I want tC:l know whether it was right. There is a. l ~ 

able life invoived in this case. He is serious Iv ill and we want his rele8'Be. 
The Honourable Member simply hand .. o ... er a person to another province ........ . 

Mr. President: That will be a matter of argument. Next question. 

RETRENOHMENT vis a vis SHORTAGE IN MUSLIM QUOTA IN GoVERNMENT OFFICES 
783. *Kr. Ahmed 1:. H. ~ .  (a) Will the Honourable the Home Mem-

ber ph-ase state whether it is a fact that Government have issued. orders for 
the dassification of temporary staff of the offices of t-he Central Government 
into three categories for purposes of their retention in Government service? 
If so, what criterion has been laid down for giving etlect to ilheir orders and 
what safeguards have been provided to guard against the indiscriminate claBsifi-
ca tion of persons in category 'C·? 
(b) Have Government i.-sued instructions that at the time of retrenchment 

the shortage in the Muslim quota in the offices should be made up? If so, 
what measureR do Government propose to take to find out that their orders 
have been given effect to by the various authoritie!! concerned? 
The Honourable Sir JOhn Thorne: (a) and (b). A copy of the instructions 

issued by Government in this matter (Home Department Office Memorandum 
No. 31fI8f45-Ests. (S), dated the 2nd October, 1945) is placed on the taLle 
of the House. The instructions provide, fh-st, that temporary employees shall 
be so discharged that the composition of the retained temporary staff is in 
t1ccordance with the communal ratios prescribed for recruitment; and, 
secondly, that within eooh community men will be discharged according to three 
categories of fitness combined with seniority. It follows that a man in the top 
category of fitness will be retained in preference to a mao in the second cate-
gory even though the latter haa more ~  service. But no member of a 
recognised minority community can be discharged even if he is in the lowest 
category of fitness if his retrenchment would leave his community with less. 
thaI'! the prescribed ratio of representation. 
Government do not consider it necessary to prescribe speeisl measures to 

i ensure that these instructions are observed. 

No. 31/18/4f>.EsTs. (8) 

GoVBB.N1ONT 01' INDU 

HOME DEPARTMENT 

New Delhi, the 27!d. October 1945 

OFFICE MEMORANDUM 

8'D11nCl' :-A.Pf1lication of f'ulu f'egarding communal f'ep1'eBentation to tAe diacharge 01 tem-
porary Govef'nment uroant8 

The Home Department have had under examination the steps necessary to ensure that. 
the !'dtrel)chment of temporary staff consequent on the cessation of hostilities does not 
-adYel'sely affect the r.:preJH'Ltation of n.inority communities and it bas been decideJ tbat 
I the following procedure shall be followed :_ 
(a) Temporary employees shall be so discharged that the composition 'If the retained 

temporary staff is in acccrdance with the communal ratio prescribed for recruitment or •• 
near thereto as possible, including the provisions that any deficiency in "other minoritie." 
is made up by Muslims and that any deficiency in "Scheduled Castes" is treated as belong. 
ing to unreserved vacanciea. 
(b) Within each community recognized for the purpose of the rnle& regarding commUDal 

representation, viz., Hindus, 8clr,}duled Castes, Muslims and Other  Minority Communities, 
temporary employees will be discharged in the reverse order of seniority as determined by 
date of appointment. 
(c) In accordance with paragraph 1(2) of th13 Horne Department Office Memorandum No. 

'70/49/45.Ests., dated the 7th July 1945, temporary employees shonld be classified a&-
(1) outata.nding and for whom every effort should be made to find a penilanent post; 
(2) i i~l  fit for permanent appointment if a vacancy exists; and 
(3) the rest 
~ the pnrposes of relrl'n(·hl1lent. all persons in class (1) shouB be considerEd .1 

_nlor to all thOll8 in clan (2) and aU ill c1ua (2) a8 semor to all in clus, (3). 
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2. These order. will not apply to the posts or services in t.he list appended to Home 
Department Uffice M.embraudUlrl, _\0. 14/9/37-Ests. (S), dated th.:J ~ h. :\I.a,v 1940, -recruit· 
ment to which is exempt from the rules relating to communal ~ lO  or to any postll 
or Aoervices 80 exemptlld Bubsequently. 

3. Th..,.e orden will remain in forae until further notice. 

P. V. R. RAO, 

Deputy ~  to h~' Government of inliia. 
To 

All Departments of the Government of India; Political Departmeut; Seoretaries to the 
~ l (Public), (Refonns) and (Personal); ~  ~ i  'Council; Regis-

trar, Federal Court; Crown Finance Departmeut; 1I1.ilitary Secretary to His . ~ll  the 
Viceroy; Birector, Intelligence Bureau and the Feseral Public Service Commi8sion. 

'Mr, A.b.med E. H. Jaffer: In view of the fact that the Honourable Member 
gave in his ~  to my ~ i  the ofher day that the representation--of 
Muslims ill the Central Services falls below the lllinimum quota, namely that 
it is 20'6 per cent., will t-Ie now issue illstructiOlIS b the heads of an Depart-
me»ts under him n&t to retrench Muslims wherever they· fall short of this 
quote.? • 

The Honourable Sir John Thome: I said in the reply ,,,hich my friend quotes, 
that I was considering steps to ensure that tki13 represEntation should be properly 
observed, and that is a matter which is no,,, under ('oll!'.iderll.tion. 

(b) WRITTEN ANSWERS 

MUSLIMS IN INDIAN AUDIT DEPARTMENTS 

7M. *Jrlr. Ahmed E. H. Jaffer: (a) will the l:Ionourable the Finance Mem-
ber please state the total rimnber' of gazetted officer., :md Accountants (perma-
nent and temporary, sltparately) employed in the Indian Audit Departments, 
and the number of Muslims holding these post;!? 

(b) Are -Government aware that in the Accountants" aHdre at leaRt one third 
of the posts are ~  for the minoi'ity comm unities? If so,· how many 
MUliililJlos who have qualified themselves in the departmental examination for 
Accountants have been permanently promoted as Accountants each year f0r 
the lalilt ten years? 

Ir. B. O. A. Oook: (8.) A sta.tement is laid on the ll~l  of the House. 

(ll) No. Appointments to the cadre of Accountant!! are made by depart-
mental promotion and no reservation iii made for minority oommunities. The 
rule!'. regarding the reservation of posts for minQrity communities do not apply 
h tht' case of departmental promotioDs. 

8",,_e'" .bowing 'M fatal numb" oj Oazetted OjficerlJ and A.cCounfanta (Permanent and 
Temporary, ,eparaUly) in the Indian A.ud" D ~ ' l and the Number 

holding thue POBt8 

Permanent Temporary 

-- Total ~. of. Total No. af 
No. of MualimB Nc». of )(ualima 
prata poata 

-
1. Indian i~ .nd AccountB Ser- 143 24 7] 18 

viae officers. 

2 . .Assistants AceOUllte omeera 113 IG .. . . 

,3. Aooountants li~ i 

I 
29 172 1& 

-
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786. *)(r. Ahmed E. H. Jailer: (a) Will the Honourable the Finance Mem-
ber please state whether it is a fRet that the cnly Muslim Assistant Accounts 
Officer under the Accountant General. PORts and Telegraphs, has been reverted 
to his former post and replaced by a Hindu 0fficer? 

(b) Was any inquiry instituted against the Muslim Assistant Accounts 
Officer? 

(c) Was the requt·st of the said Muslim officer for !l copy of the report of 
the enquiring officer refused? If so, why? 

Xr.B. C. A. Cook: (a) Yes; the Muslim officer who was officiating as an 
Assistant Accounts Officer was reverted to his permanent post of Superin-

• tendent, as his work as an Assistant Accounts Officer was found to be unsatis-
factory. The next senior man who happened to be a Hindu, was promoted ti9 
officiate as Assistant Accounts Officer in his place. 

(h) The officer was asked to reply to certain adverse comments on his work, 
which were communicated to him in writing, and it was not until after coo-
sideration of his written reply that it was decided that he was unfit, for the 
time being, for promotion as an Assistant Accounts O i~ . No enquiry ~ 

held, the fact being as just stated. 

(c) As already stated in part (b) above the advErse comments of the reporting 
otiieer were communicated to him iu writing. 

BRITISH W. A. C. (I)s IN INDIA 
786. ·Sri X. Ananthasayanam Ayyangar: With reference to his previous 

answer 011 .the suhject, will the War Secretary please state: 

(a) the justification for keeping a thousand or more British W ACIs in India 
for more thall six months after the cessat.ion of hostilities; 

(b) whether the duties now performed by them cannot equally efficiently 
be discharged by men who have been or will short.ly be thrown out of employ-
ment in the various Government offices as being surplus to requirements; and, 
if not., in what respects the W ACIs are indispensable; and 

. (e) whether be proposes to take early steps to send out of this country all 
Briti;.;h W ACIs, if possible before the 1st of April this yenr, in view of the 
fierious food !':ituation in the country, if not, why not? 

Mr. P. ]I(asOD.: (a) and ~ . The Honourable Member seems to be under 
some misapprehension. All members of the \VAC(T) were recruited in India, and 
the European members are either domiciled in this country or ar6 the WiVE S 
or daughte.rs of officers serving in India. They cannot therefere be sent out 
of the oountry unless the\' wi.sh to go. 

(b) As already a-nnounced, the Corps is to be disbanded over a period of 
about a year, which is the minimum time in which men can be tiMed into the 

, large number of appointments held. This process will reduce tbe number of 
~ll to be discharged. 

Ll)w PAY OF ~D O D B  

187. *J[r, P. B. Gole: (a) Will the War Secretary be pleased to state 
whether Government are aware that amongst the troops fighting in Africa for 
the Allies, it was the Indian soldier who got the lowest pay? 

(b) Axe Government aware that the Indian sold:er proved his valour and 
earned laurels on the battle fields of Africa? 

(c) Has any attempt been made to compensate the Indian ~ i  for the 
lowest pay he was given? 

(d) Is the Honourable Member aware that there is gr\'st discontent in the 
Indian Army fighting outside India owing to the marked dUference in pay and 
other treatment? 
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Mr. P. Mason: (a) (c) and (d). As I h ~ explained before, the rates of 
pay of soldiers of various countries are based on the cost of living and other 
factors in those countries. For the reason the American soldier gets highEr 
pay than the British soldier, who in nis turn, gefs higher rates than the Indian 
soldier. To attempt to equate these rates of pay would effect the whole econo-
mic structure of the country and create demands in every Branch of Govern-
mE-nt service which would be impossible to meet. 

(b) Yes, Sir. 

CIVIL SECTIONS OF 1. N. A. 

788. *Prot :N. G. Ranga: Will the Honourable the Home Member be 
pleased to state: 

(a) how many of the civil sections of the l.N.A. are 'kept in Government 
Camps; 

(b) where are they; and what numbers of them are kept in such camps; 

(c) what allowances, diet and clothing are g:ven to them; 

(d) against how many of them legal proceedings are taken or are pending; 
and 

(e) why the rest of them are not released immediately; and how soon 
Government expect to release them? 

The Jlonoura.ble Sir John Thorne: (a) At present there are' 34 civilian mem-
berli of the Indian National Army in detention in India. 

(b) Three are awaiting release at Jhingergacha II11d 31 are in hospitals in 
,Calcutta. 

(c) The same allowances, diet and clothing as are given to military person-
nel held pending interrogation, ruscharge, dismissal or release are provided for 
the civilians. 

(d) None. 

(e) The three civilians held at Jhingergacha are being rdeabed in a very few 
days. The remaining 31 will be released us soon as medical authorities advise 
they aTe fit to leave hospital. 

EXCISE DUTY ON BETEL-NUT 

'189. *Shri D. P.Karmarkar: Will the Honourable the Finance Member be 
pleased to state: 

(a) whether his attention has been drawn to the news under the heading 
"Condemnation of the betelnut tax: meetings and hartals" at page 8 of the 
Samyukta Karnatak of the 10th February, 1946, and the news under the 
heading "Excise Duty on Betelnut: plea for removal" in the Madras Mail of 
the 22nd January, 1946; 

(b) whether it is a fact that numerous meetings were held and hartals ' 
observed in all betelnut growing areas on the 31st January, 1946, as a proted 
against the continued imposition of the betelnut e:lreise tax; 

(c) whether the growers of betelnuts are, in most of the areas themselves, 
render:ng it r-eady for marketing, and whether as a matter of fact that ~  

tax is being paid by the beiJelnu-t gardeners themselves; 

(d) whether it is a fact that, ~  to betelnut being .given low pr:ority on 
the Raiiways,there has 'been no adequate lnO"fement ofbet.e1nlit with conse.-
quent J08S to the betelnut gardeners; 

(e) whether it isa fact that there has been 'Sfall in the 'prioes of betelnut 
~  compared with the prices prevalent when the excise tax was fitst imposed; 
if ~ h  ,'maeh.; and 

# (f)\\that ~  10 do to '8fte-ri'8te 'ttie'Su!fer!tt,p .of 'the 'betel-
nut gardeners? 
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~  Most growers are also curers. In the latter capacity they may, if they 
so ~ i  clear their produce themselves on payment of duty and may then 
inciude the duty in their sale price. Otherwise. if they so prefer, they may 
sell their produce to a licenced wholesale delller who has a bonded wlll'ehouse, 
in which case the duty need not be paid until the goods are cleared from the 
warehouse. 

td) Representations htl-ve been received to this effect. 

(e) After the introduction of the exeise, wholesale prices increased but 
subpequently prices have declined,-particularly since V-J day, in view of th(1 
prospect of a revival of imports from abroad. They are, however still more 
than double prewar prices. 

(f) The attention of the Honourable Member is invited to paragraph 51 '~  

n(7 Honourable friend's Budget Speecn. 

WOHlllN'S CORPS ATTACHED TO GENERAL HEADQUARTERS AND OTHER ARMY SERVIOES 

190. ·Sri M. Ananthasayan&m Ayyangar: Will the War Secretary please 
state: . 

(a) the names of the various auxiliary or other services attached to the 
General Headquarters or other Army services in Ind:a, such as the W ACI or 
WVS or ATS, etc., etc. whether recruited in India or out of India, who are 
paid from Indian revenues; 

(b) the total number of each of the above services; 

(c) the total amount spent on each of the above services during the war, 
and the total amount budgetted for during 1945-1946; 

(d) whether the passages and other expenses of these persons are borne out 
of the Indian revenues; and 
(e) ilOW many of these persons, employed in the ATS, WVS, WACI, etc., who 

are 0: non-Indian domicile and who got marr:ed since their arrival in India, 
are continuing in the same service, and whether their marriage has not affected-
chei,refficiency in the discharge of their duties? 

lIlr. P. Mason: (a) and (b). In order to make the matter cleaT, and as 
thr:re is much misconceptIon on this subject, I include all Women's Services, 
and not only those who are connected with ,the Army. The Services in ques-
-tiQll are as foHows: 
(i) WRKS. This is a purely British Serdce. Of those members of this 

Service who came to India, all but 26 came to work with the Royal Navy and 
were in no wwy a charge on Indian revenues. The only exception is that 26 
W:R.NS officers were .seconded for. periods ranging froID 5 to 13 months to· the 
Royal Indmn Navy to assist in fOrming and training the WRINS wbich is tp.e 
NEva] BraI;lcJi of the WAO(;I). 
(U) A.-T.S. ~hi  is a British Army-Service, which was started· in l'9B9. 

Members of the A.T .. S. came to India as normal reinforcements, the auxiliaTies 
replacing British other ranks and the offiCErS, who are all f;taff or techniClally 
. i i ~ 'British offieers, as there were not enough IWAC (I)s to fill 
·8vailableV'900neltls.A small number of A.T.S.oftioers, -who were ·trained 
i ' ~ .  lent to the ·W.A.C.(I) to aesietin the traitling of 
W.A.C.{I) ofticel'8 and ·auxiliaries; the number of -officera so lent never exceed-
ed 2R and the maximum number of A·T.S. officers and auxiliaries in India Itt 
imy -"Jie ~ . ll ttl I¥nd ~ ~~i l . 

(iii) WAAF. This is the British Women!s Air Setovioo and 611 .;bose who 
.~. *> l ~~  1!l'9"ght·j.a,: wtJrk wii!b $be ~O l  .Nr FQl'(le, '!'he jJrej!.test 
Plumb$' who were evtlrm India was 500. 
(iv) WAC(l).Thlsistbelndian :Service a.nd is intp-nd-ed ~i  all three 
l i~l  :Army Mel Air Foroe. All the personnar-oi tlus oo1'ps were 

recruited in India. The strength ~  Corps on 1st January, 194:6, was 10;575. 
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(v) WVS(I). This is a. voluptary Service which exists in a similar form 

in all countries of the Commonwealth. It was intended to provide a means 
of assisting the war effort for those women, who, because of family or other 
ties, could not take up whole-time service in the \VAC(I). The service pro-
vided by this organisation has taken many forms of which the principal are 
work ill canteens, the despatch of parcels on behalf of members of the Ser-
vices, the visiting of hospitals and the organising of entertainments for the 
troops. The members of the WVS(I) are not paid. Grantli made by Govern-
ment were about lis. 27,440 as a contribution towards expenses. It W8'8 found, 
bowp-ver, that the activities of this organisation which have proved most popular 
with the troops, could be greatly assisted if co-ordinated by a small number 
of ~h l i  workers, and therefore 84 whole-time workers were brought from 
the U.K. These workers have not received 'Sny slliary but have been paid an 
allowance from Government to coyer their expeniles which has varied between 
Hs. 130 and Rs. 275 p. m. 

The incidence of cost in the cases of A.T.S., W.A.C.(I), and W.V S. 
devendEi on the unit with which the person in question is serving and is divided 
between the Government of India and lIMG in the same way as oth, r Defe.nce 
expenditure. 

(c) The total amount spent on all the Women's Services during the war is 
not availabltl, bllt the amoullt spent Oil the W AqI) who are by far the ~ 

numerous, is approximately Rs. 339 lakhs to eud of 1944-45. The provision 
in 1945-46 on this account is estimated at Rs. un lakbs. Of these amounts 
the ~h  representing India's liability are appl'oximately Rs. 187' lakhs and 
Hs ] Ifi lakhs respectively. In the ease of othrr Women's services, the num-
bers Ulld consequently the expenditure are COml)aratively small. 

(d) All expenditure of this nature brought to account in India is the 'Joint' 
llabi;ity of both Governments. 

(e) Since, as I have explained, all members of the W.A.C.(I) were recruit-
ed in India, the questioll of their marriage since their arrival in India does not 
arlSt. 

ODe member of the A.T.S. and' two of the W.V.S. who married since their 
arrival in India are still in service. Since the numbers are so small, I feei 
that any comparison of their efficiency before and after marriage would be 
invidious, 

EXTENSIONS TO SUPERANNUATED PERSONNEL 

791. ·Sri II. AlWlthaaayanam Ayyanga.r: Will the Honourable the Home 
Member please state: 

(8) if it is a fact that according to the rules extensions of service bevond 
the age of 55 should not ordinarily be granted; • 

(b) if it is a fact that various Departments are granting such extensions 
in violation of that rule; . 

(c) if he proposes to issue a direction that all such cases should be referred 
to the Federal Public Service Commission before any extension is QTant,ed and 
only in very exceptional cases should such a thing be done; " 

(d) if Government are aWl!l'e that persons like Sir Richard Tottenham and 
Sir Allan Lloyd have continued in the Government of India Secretariat beyond 
the ~ of 55; if 1:00, when it is proposed to retire them, and whether there are 
any more ill the same category in the Government of India Secretariat and 
attached' offices; and 

(e) whether the I'tlle is intended to apply only to the ministerial staff or to 
the superior and gazetted staff also? . 

The B' . l~ Sir lohn Thome: (a) The Hono'umble Member's a.ttention 
is invited to the replies given by me on the 1st February to questions No. 414 
and 426. 55 is however not the age of superannuation in all case$. 
(b) No extensions have been granted in violation of the rule or where they 

we"e not In the interests of· good administration. 
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(c) Government l ~  have this under c()nsideration. 

(d) Attention is invited to the statement placed on the table on the 21st 
February, in reply to question No. 410 Sir Riehard rrOHEllham does not. reach 
the age of superannuation until 1949. Sir Alan Lloyd was re-employed after 
retirement because of the acute shortage of officns. 

'(e) Fundamental Rule 56 which governs the grant of extensions of service 
applies to ministerial staff as well as superior and gazetted· staff, but it is not 
lleCE.'SSary to retire ministerial servants until they attain the age of 60 if they 
cOlJtinue to be efficient. 

NATIONALITY OF MEMBERS OF W. A. C. (I) 

792. *Sri lI. Ananthasayanam Ayyangar: With reference to answer to part 
(8) of starred question No. 321 regarding nationa:ities of thE; members of the 
\V.A.C. (I) asked on the 18th :Februnry, 1946 will the War Secretary pleasa 
state as to what nafionalitv the tEree "Others" who are shown as Senior Com· 
manders belong, how much they are paid, and whether it was not possible 
to obtain Indian or British officers in their places? Does he propose to take 
imrr,ediate steps to replace them as well as other non-Indian personnel till such 
time as the corps is disbanded? 

Mr. P. Mason: The three Senior Commanders whose nationality is shown 
as "Othel's" are Olle Anglo-Bllnnan, one Anglo-Persiall and one Armenian. 
These three officers are holding staff appointments and draw Rs. 380 per moni,h 
pay of rank p/1UI Hs. 100 per month staff pay. 

It is not the policy of the Corps to discriminate against women of any race 
who ure British subjects. 

ACQUISITION OF CRUISERS ON BEHALF OF INDIA. 

793. *Sri M. ADanthasayanam Ayyangar: With reference to the reported 
acquisition of three cruisers on hehalf of India, will the, War Secretary please 
state: 

(a) the price paid for the same and from whom they were acquired; 

(b) the age of these cruisers, amd if they are thoroughly modem, and also 
the additional cost, if any, of converting them to modem cruisers; and 

(c) the total strength of the personnel employed in these cruisers and how 
many of them are Indians at present and when the personnel will be entirely 
Indian? 

1Ir. P. Mason: (a) It is hoped to obtain three cruisErs from the Horal Navy 
but His Majesty's Government hllVe 'not yet signified their final agreement to 
make them available. 1 should explain that there is a good deal of competi· 
tion for them. The sale price will be negotiated with His Majesty's' ~ 

mem, and will depend upon their age, original cost of construction, present 
condition of modernisation, re-fits, etc. 

(b) This question cannot be answered as it is not known definitely which 
vcssplf>, if any, can be made available. It is, however, proposed to acquire 
cruisers with modern equipment, and with a residual life of at. leaf>t 12 l ~. 

(c) The average complement of a cruiser of the type e!1vi;;;aged is 30 offi· 
cers and 800 men. If cruisers are acquired, it is anticipated that all ratings 
and 50 per cent. of the officers will be Indian. Personnel are not specially 
earmarked for part,icular vessels, and replacement of British Officers by Indian 
officers will take place progressive!y throughout -the Service. The time taken 
to complete this process cannot be forecast at present. 

CONVERSION OF NATIONAL W AB FRoNT INTO FIELD PUBLIOITY ORGANISATION 

794. ·Prof. N. G. Ranga: Will the Honourable Member for Information and 
Arts be good enough to staie: 

(~  Whe:ther the former National War. Front (N.W.F.) has been converted 
into the present Field Publicity Organisation (F.P.O.); 
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(b) When this F.P.O. was started, and when the N.W.F. was closed; 

tc) The lagislative sanction for the establishment of the F.P.O., and whether 
any sanction of the ASRembly was obtained for the expenditure on the F.P.O.; 
if not, under what authority public money has been spent on it; 

(d) How much ,has been so far spent and' proposed to be spent in 1946-47; 
(e) How many of the officers formerly employed by the N.W.F. are now in 

the employ of the F.P.O.; and 

(f) The specific role it is playing to solve the food crisis? 

The Honourable Sir Akbar Bydari: (a) Yes. 

(b) The Field Publieity Organisatioll was . ~  ,)ll the 1st June, 1945, at 
the Cen.treand in the Provinces except in the Ullited Provinces IIDd Madras 
where it came into existence from 1st July, 1945, and 10th July, 1945, 
respEctively. 

The National War Front was closed from the 31st May, 1945, at the Centre 
and the Provinces except in the United Provinces and Madras where it ceased 
to exist as from the 30th June and 9th J u:y, 1945, respectively. 
(c) The National War Front grant was shown in the 1945-46 Budget and 

the intention to replace National War Front by Field Publicity Organisation 
was announced to the Assembly in the last Budget Session. 
(d) Estimated expenditure during 1945-46 is Rs. 3Q,57,100. Budget provi-

sion during 1946-47 is Rs. 51,38,400. 

(e) Three. 

(f) The Field Publicity Organisation is trying to keep the rural population 
informed of the measures that are being taken to meet tbe crisis; it is aiming 
at creating opinion against the hoarding of and profiteering in grain; and is 
also stressing .the necessity of austerity and the sharing of the shortage in food. 

COOPERATIVE 'RELATIONS OF FIELD PUBLICITY ORGANIZATION WITH OTHER BODIES 
, 795. ·Prof. N. G. Ranga: Wia the Honourable Member for Information 
and Art,s be pleased to state: . 
(a) whether the Field PUblicity Organisation is intended mainly to provide 

elliployment t<l demobilized people and to help them settla down in their 
villages; 

(b) whether it has, as yet established any cooperative relations with the 
exi.sting Kisan and hand:oom weavers congress organisations, the All-India 
Spinners Association, the village !ndustries Association and the Federation of 
Rural People's Associations in order to aid them in their efforts to serve the 
rural masses of I11ma; 

(c) if not, will itofftllr its cooperation and services -to all such organisations 
as are catering to the needs of rural ID1l8SeS; and 

(d) whether it will place its resources at the disposal of adu:t education 
movements such as the Rural Library and Anti-Illit.eracy Organisations? 

TIle Bonourabie Sir Akbar Byd&ri: (Il) No, Sir. 

(b) Its ~i  is to act in co-operation v?th all such'organisations ae are willing 
to lend a helpinghand; ~  thQse mentIOnEd by the 'Honourable Member lll\lst 
be counted among ,them. 

( (') Does ,not ati.se. 
(d) Certta:ilily; it will try ,1;0 'assill.t any cOMtmetive i ~ building aeti'Vity. 

INDlA); AND FOREIGN LIQUOR SHOPS IN DELHI PROVINCE 

TM •. -shri ~ 'Lal SakIeDa: . Will the 1ionolh'able the Finanee Member 
be l ~  . ~  

( ~ the number of Indian Foreign liquor shops ill *he Ddhi 'ProviDcebefore 
h ~ ~ . 1Q39 i 

.(b) the number of theseabops now; 
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(e) the cause of increase Or decrease, if any, in the number of these liquor 
shops; 

(d) the Government policy underlyirlgthe opening of new shops; and 

(e) whether there is any fixed date on which licences for liquor (Indian and 
Foreign,) are issued by the Delhi Government, if so, whether there have been 
any IDstances in which licences have been issued after the fixed date or during-
the course of a. year, and why? 

.IIr. B. O. A. Oook: (n) 20. 

(b) 20. 

(c) Does not arise. 

(d) The number of shops in any locality or the opening of new -shops is. 
detemJined by the requirements of that locality. 

(e) A licence may be given from any date up to the 31st :Murch following. 
Th3 latter part of the question does not arise. 

NEW LIQUOR SHOPS IN DELHI 

'197. ·Shri Kohan Lal .swena: Will the Honourable the Finance Member-
be pleased to state: 

(n) whether any representations have been made by the public of differenti 
localities of Delhi requesting unanimously that no liquor shops should be opened 
in their localities; if so, what Rction has been taken on their representations; 

(b) whether the Delhi Government is contemplating the issue of licences 
for opening liquor shops in such areas from which the above representations 
have been made; 

(c) if it isa fact that Government propose to increase the number of liquor 
shops' in Delhi; if so, why; and 

(11) whether Government are aware that in the United Provinces there are· 
local non-official Licensing Board!';, in consultation with which licences for new 
shops are issued, if so, whether Government propose to consider the desirability 
of setting up similar Boards for Delhi? 

1Ir. B. O. A. Cook: (a.), (b) and (c). RepresEntations lJave beeu received 
but thev h!I'Ve expressed the view of only some, not all, of the local residents. 
Th€- Government do not propose to increase the number of -liquor shops in 
Delhi at present. The number, however, of shops licen!':ed at any time will 
depend on the demand of bona fide consumers. 

(d) An Excise Ad'Visory ComII!ittee including non-officie.ls already exists in 
Delhi, and it is generally consurted before licences for opening of new shops are 
issl'od. The question of enlarging this hody and COJ.lStitutmg it on the lines 
of the U. P. Licensing Board is now under consideration. 

TBEA.TMENT OF CIvIL MnmEBS OF AZAD HIND MOVEMENT IN BRITISH JAILS m· 
EuROPE 

. 798. ·Shrl Sa.tya Karayan Sinha: (a) Has the attention of the Honouttable 
the ~ Member been drawn to the report in the Hindustan Time8, dated 
February 17, that the civilian members oftbe Azad lifind movement ere-rolting 
in several British Camps in Europe and ,that rnanyof t,hemare kept separa.tely 
in dark ceUs in a civjl jail i.p. Germany? 

(b) Poes .he propose to wve the House detailed information Rbo,ut the:o;t? 
(c) 1$ jj; a ~  ~  ,at .theQl-amwic,h Camp inJllngla.n.d $Pine of tb.e P.OW.-

~  .reportelJ ~ ~ .  ~~~ illi  on p.cao,un.t of ~l . . ll  .. teet 
out to them by . li~. i l.  

'h ~~.'i  ~  (11) I )lave aeenthe report. 

(b) Enquiries are being ~ ;ana full informati4D will he fumishea liIter-. 
(e) No. 
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RELEASE OJ' COLONBLS BHONSLE, D~  AND OTHER I. N. A. MBN 

799. ·Sri II • .A.nanthua.Y&D&D1 A:y:yangar: Will the War Secretary please 
iltatt : 

(a) if his attention has been drawn to reports in the press about the illness 
-of Colonel Bhonsle, Colonel Loganadhan and others of the I.N.A. detained 
1U various places in India or l ~ h  

(b) if he will make a statement regarding their health as soon as possible, 
and whether their ill-health is due to want of proper food and other amenities 
and when he proposes to get them released; 

(c) if his attention has been drawn to reports about the bad treatment of 
l.N .A. personnel still in Europe, by officers who have been put in charge and 
whether he proposes to order an inquiry to be made into such allegations; and 

. (d) the amount of money spent on keeping tliese men and officers of the 
I.N.A. in detention in India and elsewhere and whether in the interests of 
economy of expenditure, he proposes to order their release as expeditiously 
as pc)!;sible? 

Kr. P. Muon: (a) and (b). As I have stated more than once, the medical 
treatment accorded in hospitals to members of the Indian Army is not affected 
in any way by the fact that they joined the I.N.A. 

Lt.-Col. Bhonsle was admitted to the I.M.H. in Cantonments 011 the 15th 
{)£ last month, suffering from dian·hlEa. He is now well on the way to recovery 
.lInd should be discharged from hospital shortly. 

Lt.-Col. Loganadhan was admitted to the LM.H. in Delhi on h~ 27t,h of 
~ lll  last, bufieriug froUl a Gastric uleer. His illness is one of Ion:; 
.standing, possibly aggravated by want of proper food for the last few years. 
In neither case can the illness be Rscribed to conditions which have prevailed 
since the fall of Japan. 

(c) This part of the question' presumably relates to civilian members of the 
I.N.A. and should have been addressed to the Honourable the Home Member. 

(d) 'As regards the first part, I would invite the att-ention of the Honourab!e 
Member to my reply on the 7th February to question No. 76. For the rest, 
the cases of these men are being disposed of as rapidly as possible consistent 
with justice. 

PRIVATE OWNERSHIP 01' ALL-INDIA RADIO 

800. ·Jlaharajkumar .Dr. Sir Vijaya .lDanda: Will the Honourable Member 
lor Information and Arts be pleased to state if the,\' are contemplating to 
remove the All-India Radio from the purview of the Central Government and 
make it over to private ownership? If so, why? 

The Honourable Sir Akbar Hydari: As the Honourable Member is aware 
broadcasting is at present a constitutional responsibility of the Central Govern-
ment. There is no plan at present before Government envisaging any change 
in that position but the question of setting up a semi autonomous corporation 
it! under consideration. 

PJlRMISSION TO MAJOR GEORGE MA.NNUAL LEE, MEDICAL OFI'ICER OF I. N. A. 
TO RBTURN TO THAILAND 

SOl. *Seth Govind Das: Will the Honourable Home Member ple.ase state: 

(a) whether it is a fact that one Major George Mannual Lee, Medic!!l Officer 
of the Indian National Army, who was released from the Red Fort on February 
'7. 11\14, has been refused permission by the Government of India to return to 
Thailand, where he WIl'S domiciled for the last fifteen years; 

(b) whether it is a fact that this gentleman was also selected by the Con-
gress Medical Mission which was going to Malaya but could not accompany 
the Mission because of Government orders; 
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(cJ whether it is also (I, fact that his family, his wiie who is Q Siamese lady 
and hili two children, are in Siam in destitute condition and that Government 
have refused to give any !Ilaintenance allowance; and . 

(d) whether they propose to consider the ~ i ili  of granting permission 
to this gentleman to return_ to Thailand and to his family in Siam? 

The Honourable Slr John Thorne: (a) Nr. George Muller Le(' hail not been 
refused by the Government of India perIllissiol); to return to Siam. 

(b) Government have received no application for the inclusion of this gentle-
man in the Congress Medical Missiqn to Malaya but they have decided not 
to agree to the inclusion in that Mission of members of the Indian N,:"tional 
Army, since the local administration is likely to take exception to their entry 
into Malaya and this. would tend to delay tlie visit of the Mission. 

(c) I have no information about Dr. Lee's family in Siam. 

(d) Government have no objection to his return to Siam. 

DEMAND FOR WITHi.>RAWAL OF PRESS RESTRICTIONS 

802. ·Seth Govind Das: Will the Honourable. the Home Member kindl! 
st.ate: 

(a) whether the Govel'llment of Inilia are aware of the demand of the All· 
India Newspaper Editors' Conference that press restrIctions in this country 
6hould be withdrawn; and 

(L) in view of tlie h~  p<;»litical conditions resulting from the end of 
the war, whether Government propose to consider !JIl early withdrawal of these 
restrictions? 

The Honourable Sir John Thome: (a) Yes. 

. (b) Government have already WIthdrawn all restrictions which were neces-
sitated by the war. Government have received and are cOIfsidering a recent 
recommendation of the All-Ins.ia Newspaper Editors' Conference that they 
should s·ppoint a committee to review enactments affecting the Press and to 
recommend their repeal amendment or l ~ i . 

NEW CEMENT FACTORIES 

803. ·SardAr Kangal Singh: Will the Honourable Member for Planning 
and Development please state: 

(a) what new cement factories have now been sanctioned, giving their 
names and localities; 

(b) whether the production of cement after these new factories begin 
workiBg will be sufficient to meet the requirements of the country, or whether 
Government contemplate sanotioI).ing more of such factories, or whether Gov-
ernment propose to ask these factories to increase their production; and 

{c) by what time these factories will begin working, and how long will it 
taIl' to get the necessary plants to tliis country? 

The Honourable Sir Akbar Hydari: (a) I refer the Honourable Member to 
my reply to Starred Question No. 616, asked by Mr. Manu Subedur, on the 
4th March, 1946. 

(b) As at present advised: yes. If, however, their production is not found' 
-sufficient, action to increase the total cement production in the country wilt 
be taken by measures considered most appropriate at the time. 

(c) We expect that the factories will be able to obtain the machinery 
required within two years and will be in full production in about three years. 

DISPOSAL OJ' W AB SUBPLUSES 
8M. ·Sri V. O. Vellingiri Qounder: (a) Will the War Secretary be pleased 

to .illata the arrangemeuts so far made to dispose of the war surplus materials, 
!;ncll as food, machinery, medicine, hospital equipments, dairy farms, vege--

l~ farms and buildings? 
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(L) What is the nature of arra.ngements made by the Civil Department for 
purchasing from the Military Department of the Government of India and 
from the American Military Department? 

(c) what are the arrangemenUi 80 far concluded, in what areas Ililld'in what 
items of surpluses? 

(d) What are the surpluses so far disposed off, and the places where they 
were disposed off? . 

(e) As regards the disposal of the military buildings, which of them will 
be kept permanently to be handed over to the Civi! Department, and which 
are to be demolished? 

(f) In places where  lands are taken up for permanent occupation by the 
military. do Government propose to compensate the land-holders by grant of 
suitable lands in exchange, if available, in the neighbourhood? 

(g) In case of lands being given back to ~ owners. do Government pro-
ilose to see that those lands are made fit for cultivation as beforE:? 

JIr. P. JlasOn:, (a) (i) Food.-Any surpluses or indigenous food stuffs that 
occur from time to time ~ reported by the Q.M.G. to the Food Departmellt 
lor disposal. 

Surpluses of imported food stuffs are in the first instance reported by the 
-Q.M.G.to the War Office under whose arrangements they were originally 
procured. The War Office will then utilise these surpluses as far as possible 
to meet the requirements of all theatres notably S.E.A.C. and a.ny balance 
~hi h the War Office cannot utilise will be reported by the Q.M.G. to' the 
.Food Department for disposal. 

Any part of this balance which the Food Department is unable to dispose 
·of will be reported through the War Office to the Ministry of Food for disposal. 

(ii) Machinery, medicine and hospital equipment.-A Directorate-General 
-of Disposals has been created with headquarters at N.ew Delhi; Regional Com-
ptissioners at Lahore, Cawnpore, Bombay and Karachi. Surpluses of all 
~ i  of stores are being reported to the Director-General, Disposals, who 
js acting in accordance with tbe policy laid down by the Disposals Board. 

(iii) Lands and building8 (including dairy and vegetable !armB).-Requisi· 
tioned lands and buildings surplus to service requirements will ordinarily ·be 
returned to their original owners. Acquired. property which has become sur-
plus including dairy and vegetable farms will be offered first to Departments 
of the Central Government, Provincial Governments and States and if not 
required by them will then be disposed of to private bodies or individuals. 
The disposal agency is the Directorate General of Lands Hirings and Disposals 
and its local representatives. 

(b) and (c). A list shOWing the categories of stores likely to be declared 
.urplus by the Defence Services was circulated to all Provincial Governments 
and States with a request to prepare lists of their requirements Catalogues 
of actual surpluses reported including surpluses ta"ken over from the American 
~ i  Liquidation Commission are under preparation and will also be cir-
~l  shortly to all concerned. The order of priority to be observed is: 

(i) DepartmenUi of Central Government; 

(ii) Provincial Governments; 

(iii) State Governments; 

(iv) Berni-Government institutions; Public Utilities; 

(v) Public Bodies; and 

(vi) General Public. 

Furlher., attention is invited to the proceedings of the Policy CoDlDlittee 
relatinf' to disposals of which a meeting was held on the ~ Ocloher 1940..-:.. 
eop:,* of the proceedings is placed on the table. h the asIDe way, lists of 

eNo\jlrint.ed in \h.adebaf.el. A. eopy baa bMD placed in tile LiblVJ of \h. Hoaa.-
••• _/ D 
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immovable ~  declared .sW:Plus or likely to be surp!us to service require-
ments are Clrculated to ProVIDClal Govern.ments and States. Provincial Gov-
ernments hAve appointed liaison officers who maintain touch with the local 
Lands & Hirings & Disposals staff and give notice of any property in which 
a Provincial Government is interested. . . 

(d) A statement showing brood categories of surplus stores disposed of, 
together with their disposal values, up to 31st January 1946 is placed on the 
table. 

(e) It is not possible to give an answer in detail. Ordinarily no military 
building will be demolished for which a purchaser can be found. There may 
be cases where demolition is necessary if the site is required for a public pur-
pose or if there is no purchaser forthcoming and the material has to be broken 
up and sold as salvage. 

(f) The normal procedure is to pay compensation in cash. There is no 
provision in the Defence of India Act and Rules 'for paying compensation by 
exchange of land. Such provision does exist in the Land Acquisition Act and 
in certain circumstances would be relevant if lands were acquired under that 
Act. It is for the aequiring officer to decide whether this procedure should 
be adopted, subject to the sanction of the Provincial Government. 

(g) The genera! polioy is to return land to the owners in the state in 
which it was at the time of taking over. This however is not done when the 
labour and expense  invol"ed do not justify the adoption of this course. In 
such cases the land is either acquired or compensation is paid to cover the 
costs of damage. 

BtlJlemem 8hotDt", /lWpotIGl8 oJ Burp,," Storei by Mat" Oalegoriu 0/ Storea up to 
. 3161 January 1946 

Main Oategory of Store. 

Clothing & Textiles 

Leather & Leather Goods 

Tentage & Connected Storea 

Machinery·& Plant 

lIetala 
Vehiolea & Spares. AFV •. 
Transportation Stores. 

Building Material, Furniture & Miao. Engineering StorM 

Communication Storea • 

Soienti1lo Instruments other than Airoraft Instrument. 

Antigas Storea ARP & Firetlghting Equipment 
Arn::. and Ammunition 

Kedical and Veterinary Storea 

Aoids and Chemicals 

Paints, Varnishes and Enamels 

Petroleum Oil and Lubricants 

Other Foodstuffs . 

Livestock and Dairies, Farms 
(Jontainers . 

Aero Stores . 

Naval CIaCt and Parts 

Amenity 8torea 1. 
Other Hi8aeIlaD.IIOulI State. 

Total 

Value or Dieposala 
h. 
a ,02,81,917 
8.96,477 

111,038 

6,40,993 

.' ! 

17,84.11'7 

4,78,906 

2,112,816 

8,41,670 

36,975 

111,376 

15,78,124 

1,838 

2,89,4415 

5,21,7154 

1,87,623 

8,10,064 

10,154,809 

29,41,799 

4,75,223 

4,87,693 

2,93.1162 

1S1S7 

8,18,089 
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LAND· COLONISATION SCIlEHES IN O ~ 

805. *Sri V. O. vellingiri Goun4er: (a) Will the War Secretary be pleased 
to staw the number of I;and Colonisation Schemes in the several Provinoes BO 
far formulatea, 'the extellt of each area, and the number of demobilised per-
1i0BS proposeil to be settled in each area? 

(b) What is the nature. of work so foo: undectaken to make these areas fit 
f.r early occ·upation alld cultivation? 

tc) What is the area of an economic Wlit of land to be given to these per-
!:ions ill the case of dry garden and "'et lallds? 
(d) What is the nature of initial help, Government propose to give them? 

(e) In alloting lands for the demobilised men, do Government propose tOo 
see that the existing facilities of the landholders in the villages are not inter-
fered with? 

(f) Wjlat is the amount of expenditure so far incurred in starting the colo-
nisa tion schemel!? 

(gj Will Government be pleased to consider the employment of demobiliaed: 
mell for work in the new irrigation schemes? 

(h) What other forms of employment do ·Government propose to give to 
the de mobilised men'/ . 

Kr. P. lIlaaon: (a) The only Provinces which have so far formulated schemes 
are Madras, C. P. and Sind; but h ~ are being worked out in Bengal, 
Orissa and U. P. and they are under consideration in the remaining five 
.Provinces. 

The scheni'es so far formulated are shown in the statement which I lay 
on the table: . 

(b) In Madras the larid is being cleared of bush and scrub in at least two 
areas. It is also being cleared in the Sind area, but work has not yet star1!ed 
in tlte C. P. area. 

(c) The unit proposed in each caSQ is as 10Hows:-

Madras:-5 acres wet land or 10 acres dry land, or a mixture of the two. 
e.g., two acres of wet with 6 acres of dry lalld. 

C. P.-I0 to 12 acres including 5 acres wet. 
Sind.-S2 acres irrigated. . 

In each case the object is to give a colonist an economic holding and no. 
more, i.e., sufficient to maintain him and his family on a reasonable standard 
of living. 

(d) The Provincial Govel'llmenti! have been informed that they may expect. 
the following assistllnee from the Central Government for schemes which 
prove acceptable to them: . 

(i) A contribution not to exceed one-third of the cost of a scheme subject 
to an over-all maximulll of Hs. ;;00 per ex-servie-eman settled under the scheme. 

(ii) A contribution of 60 per cent. of the recurring cost of any training 
that may be given to colonists in the principles and practice of co-operative 
and collective farm management. 

(iii) A contribution to the cost of training any additional co-operative staff 
required. 

The  Central Government will also be prepared to consider making a grant-
in-aid for a period of years sufficient to meet half the overhead charges of 
any supervisory staff required by a colony. 

The initlial help proposed to be given by Provincial Governments varies in 
each case but it is likely to amount to at least Rs. 1,000 per colonist. 

(e) This i~ Ii mlltter whic>h primarily concerns Provincial Governments, but 
the Central Government will not be prepared. to give financial assistance t-o 
~  .scheme which involves any unnecessary interference with the rights of 
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existfug: Isndlu)lders, i li ~  interference is necessary, which' does not V I'll-
"ide full compensation for disturbance. 

(f) Information is not available with the Central Government, but can be 
obtaineli, if desired, from the Governments concerned. So far Madras, and 
Sind are the only Governments likely to have spent anything material. 

(g) The provincial post-war plans provide for the employment of demobilized 
men for work in new irrigation schemes. 

(h) This part of the question should have been addressed to the Honourable 
the Labour Member who is responsible for resettlement of discharged war 
workers. It may however be mentioned that a number of vacancies have 
ueen reserved in the various branches of Government Service for candidates 
WIth .. war service' . 

Statefrnlnt 

Provinoeli Area to be colo· No. of demobilised persons to be 
nised settled 

Acree 

Kadras (a) 3200 400 

8800 910 470 .. (b) (inoluding 
ex·aervioemeD.1 .. 

c. P .. 
Sind • 

(0) 400 

3562 

12000 

EXCISE DUTY ON TOBACCO 

50 

150 

350 .. 

806. ·Sri V. C. VelliDgiri &oDder: (a) Will the Honourable the Finance 
Member be pleased to state the amount of duty collected from tobacco in each. 
Province? 

(b) What is the classification made in the several types of tobacco and the' 
rate of duty on-ear,h of the classes in the beginning and in subsequent years? 

(c) In levying the d'uty. what consideration was given to the fact that land; 
has been taxed already aud the landholder has to pay additional tax on land.?' 
(d) Are Government aware that tobacco growing is a ~  business whicb; 

is exhausting the land of its fertility? 

(e) Do Government propose to guarantee a fixed minimum price for tobacoO' 
to prevent loss to the cultivator? 

(f) Do Governtr!ent propose to see that the tax is collected only from the' 
tobacco dealer and not from the cultivator, when he is compellea to keep the 
crop on hand due to low prices? 

(g) Owing to a fall in prices of t-obacco, will Government consider the 
adVIsability of reducing the rate of tax on the tobacco locally consumed? 

][r. B. O. A. Cook: (a) and (b). Statements are laid on the table of the' 
House. . 

(c) The amount of land revenue paid on land on which tobacco is ~ 

has no relevance to the excise, which is a tax on consumption. 
(d) Government are aware that if tobacco is grown on the same land year 

after year, there is a tendency for it to deteriorate. They are, therefore, 
discouraging such a practice and have recommended a suitable rotation of 
crops, 

(e) No Sir, especially when the cultivation of food crops is so essential. 

(f) The Central Excise Rules already provide that, whether the curer sells: 
his produce immediately &fter curing or retains it for subsequent sale in the-
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hop'" of better prices, he can sell it to a wholesale dealer without payment 

. ut duty and the duty will be realised from the wholesa.le dealer. . 
(g) Tobacco grown for the personal consumptioI!. of the grower and members 

of his household is already exempted from. excise. Wholesale prices of 
tobacco have no relevance to the rate of the excise which, as: already explain-

.. ed, is a tax on consumption. 

GrOBB receip16 from 'excite duty on Tobacco during 1918·44,. 1944-45 and 1945-46 
(April-December) 

Provinces I1.l43-44 

R.OOO 

India General . 5,82 

Baluchistan · . 63 

Coorg .. 
)[&dr8IJ 1,65,49 

Bombay. 1,01,89 

Bezlgal 4,62,27 1 

United ProviMes 4.0,78 

Punjab . 24,42 

Bihar 54,23 

C. P. & Berar . 82,65 

Aasam 1,55 

N.W.F.P. · . 10,32 

0ri888 . 6,27 

Bind . · 9,04' . --. 
Total 9,65,26 

N oIe.-Fig-.uee for 1944-45 are provisional. ------lCm. duly on IobQceo m 1943 

I_VIRGlNIA TOBACCO-
A.-F1ue--cured-

Unmanufactured 

1944-45 

R.OOO 

7,79 

1,45 

.. 
2,86,29 

1,68,58 

8,51,30 

98,81 

60,51 

1,16,98 

1,02,37 

61 

18,46 

10," 1 

14,40 

17,28,26 

. 'I) H intended for manufaclaml into-
(/I) Ciprettee-

(i> Cont.ainbg more tbau JO per oeDt. weight of imported tobaooo • 
(M> Containing 20 per cent. orle.tban 20 per oent. weight ofimported 

tobeooo. . . • • 
(iN> Containing no imported tobaooo 

(b) Biris. . 
(c) Cheroots. . . • • 

2- If illteolW for any other purpoae • 
p-_&.\-GQI'ed . . . • . 

1945-48 
(April-Decem· 

ber) 

R.OOO 

4,78 

32 

.. 
3,21,83 

1,17,43 

2,14,03 

1,74,54 

46,87 

1,99,98 

61,53. 

55 

11,92 

8,79 

11,05 

11,71,40 

Per lb. 
Re.4. 

1 11 

1 4 o 8 o 6 
o 2 
1 12 o 6 
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II.-COUNTRY TOBACCO-

(1) If intended for msnufscture into-

(a) Cigarettes 
(6) Biris . 
(e) Cigars or cheroots 
(a) Hookah tobacco 
(.j!) Snuff 

(2) If intended for sale al ohewing tobacco, whether manufactured or merely 
cured 

(3) Ifintended for any other pUrp<Nle . 

III.-B'J:ALKS, STEn AND OTHER REPUSE OF TOBACCO-
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Per lb. 

Re. A. 

o 6 
o 6 
o 2 
o 1 
o 6 

o 1 
o 6 

0) If intended for use in the preplil'stion of any form of msnuractured 
~ 0  1 

(2) If intended to be u9Bd for agricultaral purpo_ Nil. 

PART II. 

Manufaetured 

Cigars and oheroots of whioh the valu&-
(i) Excieeds Re. 30 a hundred • 

(ti) Exceeds Re. 25 a hundred but does not exceed Ra. 30 a hundred 
(tti) Exoeeds Rt!. 20 a hundred but does not exceed Rs. a5 a hundred 

(w) Exceeds Re. 15 a hundred but does not exceed Re. 20 a hundred 

(v) Exceeds R8. 10 a hundred but does not exceed Rs. 15 a hundred 

(vi) Exceeds Rs. 5 a hundred but does not exceed Rs. 10 a hundred 

(viii Exoeeds Rs. 2·8·0 a hundred but does not exceed Re. 5 a hundred 

(mi) Exceeds Rs. 1·4·0 s hundred but does not exceed Re. 2·8·0 a hun-
dred 

(1$) Exceeds As. 10 but does not exceed Re. 1·4-0 a hundred 

Ezci8e duty on tobacco in 1944. 

I.-Unmanufactured tobacco-

(1) Ifllue cured and intended for-

(G) Manufacture into oigarettes containing-

(i) More than 20 per rent. weight of imported tobacco 

(ii) 20 per cent. or lees than 20 per cent. weight of imported tobacco 
(iii) No imporl.ed tobacco 

(6) Any purpose other than the manufacture of oigarettes or ()f the product. 
enumerated in (3) (al and (3) (6). .  •  . '.' .  • 

(2) If other than flue oured and intended for-

(a) Manufacture into oigarettes 

(6) Any purpose other than the manufacture of oigarettes or of the produots 
enumerated in (3) (G) and (3) (6). .  •  •  .  •  • 

(3) Wbether llue-oured or not, ifintended for-

Per hundred 
Re. A. 

8 0 

6 0 

• II 
3 0 

2 0 

1 0 
0 S 

0 4 

0 2 

Per lb. 
Re. A. 

3 8 

2 8 

1 0 

3 8 

0 9 

0 90 

(a) lIIanufaoture into- ;t 

(il Biris . 0  9 
(ti) Snuff. .. •  . 0 t 
(iti) Cigars and Cheroots 0  3 

(w) Hookah tobaooo 0  3 

(b) Bale as chewing tobaooo. whether manufactured or merely 0QNd 0  3 
(e) Agrioultural purposes • Nil. 

(4) Stalks, atema and other refuse of tobacco intended for use in the preperatioa 
of auy form of manufactured tobacco 0 
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II. :Manufactured tobacoo-

Cigars and cheroots of which the valu&- Pttr hundredl 
Re. A. 
12 0 
10 O· 

.. 

(i) Exceeds Rs. 30 ~ hWldred .  •  .  _  .  _ 
(ii) Exceeds Rs. 25 a hundred but does not exceed Re. 36-a hlDldred 
(iii) Exceeds ~. 20 a hundred but does not exceed ~. 25 a hundred 
(iv) Exc€eds Rs. 15 a hWldred but does not exceed Re. 20 a hundred 
(v) Exceeds Rs. 10 a hWldred but does lWt exceed Rs. 15 a h1llldred 
(t'i) Exceede Rs. 5 a hundred but does not exceed Rs. 100a hundreci 
(l,-ii) Exceeds Rs. 2-8·0 a hundred but does not exceed ]1.8. 5 a 1umdred 
(viii) Exceeds Rs. 1-4·0 a hundred but does not exceed Rs. 2·8·0 a hun-
dred. .  .  .  .  .  .  .  .  . 

(iIe) ExceedsBnna8 12ahundred but does not exceed Ra.. 1-4·0·a 
hundred 

Exci8e dWy on Iobacco i_ 1946._ 

I. Unmanufactured tobacco-

(1) If flue-cured and intended for-

(a) Manufactured into cigarettes containm.--

(i) More than 60 per cent. weight of imported Wacco-

(ii) More than 40 per cent. but not more than 60 per ~. weight of im-
ported tobacoo '. 

(iii) More than 20 per cent. but not more than. 400 per cent. ~i h  ofim. , 
ported tobacco .  .  .  .  .  :  .  .  •  . 

(i",) 20 per cent. 'or lees thaJi 20 per cent. _ghtof imported· tobacco· 
(tI) No import.«f tobaCco 

(b) Any purpo8e' other than tlni maDu1actve ol ci"'-teeor of the produota 
• enumerated in (3) (II) and (3) (6) • 

(2) If other than 1lue-0Ured aDd intended r_ 
(a) Manufacture intooigai'ettee 

(b) Any purpose other than the manufacture oi oigarettes. Ol' of the pro· 
ducts enumerated in (S) (II') aJ!!d (3), (t.) 

(3) Whether flue·cured or not, if intended for-

(a) Manufacture into-

(i) Biris . 
(ii) Snuff. . .' 
(iii) Cigars and cheroots 
(iv) Hookah tobacco . 

(b) Sale as chewing tobacco, whether manufactured or merely cured 

(e) Agricultural purposes 

8  0 
6  0 
4, 0. 
2 0. 
1 (). 

o S-

O 4-

:rer .lb.. 

Be ... 
7 & 

Ii 0-

S S-

f S-
1 0-

7 S-

O 9-

0 90 

o 9-
o lit 
o S. 
o s. 
o s. 
Nil. 

(4) Stalks, and other refuse of tobacco intended for Use in the preparation of 
any form of manufactured tobacco . 0  1 

II. Manufactured tobacco-
Cigars and cheroots of whioh the valu&-

(i) Exceeds RH. SO a hundred 

(ii) Ezceeds Rs. 25 a hundred but doeenot exceed Its. So. a huDdred 

(iii) Exceeds Re. 20 a hundred but does not exceed Re. 25 a hundred 

(itI) Exceeds Rs. 15 a hundred but doeS nOt exoeiKUtl. IO-a hUDdred 
(v) ExOleds Re. 10 a hundred but does not uceed Re. 15 a hundred 
(tIi) Exceeds Re. I) a hundred but does not exceed. lta. 100alumdredi. 

(fti) Exceeds Ra. 2-8-0 a hundred but doeI ex.ceed. BlI. l) a hUlU:bed • 
(",ii) Exceeds Rs. 1·4·0 hundred b1lt does not ~ Ba. 
a hundred. •  •  •  .  •  •  . '. . 

..... ) Exceeds annas 12 a' hundred \nlt does not e:mceed Ra. lJ/4.f:-
8 hundred .  .  .  .  .  .  . '. . 

Per hundred 
Be. A. 

12 0 

10 0 

8 0 
8 0, , O· 
J 0-
1 0-

108-0-
0 8-

0. , 
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. INDU'S lhMBEBSRIP TO INTBRNATIONAL ORGANIZATION 

101. ~~ • ..au' 8iDgh: Will h ' ~ ~ l~~~  }'inance MftIllber 
pleaseatate what the Intemationa} organisations are of which IDdia is 8 mem-
' ~~  bglivUblg &1 codimplete list of ~  OB 'h~  \yi1ih the .amounts of Bubscripf.ion 
pays e' y' nil? . 

JIr.B. O. A. COok: A statement is being prepared and will be laid on the 
table of the House in due course. 

UN STARRED QUESTIONS AND ANS\V:EHS 

EMPLOYMENT FOa RETRENCHED PERSONS 

76. Prof. N. G. ltanga: Wi!l the Honourable the Home Member please 
state, having regara to .thedeliirability of providin,g exnployment to as l1lallY as 
possible of the young men who are being thrown out of employment .8sa 
result of the' end of war .and the consequent retrenchment of exPenditure, 
whether GovernllUlll.t will consider the advisability of taking the same 8ction 
as they d.id in 1922-23 .and 1932-33, by insisting upon the retirement of such 
of, 'their officers and ministerial titaff .as have rendered, say, 25 years' service or 
more? 

The Honourable Sir lOb Thome: Action was taken in 1923 and 1931 in 
oonsequenoe of retrenchment in permanent establishments. There is no prl)-
posal to make a reduction in permanent posts at present. It is not thtl policy 
of Government to insist.Dn the ret,irement of such of their officers and 'staff 
in permanent service as have rendered 25 years' service unless they have 
reached the prescribed age of superannuatioll. It would not be in the interests 
of the administration to retire compulsorily senior experienced and efficient 
permanent; officers in OI'der to make room for temporary staff who may be 
thrown out o£employment by a r.eduction in temporary posts. 

,RULES FO& {}c)Il&IDCTION OF BJaTK DA.TES OF CBNTRAL GOVERNMBNT SERVANTS IN 
., . ()J'FI(IIAL RlI(}ORDS 

Va.. Beth Sukhdev: Will the Honourable the Home Member be pleased to 
state :. 

(a) whether any rules exist for the correction of birth dates of the Central 
Government servants in the official records, if so, what the procedure is, and 
what documents are required in support of the claim for the alteration of birth 
date records; an4 
. (b) if no rules exist, whether Government propose to frame some rules to 

enable the correction of genuine mistake in birth dates in offioial records, if 
not, why not? 

~ ~~  Sir ~ ~  (a) The attention of the Honourable 
:Member is mvited to Article ~(l  ,(b), Civil Account Code, and the . Notes 
thereunder, of which a copy is attached for reference. The date of buth as 
entered in the offieialrecorda can subsequently be altered only under .the 
orders of the Department of the Government of India or the Head of the 
Central Depaztmant ooooerood. Except where the date of birth has been 
wrongly reoorded by a clerical error, a claim for alteration must be supported 
by satisfactory documentary evidence such as the matriculation or equivalent 
certificate, and a duly attested ext·ract of the birth registel' or the baptismal 
eertitieate in. O!'iginal. A satisfactory explanation of the circumstances. in 
which the wrong lIge eanl€ to be recorded and a ~  of any prevIOus 
attempts to h ~ the record amended may also be required. The date. of 
birtb once ente-red in the official records i~ however ordinarily treated a!> final 
and is not altered except for strong reasons. 

(b) Does not &rise. 
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E:J:t'Tact 0/ Article 62 (1) (/i), Oivil Account Code. 
(b) The date of birth, of appointllient. t.o present. post, and of pr?mot.ion t.o l ~  pay 

oi each penon, 88 well as the number and date of the orden creating tbP. past aB It I.OW 
.tands should be clearly ~  in the appropriat.e.cohunIlS of. t4e l .~ . i the ~ of 
birth by Christian en. 'should 1>6 ~  and if the exact date is not known, the approxllD;&te 
date Ilr year should ·be sta'"d .. This date can be alt.ered, except in lila case of a clerical 
error, only under the orders of the local Governmeni. . 

Note 1.-The D ~ B of the Government of India exercise thll powers of " local 
Government for the purpose of thiB ,.A'rt.ielll .. 

Note 2.-A local Govermnent may delegate this power, in t.he caae of non.gamtt.ed Govern· 
~ Bervanta, t.o Heads of Departmenta ~ i i  of Divisions. 

DANGBB OJ' DIC1I'ATlON Oli' POLIOIJIIS BY NBWSl'Al'BB CollBINBS. 

71. Mr. T: OhapmUl-KorUmer: Will the Honourable Home Member be 
pleased to state: 

(a) whether his attention has been drawn to the warning iSsUed -by Pandit 
Jawaharlal Nehru at Allahabad on the 16th February, 1946, against big com-
bines starting chains of papers and dictating policie& detrimental to the int.erests 
of the country; and . 

(b) whether Government propose to examine Section 5 of Act XXV of 1:867 
in connection with this danger? 

The Boaoarable Sir John Thome: (a) I ha\:e seen a newspaper's report of 
the speech. 

(b) Government will be prepared to examine the law if developments rendal" 
it necessary. 

SHOHT NOTICE QUESTIONS AND ANSWERS 

HARDSHIPS OF J,fEMBERS OF AZAD HIND FAUJ IN RANGOON 'CENTRAL JAIL 

Shri Satya Narayan Sinha: (a) Has the attention of the Secretary for Com-
monwealth Relations been drawn to the A.P.1. message,. pUblished in 
. newspapers that more than one thousand members of the Azad Hind Fau} 
lodged in the Rangoon Central Jail will resort to hunger strike from March 
4th, unless their grievances are redressed within .thali d&teand that Mr. 
Amianath Bose, Secretary, Indian National Army Relief Committee, Bengal. 
has received copies of the five letters sent to the authorities in India, by 
Captain B. P. Rao of the Azad Hind Fuuj, now in the Rangoon Central Jail, 
narrating in detail the main grievances of "these prisoners in Burma? 

(b) Is it a fact that irrespective of their ranks they are put to fatigues ai 
the jetties, stores and in the streets. of Rangoon and are made to do menial 
as well as hard labour and, as a remuneration, given 1. T. Rations and Sheltex 
in the Jail? _. 

lIlr. R. N. Banerjee: (a) and (b). Government have seen the message in 
the Press and· they have obtained a report from their Representative in 
.Burma. About 1,000 civilian 1.N .A. detenus contemplated hunger strike 
from the 4th March. All their grievances relating to unrestricted correspon-
dence, interviews and other amenities have, however, been met and they are 
now satisfied. No hunger strike is now contemplated. The Government of 
India's Representative visited the jail on the 5th March and found the 
detenues satisfied. Their main grievance is delay in repatriation. Repatria-
tion is now awaiting the first available military shipping and the detenuB have 
been infQrmed of this. About 20 of the detenus who claim Burma domicile 
,have been released. 

After the reoccupation of Burma, this I.N.A. personnel as prisoners of war 
was made to do fatigue in the Rangoon Dock; but this practice was stopped 
in August last. Since then, the detenues have done no fatigue at jetties. 
stores, streets' or elsewhere, nor are they being made to do meniM work 0"' 
bard labour. Their rations are also satisfaetorv. 

( . 
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~ JIJof; if. G. JtaDga:How long . do' Goverm:nent.expect ito ~ ~  these 
people are all repatriated to India. and when they e.,r6. ~  here, what ill 
the intention of' the' Government? Do they want to ~  them here or do 
they want to let them go freely in the country? -

. ¥r.B.B. ·Baner1ee: -I· stated in reply to-the-adjournment motion the day 
before that preparations are 110W complete fbr tlieir repatriation to begin any 
day after today. I cannot give any· more definite date. I need hardly add 
that we are most 'anxious to ensure that this repatriation is expedited. On 
their arrival here, they will of course be released .. h~  will be at liberty 
to go wherever they like. -_. _ 

Sardar JlaDgQ SIDgh: The Honourable _ Member said that these IoN .A. 
prisoners are required to do fatigue work in certain places but not now. Are 

~ they required to' do fatigue work in other places? 

111'. B. If. BanerJee : The clear import of the information we have had is 
that they are not being subjected to. thjs sort. of ~  'in tbe jail.. They 
'are now in ordinary confinement. 

111'. PrelkllDt: Next ~ i . 

RHSTRlCTIONS ox LAWYERS DEFEXDING I.N.A. MEN IN ~ OBB 

Sri )(. ADanthaaayanam Ayyangar: Will the Secretary for ~ l  

Relations be pleased to state: 

(a) if Government are aware that the . lawyers sent from Ind .. by Govern-
,ment .to Singapore to defend the -members· of the I.N .A., who lire being pro-
secuted there are not allowed. t.o defend -persons accused of offences other than 
collaboration with t.he enemy; .. 

(b) h i i i~'  to the lawY!'lrsent from India by Government; 
(c) if Government are aware that the lawyers are not baving any work DOW 

at Singapore; and 

(d) if Government intend imnlediately to arrange for all Indians I mean 
-1. N. A. prisoners being defended by the lawyers sent from India? -

1I:r. R. If. Banerjee: (a) The lawyers sent from India have n0W been 
allowed to defend Indians charged not only with the offence of collaboration 
with the enemy but. also with all offences arising out of a collaborationist 
-background. 

_ (b) I hope the HonQurable Member will appreciate that it may not be in 
'the interest of the accused Indians to disclose the instructions which Govern-
ment gave these lawyers. 

(0) No, Sir. 

(d) Necessary action has already been taken. 
Sri II. Ananthasayanam Ayyangar: Did not the Honourable Member receive 

information from the Lawyers that were sent that they were without work for 
about a fortnight? 
1I:r. R. If. B ~  There was a very minor hit.ch. But the matter iB nOW 

settled to the entire satisfaction of everyone, and - I hope the Honourable 
member would avoid further public discussion of it bEcause Illly public disctl!'-
sion would not be in the interest of our eountrymen. 

Diwan Ohaman Lall: Why not? 

Sri II. Ananthas&yanam Ayyangar: Let it go. I will ask another question. 
I would like to know whether any other trial of I.N.A. people has commenced 
and how long the entire trial is expected to take for whom the Indian lawyers 
have been sent from here? 
JIr. R. N. Banerjee: Adjournments have had-to be taken ~'  ~  . the 

laWyers have had to prepare their cases. They had to go t?rough their ~ . 
It is not possible at this stage to give any idea of the tIme that the trIals 
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~~ ~~  ~. ~~~~ . ~ no! ~  ~ ~ ~ ,Mw i ~ .~ ~ as 
Babu. &1m; ... ,. 8iqb..-:' What ia the number ~  LN.A. pe<!plr ~ l i . ~ 

in tbeSirigapore Jail. '  . 

Ilr. B ••• B~~ ~  The Ie-st time that we ,p.ad i . ~ D.  that point 
the position wat; that only IIobou,t i ~ ,were in confinement tor ll ~OD  
and there were about eighteen to twenty for ~ i i  o{fences but aomeof 
'them were on bail. '. ' 

Babu Bam Rara,J1Ul SiDgh: Are they all to be tried? 
Ilr. B ••• BIDerJee: As I have said before, we are making eye;s ~ ~  

to persuade the ',British Military Adininistration not to prod'eedagainst'those 
who have been accused ofcollllboration only with the enemy, but so far '!loB 
we can make out now, the trials of those who have been accused of specific 
pffences. such as extortion and torture, would continue. ' '.. 

Sri II. AD&D.tIlaIaJaum AJYutIar:Is it not a fact that so far as . .~. 

trials are concerned, persons charged of brutality were alone proceeded against 
and why were not similar instructions given to that Government a1'80?' 
Ilr. B ••• Banerjee: I believe, Sir, I have stated on more than one occa-

sion that exactly similar requests were made to the British 'Military 
Administration. 

Mr. Prelident: Next Question. 

CERTAIN A.P.A. MESSAGE FROM LONDON SUGGESTING SCALING DOWN OF INDIA'S 
STERLING BALANCES 

Mr. )[anu Subedar: (a) Has the Honourable the Finance Member ascer-
tained the authenticity of the A.P .A. measage from London, dated the' 25th 
,February, 1946, in which British officials were alleged to have declared that 
.the sterling balances were frozen in London in the intereslia of. Britiah and 
world economy, that proposals should be made to ~ for the settlement of 
the sterling debt cOlTespondingto the mannei: in' which ,the Ltla.se-Lend debt 
was settled by the United States of America and that, if the American ,loan 
did not come off India would have to wait for two hundred Yeats to receive 
repayment of the'sterling debt? ., 

(b) Who were these officials, and to what Department of His MaJesty's 
.Government did they belong? 

(c) What authority had these people to ,make the kind of statements, which 
they are reported to ha ve made? 
(d) Has His Majesty's Government been apprised of the strong feeling in. 

India against scaling down and in favour of an early repayment? 

(e) Is he in a position to make any statement on ihis subject, con;veying 
the views of His Majesty's Government? 

The BoDourable Sir ArcIlibald ltowlaDdl: (a) to (e). I have .ascertained 
;that, as I expected, the issue oftha A.,P.A. message referred to was not only 
not authorised by, but was not even known to His Majesty's Government. 
There is no question of this statement being official propaganda as was sug-
:gested by my Honourable friend in his earlier question. 

111 spite of l'l1q nil'ies it has not been possible to establish the identity of 
the individual who is reported to have given the interview, but His Majesty's 
-Government are satisfied that no official having responsibility in these matters 
'Would have made such a statement. 

Xr. )(anu Subedar: I II view of the fact that two messages have come down 
iOllay puttinl2' vnriolls words in the mouth of Mr, Taft and Mr, Clayton from 
America and in view of the fact that these messages, advene to Iudia',s 
interests, are sending the jitters down our spine frequen"tly and several ,times 
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in the course of a week: will not the Honourable '-Member and the ,Govern-
ment of India endeanJUr to get from His Majesty's Govel'limenta straight-
,.forward short sta:tement on this subject, so t·hatthe whole question may, be 
:put bEyond' any doubt? ' 

'T~ ~~~~ l~ ~ ~l i~ l ~~  ~h  Government of India have 
no responsibility III thIs . ~ l  Isa little hard for me to have to 
answer for these messages etiianating from America in relation to Senator Taft 
and Mr. Clayton. As to the last part, I have nothing to add to what I have 
.said in the past. f 

Prof. 1{. G. ~  Will Government take steps to see that their state-
ment that so far as India is concerned, she is deternlined to prevent any 
:8calingdown of. the sterling debts, is given wide publicity in America through 
,their agents there ~ 

The Honourable Sk Archibald Bowl&ndll: I think it is up to the corres· 
pondents in this country, if they so wish, to give the necessary publicity. We 
have nothing to do with AmErica. 

Prof 1{. G. ltI.Dga: The Government of India have got their publicity 
department there attached to their Agent. Will it not be possible for the 
Government to see that their Agent gives due publicity t9 this most importan. 
matter there? 

The Honourable Sir Archibald Rowlands: I do not think the Americans 
are unaware of the feelings in this country regarding this matter. 

~. ~~~~~~  My ql,lestionwas, in orq.er to put aD; end to ,the fre· 
quent messages coming from irresponsible sources, whIch neIther the GoveJ,'n-
ment of India nor His Majesty 's Government can h'Ollp, will not the ~l  
~  en'dellvour ,to induce ~i  ~  's Government to make a shc;rl 
statement on this subied. \\:hich will be final and authoritative, so that we 
may not have these frequent disturbances of public feeling in India? 

The Honourable Sir Archibald Bowl&ndll: As I have already explained, I 
have left no stone unturned to acquaint His Majesty's Government with the 
~  feeling in this cIjluntry and particularly the feeling in ~hi  House. I 
.~  already told them mvo or three times and if  need be I shall say it again. 

Mr. )[anu Spbedar: What I was requesting was whether His Majesty's 
Government could not make an authoritative statement which will onee for 
all eliminate all these una uthorised statements. Will they not make an' autho-
.titative statement on this subject saying that t.hey will not come to India with 
any proposal for scaling doWn of the sterling balances? 

The B.onourableSir ~ l  B ~~  I cannot answer for His Majesty's 
Government. All I can do is to represent the feeling that has been expressed 
in this House and in the country. . 

MOTIONS FOR ,ADJOURNMENT 

DISTURBANCES IN DELHI O~ THE VICTORY PARADE DAY 

. Kr. ~i  I hav.e received notices of three adjournment motions prac-
t!cany' on the ~ SUbJect, though worded differently, The first ill point of 
hme .IS from Prof. Hanga and Mr. Gangaraju relating to: 

",!he li ~ . of ~  in proceeding with their Victory Parade celebrations in 
DelhI on the 7th ,lOstant desplt.e the hartal declared against these celebrations by the 
Congress, the Muslim Leagu';l and the Tramwav Workers and others which incensed the 
people. ~  D l~i .. l ~ i  to i ~ ~  and spontaneous disturbances; firing by the police 
and mlhtary, mfhctmg death and mJurles on so many people on th\l Victory Parade Da", .. 

JIr. K. ABaf Ali (Delhi: General): gil·, T nm afraid there seem!'; to be 1\ mis-
undherl"tanding on the part of my friend Prof. Rnngn, ThE' ('ongrf'RS declared 
no artal. 

)(r. President:, Was a hartal declared ~ the Muslim League? 
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-I do not think, Sir. .  .  . 
_ ·1Ir. Preaident:So that alsQ is a misstatement In this. motIon. I do n?t ~  
to hear the Honourable Member on th:s motion. Looking at the ~ and 
the substance of the motion, it will not he "dmissible, because the pomt of 
; elnphasi!l is' 'the_ i ~  of Government n: proceeding with. their Victory 
Parade celebrat:ons." Thls matter has been gomg on fora long tIme and there 
. is no urgency about that i ~  any longer. .' -

. SnOOTING OF CITIZENS AND USE OF TEAR GAS AND LATHI CHARGES BY THE POLICE 

IN DELHI ON THE -VlC'l'ORY PARADE DAY 

Mr. PreaideDt: The next motion is by Mr. Siddique Ali ~  regarding: 
"the shooting of innecent citizens and the USe of tear gas and lathi cha!,"ge agBoinst them 

by the Police yesterday in Delhi. ", 

Tnis motion prima fUi'ie appears to be in order-. 

The other one by Pandit Govind Malaviya practically relates to the BIUD8 
-subject. The motion reads: 
. Th~ dea.ths Rnd injuries toO persoll and propel·ty caused ill Delhi yesterday due to 
-police and military firings and to mob'frenzy during the public disorders resulting from the 
peoples' l'esentment against the Government's persistence in their Victory Week Celebratione 
in the teeth of public cpp08itioll and the-Government's failur,) to take steps to put out 
'the fire in the Town Hall Bond other places by rushing toO those spots fire brigBodee from New 
Delhi wher., in the official world, parades, bBonds, illuminations, fire works and other gBoiety 
proceeded undisturbed while Delhi literally burned." 

. It seemB to me to be a piece of literature also? The adjournment motions 
·that are tabled should not be argumentative and in the form of a speech, but 
'that is a different matter. This motion raiseB practically the same subject as 
1;he adjournment mot;on by Ur. Siddique Ali Khan. ~ should like to know what 
the Honourable the Home Member has to say about the admissibility of thia 
motion. Before he does so, I may make a suggestion for the consideration of 
j.he HO,1se 1,iz., whetlel' thi;: snbjed rould not be more appropriately discussed 
,on the cut. motions that are now com:ng on the discussion of the Budget. 

Nawab Siddique .Ali lDum (Central Provinces aM Berar:' Muhammadan): 
The urgency and importance of this motion requires that it should be taken up 

~ . 

Mr. Pre8id.eDt: I said therefore that I was merely making a suggestion that 
1:,he House will be getting an opportunity during the cut mot:ons which will 
'continue from today, but it is for the Honourable Members to accept or not to 
:wcept this suggestion. The only point I had in mind was that two hours' time 
allotted for the discussion of cut motions will be taken up ....... 

An HODourable Kember: Only one hour. 

Mr. President: That is the point I wished to remind Honourable Members, 
that they will get ample opportunity of discussing the matter on the cut motions: 
but it is only a suggestion. I do not mean to rule it out on t.hat ground; that 
is not my point. 

Sir Mohammad Yamin Khan (Agra Division: l\Iuhammadan Rural): May I 
point out that the debate on this motion may take towo hours and the other _ 
panies have not been given such a long· time and that they may have other 
subjects to discuss on their cut motions-matters which can ~l  be taken during 
the ~  t;me? Therefore it will not be possible to bring this matter up nn 
cut. mot:.ons, except perhaps on a general discussion during the Finan<:e Bill 
which Will be very d!fficult and it may ll.'t be fair to Government to be made 
the target of attack only on this particular issue of this local administration. 

Kr. PretideDt: My idea was to save time; that is all. 
The BoDOura.ble Sir John'l.'home: (Home Member): I am not quite certain 

which adjournment motion you are now considering. 

Kr. President: Nawab Siddique Ali Khan's adjournment motion. 
; 
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The Bonourable Sir John Thorne: 1 cannot urge anything on the specific 
>grOlm,d 011 which you h ~ asked me to speak, namely, the admissibiUty of the 
motion. I can only say-and I quite understimd that.it is not strictly relevant 
to the question that you have put to me-to the House generally what 1 have said 
to the Honourable Member and his friends, that in my opinion no good can be-
done Qnd harm may be done by the discussion today of a motion expressed in.: 
:tlieSe ' ~ .  1 have not receiy'ed,yet any fQll i ~ i  ofyesterda.y's happen--
: ings. 1 have received Ii few minutes ago, whife L was in this House, an account 
of the movements of the District Magistrate· covering a number of incidents. It 
will take some time clearly to get a conspectus of various happenings from eye-
witnesses in various parts of the i ~ h  incidents cover a considerable area. 
and it will be quite impossible for me to give any full information this afternoon;_ 
and I shall therefore be very much handicapped in dealing with the insinuation-
made in this motion that innocent persons were shot. That, I quite recognise . 
. is not strictly relevant t{) the question you have put me, but I would again ask 
the Honourable Member to 'Consider whether it is not likely to do harm to the 
cause which we all have at heart, namely, the restoration of order in DeIhl,. 
if this motion be discussed this afternoon. I understand that things are i ~ 

now in Delhi, shops are open, traffic is moving; and I should have hoped that 
~  ~l  all desire that nothing should be said or done 'in the course of toda.y 
which might revive the animosities which were evident yesterday. 

Sir Mobammad Yamin Khan: Sir, what I wlderst<lnd from some. people who 
said they were eye-witnesses is that they said they saw some two boys were 
shot near the red fort, where there was no demonstration of any kind, and they. 
were shot like rabbits by the military. We do not know if the Honourable 
Memher will make an inquiry; the Delhi -Administration is not situated so far 
:away that information cannot be had: if the Honourable Member wants, the 
D. C. can easily come and explain to him orally. He need not get the informa-
tion in writing and he can get this information verified whether people were 
shot. I 1 hink it will do good to-find out the facts now. -Instead of 8 persecution 
·which IlJlIY start Jater on, it ma,- havtl a health," effect on those irresponsible 
·people who resort. to sh00ting people when there wasno necessity, and if these' 
facts are borne out later on, llnd if my honourable friend the HOllie Member is 
convinced that these things did take place, then I think he will see to it that. 
these thill:f'. 00 not rerm. Tf this matter is post.poned, probably we will find; 
.th.at matters may berome .~ iltdil"ata in man" cases. Or -it ma:v become Bub, 
'judire-they may go to rourt ~ll  say the matter is pending h ~. If we wait 
,till the Finance Bill, . probably ~ hi  will be finished by then--the people· 
'would have been hauled up and sentenced. . .-

Mr. Preaident: That is an argument against the suggestion. I am not 
.concerned with the merits. I would like to know the views -of the Honourable 
'Member who haf'. given notice of the adjournment motion-his vie\\o-sabout what 
,the Honourable the Home Member has said. .  ' 

.. Nawab Siddique Ali ~  With reference to woot he said, I am sorry t& 
say that myself and the members of my party do not agree wlth those views-
it is only a matter of op!nion. The Honourable Member has said that he wilt 
not bE' in a position to know the facts by this evening. I do not think he can 

~' that. because the loral officials are so close here-,he can get all the informa-
tion. I have got all the information before ~ But as you say that the ment's 
of the case are not to be considered now, I do not wish to say anything about 
it. What J want to prove if'. that there was not sufficient police bundoba8t: if 
the authorities had taken proper precautions to check this sort of loot;ng and, 
hooliganism, they would have surely succeeded. I wish to assure my h ~ 

ble friend that nothing will be said here which may add to the animosity which 
is prevailing here. I have nothing more to add. The matter is very mgent and 
of public importance and I request you to-admit the motion. 

Mr. Pr881dell.t: As regards the question-of propriety or otherwise on ~  merits 
or even on the other consideration which the Honourable Home Member has 
mentioned, that is a matter for the House to consider and -not for the Chair to. 
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LMr. President] 

.come to ans oonclusiona as regards the merits this way or that way. It ~  

then that the motion hl!oP to be taken up today. That seems to be the wish 'Of 
the member who has tabled f.Ie motion and d his party. (Honoura.ble Members 
on the 'J1u¥lim League BencheR: Yes. ~  1 will admit the motion .............. . 

The ~ Sir -4ward .ellthall (Leader of the House): Sir, I am not 
. .quite':cleaf"wne'lli& '·you'lla.:vilefdt 'to thp:House, as you yourself ~ i ~ I am 
not quite clear whether in tMs caSe 25 members are in favour of the motion 
,being taken up this afternoon. Would you, Sir, ask if he has the ~ ~ 
stippott? ' . . '.. , . 

Di,WJ,Il ~  ~~ (West ~  ~ h . Th ~ ~  !>nly 
.arises if anybOdy objects. Do 1 take It that my honourable frIend IS ob]ectlllg? 

111'. Preadent: That is what he does: he need not say the words "I objec'li" 
.but that is the substance of what he said. 1 have to request members who are 
in favour of leave being granted to rise in their places.. 

(MOl'e than twenty-five members rose.) 

Obviously more than' twenty-five ~  are 'in favoUl' of leave being given. 
:80 the motmn is admitted. As regards the time of the discussion, I do not 
think less than two hOlirs will be reqtli,red Jor thls. I need make no ~~ i . 
()therwise 1 would have suggested 'what was passing in myniind i~h a view 
to saVE' t;me: this can be taken up at 4 and earl elld at 5 if possible.' It seems 
it is no use making that suggestion 88 the matter could not be finished in one 
hour. . 

Sir Ilohammad Yamin ltban: Ii the matter finishes before 6. then the House 
may sit' 'till ;ff'and' givtl the unattached members as mu.ch time as is necessary out 
-<>f the ~ D hour. 

Kr .•. ...., ,Ali: 1 cannot speak, as I was shouting a lQt yesterday. 
lmlllediately after the motion had been moved by Mr. --Siddique Ali Khan, I 
would ask the Honourable the Home Member to make a statement straightaway 
.and 1 think it will economise time. There may not be more than one or two 
:speeches and we can finish the whole thing by fiv.e o'clock. 

Baji AbdUl Sattar lIajl Iahaq Seth: If the House adjourn". then you ('an not 
:ilit. 

Mr. PreIlclent: Whatever it is, 1 was considering whether it could be started 
at fi o'doCk. I feel a difficulty about the rule. It says ,it shall De taken up at 4. 
It means that you can take it up earlier by consent. I doubt whether you Mn 
.take it up later. . 

1Ir. ~ Sel$ar S&D.1&1 (Presidencr D:vision: Non-Muhammadan Rural): 
'The' adjournment motion can be formally moved at 4 and then we can go back 
to other business. ' 

Mr. Prul4eI1t: Ido not think that can be done. What I would propo.se is 
this:" If tlie adjournment motion is 'taken up at '4, it-' rlilly . be ' i ~ . ·:.'If it 
is finished before 6. whatever 'time is left may be utilised :for the cut motion. . 

• ,. 1. "  . ~ .. ' .; . 

~  ~ B9M (Calcutta: Non-Muhammadan Ui-oan): That raIses 
-a novel question. If the House decides to adjourn, can the House decide. 
:after half a second, to sit again? 

Kr. Prelddent: The l~l  are talking from a practical point of view. I 
.am merely stating from a theoretical point of view. I do not know whether tlie 
adjournment motior. will be accepted or rejected. If it is acepted. the Houile 
will adjourn. If the motion is talked out without any conclusion the Rouse 
oould sit. . , 

. Mr .•. .Aaaf Ali: It is possible to get over the difficulty if the Stand'ng Order 
tS ~ ror the day. Whatever the other side might say, it is always.9pen 
to the Cl?-aU' to suspend the Standing Order anv time. The unattached 
meplbE'fS cim get time in that way. . 
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Mr. Prealent.: Paragraph 51 provides that the 1Il0tion shall be t.a.keD up at 
4 o'clock or, if the President with the consent of the ~  of the Government 
concerned so directs, at any earlier hour at which the business of the day may 
rernuhate. 'fhe Honourable Member's suggestion is that t']is tHanding Order 
be suspended for the day. 

Dlwan Chaman Lall: It is the usual course, if the House is agreed, that the 
motion lllay be taken up at a later hour than the hour fixed by the Standing 
Order. It will be suspended for the day and you 'can fix the time. 

Kr. President: I will have to satisfy myself that the Standing Order can ~' 

suspended like that, with the unanimous consent of the House. 

The Honoura.ble Sir As>ka Roy (Law Member): Unless the Standing Order 
Itself gives the power to the President to suspend the 8tanding Order, it is 
doubtful if ,You can suspend any pe.rticular Standing Order. There 'is no prOVI-
sion made in this Standing Order itself for suspension. 

JIr. President: That is what I want to find out. I am not sure whether it 
can be suspended by the President, even with the unanimous consent of the-
HOIIl';e. I will require s:>me time to be satisfied about this. 

Sir George Spence (Secretary, Legislative Department): I would draw your' 
attention to Standing Order 38 on page 154. The relevant portion occurs OD 
top of page 155. This is in support. of the ~  Member's point that unless there 
is specific provision in the Standing Order, there is' no general power in the· 
President to suspend the Standing Order. 

i:t. fi-itiidellt: The matter i-eq'mres consideration. 1 h~  to be satisfied 
whether under the Rules or Standing Orders or previous precedents there is 
power to suspend the Stanamg OrcWr like that. If I am satisfied that· it .cbn 
be suspended; then of course 1 will put the proposal before the House. Thai 
is a different matter. For the present we may decide that the atljoummerlt 
motion will. be taken at 4 and the time lost to any party may be made up by 
a pro rata reduetion in the time allot to all. That is the only other alte1"Ilative, 
instead of a slice being taken from the tune allotted to unattached members. 
today. However, that will be a mat,ter which we shall decide later on. 

The Honourable Sir AaOb ROY: There is provision for suspension of some 
Standing Orders by the President. If you look at the index, you will find s 
J:"('ference to suspension of tltanding Orders. There are several Standing Ordet's 
in which specific provision is made f8r their suspension. For instance ........... . 

JIr. Presid8Jlt.: Instead of taking this up now, let us take it up if necessary 
at :2. HO, so that, I also may have time to consider t'w poillt. I want to h~ 

one point clear to the members. There Slt' various provisions which authorise 
t.he President to suspend the Standing Orders. The question will still be 
whet,her this House, apart. from the President, can by its own vote suspend any 
Standing Order for a particular period or da.v. That will be a difierentquestiQn 
from the question Of. the President's power. If toot also, is impossible, then 
of course matters stand (lifferelltlv. That ~ i  has to be €xamined. I 11m 
merely giving the lines of i ~ i  and not coming to any cOMlusion. 

Mr. P. J. GrUIltbs (Assam: ,European): May I make one submission, Sir?"' 
If the power to fix the time for the adjournment motIon depends upon the 
unanimous consent of the House, that consent will not be forthcoming from.. 
this Party. 

Mr. President: That will also be helpful in considering the matter. 

Mr. P. J. &rUBUla: It may save time. 
C f 

GENERAL BUDGET-LIST OF DEMANDS 
SECOND STA.GE 

Mr. l'l'IIlden\: The House will now discuss the Demands for Grant.. }' 
understand that the time-table agreed by .8011 the Parties and Unattached: 
Members in regard to the moving of Cut Motions has been circulated to Honour-·· 
able Members. 
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! :'Ilr .. P"e"ident J 
As regards the time-limit for speeches, "1 . suggest that,· all usual; the ,m0Y'er -

of cut motions will have twenty minutes, and the Government Members replymg 
will have twenty minutes or even more, if necessary. Other speakers will pe 
Jimited to fifteen minutes. 

1 take it that this will· suit Honourable· Members. 

Mr. Lealie GwUt (Bombay: European): Sir, may 1 draw. your attention to 
the fact that the time now is 20 minutes to 1 and that the European Group has 
lost 4D minutes of its time under this ~ 

Mr. PreIldent: That is inevita.ble, I am afraid; but it should be a. matter 
for adjustment between the Parties. The time lost may he pro rata adjusted 
4:1y the PArties. Any more discussion on the time will mean further loss of time. 

DEMA!W ~ . 46--PUBLIC HEALTH 

The Honourable Sir Archibald ltow1andJ (Finance Member): Sir, I move: 
"That a 8um not exceeding Re. 42,98,(0) be granted to the Governor General in Conncil 

to defray the charges which will come in course of payment during the year ending the 
.3let d&yof Karch, 1947, in I"l!lIIpect of 'Public Health'." 

JIr. Pnliident: Motion moved: 
"That. a Bum not exceeding RII. 42,98,(0) be granted to the Governor llilneral in Conncil 

to defray the charges which will come in course of payment during the year ending the _ 
.31st day of March, 1947, in rellpect of 'Public Health'." 

The first cut motion may now be moved by Mr. Griffiths, but I might just 
mention that. today is Friday and the House will adjourn in two minutes' time. 

Mr. P.l. GrUIlths (Assam: European): In.that case, I ~ that I should 
merely formally move the motion and make my speech after Lunch. 

Mr. Prtltdent: Yes; the Honourable Member can do so. 

Improvement ill Public HeaUhwith reference to BhoTe Report 
lIr. P. 1. GrUIlUll: Sir, l beg to move: 
"That. the demand under the head 'Public Health' be reduced by R8. 100." 

With your permission, Sir, I will speak after Lwwh: 

The Assembly then adjourned for Lunch till Quarter Past Two of' the Clock. 

The Assembly re-assembled after Lunch at Quarter Past Two of ,the Clock, 
• Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chah-. 

lIr. P. J.Griffiths: Sir, our object in moving this' Cut Motion is not to 
.advocate any particular theory, nor yet to allot praise or blame for the achieve-
ments and the shortcomings of the past, We are concerned only with one thing. 
We are concerned to arouse interest throughout the country in this particular 
subject of public health, and espec!ally to try to focus attention upon· the some-
what voluminous report which has been prepared by a Committee under the 
chairmanship of Sir Joseph Bhore. It has always seemed to me that the most 
.difficult of all problems in this country is the problem of priorities. The needs 
<>f ~h  people are so many, so urgent and so vital, and yet the resoqrces with 
~hl h we have t() fulfill th<>se needs are so slender both in respect of money and 
ID l'egard ~  ~ ll power. It follows that there are many things which ought 
to be conSidered eSS'ential, which nevertheless have to remain undone. 80. Ilt 
. ~ ~ ~  .one is beset by the problem, I might almost call it the ~  

lO l ~  I? other words, the problem of having to determine which of varieua 
~ l .thmgs must be left undone ~  the time being. Education. agriculture, 
~  pubbc h l ~  tbese are three ObVIOUS matters which compete for our atten-
bon ~  for their share of ',?e ~i l  money .. In one· mood,. ~ .i  
~ lO . One sa-rs, ~ ~  must have precedence over ~  for one 
nghtly argues that If the spmt of man is not unfolded by education there is no 
!hope of any forward movement, any real advance in any other sphere is 
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illlJ>ossible. Again, Qne tours throughout the country, one is ~ h l ~ ~i h 

a sense of the poverty of the crops and one retle\.:ts upon. h~ fact that the YIeld 
of rice per aere is lower in this, country than in ~l ~  other rice growing 
country ill the world. At slwh a time, one says that agriculture must.,have 
priority, for until we inel'ease· t.he wealth, of the land by increasing the, agricul-, 
tural produce, there can be no progress in any other, field. Then, at another 
time, one reflects upon public health and inevifably one begins to think that 
attention must be concentrated. before everything else on improving the health 
of the people, F'or one can argue rightly t3at as long as people are in bud 
health, they cannot possibly contribute to advancement in any other direction, 
that as long as children have their health undermined by malaria, they cannot , 
possibly appl."-their mind to their studies "ith effect. It seems therefore not 
unreasonable to say that health lllllst have the first priority. Education, agri-
culture, public health-each has its own special j:llaim to be considered the first 
priority. It seems to me ,that one of the most urgent things for Government 
to do is to get dmm mOl:e systematically to this question of p!iorities. The time 
has come when we ought to take all the main outlines of various schemes that 
hl ~ been prepared, put them all together and decide on some order of allocation 
of· funds between them,-unless and until this is done, all our post-war plans will 
remain meaningless. In all these three great spheres" education, agriculture, 
public health, -we now have a.olue print. In agriculture, we have the Linlithgow 
Report, a great report, a report such that even if one half of its maiorrecom-
mendations had been implemented, India today would not be in her preatlnt 
parlous state. In the sphere of education, we 'have the Sargent Report, a report 
which is direct, to the point and practical and which focuses attention at once 
upon what is to be done. Now, in the sphere of public health, we have the 
report of Sir Joseph Bhore arid his committee. The report itself is somewhat 
prolix and not altogether attractively written, but in spite of that, it is compact, 
tilled with valuable suggestions and proposals Up'on which India's future develop-
ment in the sphere of public health can be soun'dly based. I do hope" however, 
that the Information and Broadcasting Department will at once get busy and see 
that a readable summary is prepared and presented in such a form that he who 
runs may read. As regards the present form, it takes a very determined man 
to pore in the small hours of the morning, through these somewhat depressing 
volumes. I do trust that we shall soon see in their place a well written, attrac-
tively presented summary which will enable the man in the street to under-
stand what has been recommended bv this committee. If we are to understand 
the recommendations of the committee, we need to judge them against the 
background of the present state of health in India, the facts regarding this are 
unfortunately too well known to my Honourable friends. But there are three 
sets of figures in this report which throw out in sharp relief the unsatisfactory 
condition of public health in this country. i ~  you have on page 8  a survey 
of the figures of expectation of life. I learn from those figures, that a child born 
in Britain can expect to live 58 years; while a child born in America ean expect 
tv live for ~ years, a child born in Japan can expect to live for 44 years, but 
the expectatIOn of life for ,a child born in British India is only 27 years, Passing 
on from that to the next table, t.he figures of infantile morta-lity tell an equally 
depressing tale. Those figures show for Britain, 58, for America, 54, for Japan, 
10 and for India, 162 as the infant mortality figure. It is important to try to 
keep a balanced view of these figures. It would not be altogether fair to compare 
conditions in a tropical or sub-tropical country with thoPe in the West. It is 
therefore important to remember-while still recognising how bad thl1 situation iii 
here-that the figures in India are roughly comparable with those in Ceylon, the 
Federated Malay States and Egypt. That does not mean that we need not 
bother about them. The comparison has to be borne in mind, but ,the main point 
is that there is an appalling wastage of life in this country today. When you 
tum to cholera and small pox, those comparatively easily preventible diseases, 
you still have 2O().OOO deaths per year. 'ro examine the matter from another angle 
if you tum to page 13 of the survey, you see the fifrlJres shoWing the number of . 
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. m'edical practitioners per head of the population in vanous co.untries ill t;4'e-
world. You will find for example that in British India. there is one doctor for 
every 6,300 people, whereas in mJ country, there is one doctor fQr ev,ery 1,000-
people. I cannot dwell more on thiil aspect of the matter. I have saId enough 
to show the urgency of this problem. 

Sri •• AnaDtha8&yaD&m Ayyangar (Madras Ceded Districts and Chitt?Or: 
Non-Muhammadan Rural): Who iF> responsible for this state ofaIfairs? 

Ill. P. J. GrifIltbs: If my friends spend their time in saying how badly the-
British have done and if we spend it saying how well the British,have done, we 
shall not advallce public health lUuch. Let us forget  politics, and talk about 
health. The present appalling stat" of affairs. does Bot by any means indicate 
that IlJthing has been done up to now. Take, for example, a few of the matters 
which I have mentioned. 'fake slUIlH-pox. l.n the last, forty years the mortality 
from t:1is disease has been reduced from 40 per 100,000 to 25 per 100,000. If you 
take cholera it is not a mean achievement that the annual deaths from this disease 
have dropped stedily from 444,000 fifty years ago to 147,000 today. Even that i,. 
far too hi h~ h  is no reason why there should be any deaths at all from. 
cholera if we got down to business of eradicating it .. _But at any rate a good deal 
has'been done, enough to show that the problem is not hopeless. There are many 
aspects of the proposals contained in this report; I ~ l  deal 'with two or three-
·of them. The most important proposal is that which plans the setting up of· 
certain medical and nursing facilities. There are two plans, a long-term une which 
is estimated to take about 40 years for its full implementation and a short-term 
one to carryover about ten years. When I first read these papers very late ~ 

nig'pt, I rather misread them; I t()ok the details of the long-term plan and I 
th6ught for a moment that this was intended to be achieved in ten years and I 
experienced great satisfaction as I realised the grandeur of that plan. The essence 
of the plan is something like this. In every district there is to be a medical 
organisation and a public health organisation, at.three levels. At the centre there-
is to be a district health centre. This is to have a hospital with 2,500 beds and all 
the appropriate scientific laboratories. And then the distriet is to be divided up-
into secondary units, each of about the size '}f a subdivision or tahsil, and in 
each of these there is to be a hospital with 650 beds. Again each secondary unit 
is to be divided up into primary units, each catering for from 10 to 20 thousand 
people; and in each of these units there is to be a hospital with 75 beds, six 
medical officers and six public health nurses, besides the nursing staff. When I 
compared that proposal with what exists today-and I was still labourinO' under-
the misconception that this was the short-term plan-I felt that it w:s little 
short of miraculous. Then I realised that thev were plans which were to be 
achieved in 40 years; and then I saw too that the short-term plan, which was on 
about a quarter of the scale of the long-term plan, was itself going to cost very 
much more money than we can be certain that we can raise. And indeed it 
seems to me that it is not worth thinking very much at the moment in terms-
of the lon.g-term plan. I doubt myself whetlier planning 40 years ahead means 
anything ill a world which is changing so fast these davs. It is better to think 
only of the short-term plan. • 

In t?e short-term pIa? the primary unit, which is the-focal point of all the 
~  wllI have to deal WIth 40 thousand people and not with 20 thousand' and 
mstead of a large hospital it is to have only two maternity and two emergency 
beds; though by the ~D  of ~  period there is also to be a hospital with SO> 
~ ~  ~  .every two ~  whlCh means. roughly speaking, 30 beds to every thana 
Ju.nsdictlOn. h~~  come to the secondary units, each is to have a hospital 
WIt? ~  beds, rlsmg before the PYld of the ten-year period to 500 bedF>; and' 
agam m the short-term ~l  there is to be no district hpalth centre. 

!Vhen I sawall this I was very much disappointed. Then I began to think-
&gam and I began to compare what we should get even under the short-term. 
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pla,n with what we have today; and I began to ~ li  that it would at least be a 
very great step forward. I noticed for example, that in the primary unit, roughly 
a thana jurisdiction, we are to have two medical officers. four public health 
nurses, one nurse attached to the dispensary, four midwives, four trained dai8, 
and so on. And I looked back to my own days in districts and sub-divisions and 
thought with what joy and gratitude we should have welcomed even that modest 
equipment for dealing with the problems, of health in the ~ . And so I 
feel that if this report can be put into practice, whatever its short-comings may 
be, it does take us a very definite step forward. Apart from anything else" it 
proceeds on the plan of combining curative and preventive functions in the same 
organisation, a plan which I believe most modern thinkers regard as of extreme 
importance. 

The second impQrtant point in the report is the method by which medical 
practitioners are to be made available. There were two possibilities to be consi-
dered. The Committee could have plumped for private practitioners or it could 
have put down its weight in the scales in favour of a State medical service. 
The Committee has decided that the right way of dealing with the problem is to 

~ i ~l attendance free and to base that attendance upon salaried State 
~ l l servICes. It is ilossible, under their proposals, that the private practi-
tIOner may almost disappear from the mofussil. I must t;ay tnat I am boun4 to 
regard that proposal as right. I cio not like it; I have an instinctive dislike of 
the cold, impersonality of a State service. At the same time I do believe that in 
the conditions of India, and particularly in the conditions of the .mofussil, you 
will not make medical ~ili i  available to the public except through some such 
method as that of a State medical service. The truth is that the mofussil does 
not attract practitioners of the right calibre in large enough numbers. There is 
n.o reason why it should; it is a dreary enough l;fe in all conliicience for a profes-
SIOnal man to go and bury himself in the backwoods, living perhaps in 8 place 
~  he has hardly any others of his own intellectual class. It is not an easy' 
thmg to ask a professional man to do. and I am quite certain, therefore, that the 
~ i ~ are right in saying that the only way to get these people to the spot 
IS by startmg a large-scale State service and staffiing all these differebt grades of 
hospitals with them. 

Continuing with the problem of organisation, I am now not going to talk 
about the higher levels of organisation, the Central and Provincial Health Boards 
and the like, because they are largely bound up with constitutional matters; I 
want to talk about the districts. It is proposed to have three types of medical 
authority in the district,-the District Health Board, the District Health Officer 
and the District Health Council. We need not bother about the District Health 
Council because it is an entirely technical body. But the District Health Board 
is going to be the chief authority in the district for all medical and health matters. 
It is to consist of elected members,-some elected directly and some elected 
indirectly,-together with the Collector. Let me say straightaway that I dis-
agree profoundly as regards the composition of that BoariL I do not believe 
that a popularly elected board is the right way to secure the efficient running of 
medical and public health services. Popular control there must be, but that 
control is in the sphere of policy; and it seems to me that the right place for 
popular control to be exercised in regard to these matters is th:!'ough the Provin-
cial Ministers in the Provincial Governments. When we come to the executive 
sphere I frankly do not believe that any popularly run body can deliver the 
goods. I think I can say without offence h~  the experienee many of us have 
of district boards has not been particularly encouraging in trus respect. Iwould 
favour 8 District Health Board of an altogether different kind, consisting of the 
Collector" the Civil Surgeon and two or three non-official advisers; and I believe 
that a body of that kiIl:d would get 'Very much more done than a purely demo-
cratic body of the kind suggested. I know there are great objections to handing 
over power to officials instead of leaving it in the hands of democratically run 
bodies. But I want to suggest to mv Honourable friends that these objections 
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will become very much less when India is completely self-governing, when in the 
last resort the l'rovincial ~ h i  own ~h  the control 
• of policy in all these matters. Once that control is in the h ~  of the people 
of the country it does not seem to me to be at all necessary .that m the executIve 
sphere in districts, these popular bc..dies should be brought m. 

I have to pass over many of the points. that h~  been raised in the reportt 
oeC8use it is impossible to deal with them m the lill~ allotted. Th ~  are ~  
vital problems whichI must mention in passmg and ~ ~ regard to whIch I ~ 
the Committee has done a very real serVlCe. I am thmk.ing firstly of the. p.r?l:ilem 
of nutrition. Here the Committee lias drawn attentIon to the pOSSIbIlity of 
meeting the needs of people by increasing supplies of fish, milk and food. ~ . 
I invite the particular attention of the House to the l ~  chapter. ~ l  
I commend to its attention the chapter on health servICes for school hll~ . 
The only thing about which I have time left to speak is finance. The Commlttee 
were puzzled as to where to start and as to how much they were to say ~h  
country could afford to spend. Their first method of approach, was to examme 
the national income in this country, in Britain and the U. S. A., and theD: to take 
the medical expenditure of Britain and the U. S. A., and to say that India ought 
to be able to afford medical and public health expenditure on a proportionate 
scale. Taking these figures they found that in Britain Rs. 54 per head and in 
America Rs. 51 per head is spent on these matters; so they came to the conclusion 
that India shoUld, if necessary, spend something between Rs. 215 81!-d Rs. 313 per 
head. That sort of approach does not seem to me to mean very much. For one 
thing the proportion of the national income which does or could find its way into 
the coffers of the State varies very much from country to country. And apart 
from that, conditions in tropical and sub-tropical countries may be such as to 
require a larger proportion of expenditure on public health matters than is 
required in the West. It seems to me that you cannot approach this problem by 
itself. You cannot. say,--could we afford to spend on public health the 360 
crores of capital expenditure suggested here? Or could we afford the 60 crores 
annual expenditure which will arise at the end of the first five years '1 Or could 
we afford the 120 crores which will arise at the end of the first ten years '1 Ques-
tions of that kind do not seem to me to mean anything. There must be co-
ordination and integration; Government must take the various h ~ ..

education, agriculture, public health and the like, and all the different develop-
ment schemes and make an integrated plan,-after that we shall be in a position 
to say what we can or cannot afford on any particular form of improvement. In 
one sense of course, it is true to say that we cannot afford not to spend this 
money. The health of the people is ~ important for us to afford not to spend 
it. But that does not alter the fact that the money has to be found; and you 
cannot go abont the bnsiness of pronouncing an intelligent view on this plan 
untii there is this integration. Frankly, I am surprised that Government have 
not gone ?own before this to the business of allocating the proportionate expendi- • 
ture on dIfferent schemes. The time has come when this must be done-and n 
it is not done all these schemes will stop just where they are. Apart from that 
I ~  one other suggestion. It is that instead of contenting ourselves with 
~ i  schemes which we h ~  to. achieve in ten, twenty, thirty or forty years, 
It. would perhaps ~  more practical If we went in for a successsion of targets, if 
we defined a certam target down now to be achieved in two vears another which 
would be achieved in the following two years. and so on so 'that at every stage, 
between .now ~  the full implementation of these plans we could see if we 
were falling behmd. or not. I believe this kind of fixation of a short term plan 
would be V?ry much more real and very much more practicable than a long fenn 
and grandiose plan. In .saving ~i  I am not minimising the value of the 

ll ~  work done ~  this ~l Dl . They have given W! a. blue-print; they 
bave laid the roundations on whIch we can build. But we can onh build on these 
foundations if we apP!'98ch these matters in a spirit of crusade. You will not.gP.t 
• 
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improvement in the health of India from Secretariat files. There is only one 
place from which the drive the dynamic impulse can come, and that is from you 
and from me. Let us resolve firmly to emba!'k on a crusade to improve tbe 
nealth of India. But remember, a crusade does not mean living up in the 
clouds; it means coming down to earth and working out the details, and imple-
lJlenting those details in practice. 

My last plea is this: Let us take this report in all seriousness. Let Go.yern-
ment take this report more seriously than other reports in the past have been 
taken. Let us begin in this House by every single Member reading and studying 
it so that in the full light of knowledge we can bring pressure on Government up 
to the utmost possible financial limits to get this plan translated from theory into 
practice. 

lItIr. President: Cut motion moved: 

"That. the demand under the head 'Public Health' be reduced by Ra. 100." 

Before I call upon any Member to addres& the House I have to inform the 
House of a little new device which I have proposed. I have set up a bell here 
gnd instead of my getting up in the middle of a speech and reminding the 
H?nourable Member of his time limit, I shall be ringing the bell about two 
nun utes before the time limit,. so that the Honourable Members may not be 
mterfered in their speeohes, and I may not have to stand up and interfere them. 

JIr. P. J. Gri1Ilths: May I suggest something which might be even an improve-
ment on that. In the Bengal Assembly they have a green light and a red light. 
One of the lights is flioked on to give an indioation to the Member who is speak-
ing that his time is almost up. ' 

Mr. Pre8ident: The arrangement may have to be improved. Something of 
tha t type will be considered if neoessary. 

Shri Sri Praka8a (Benares and Gorakhpur Divisions: Non-Muhammadan 
Rural): Mr. President, Sir. On behalf of my Party I rise to support the motion 
80 ably and so eloquently moved by my Honourable friend, Mr. Griffiths. I 
should like to congratulate him for being in possession of such a very receptive 
brain for he seems to have been able to digest the four volumes of the Report;. 
in the short space of two or three days that was all that was given to us. The 
Slze of the Report so frigbtened me that I thought I would wait for some time 
before I would begin, and it was only this moming that I looked into it beoause 
~ found that the European Group was moving a out and I was very mucb 
mterested in the subject. 

What we need most is. to have a practical view of things. We-I fear the 
Government and l ~  all becoming too theoretioal. We produce very 
good reports; we have very good ideals; we have fine aspirations, but the diffi-
culty is that we always  come against stone-wall of praotioal needs and practioal 
limitations, and then sorrowfully fiud that all our ideals, all our schemes and all 
our dreams go to pieces. What I fear is that this Report too, like other reports, 
is more idealistic than realistic from the little that I have been able to judge 
of its contents. There is no doubt, as Mr. Griffiths has said, that the health of 
our people is very bad, that there :'!I a great deal of malnutrition. of disease, and 
of premature decay and death. I feel that the best thing that we can do is to 
have a system of doctors and instructors moving about from village to village and 
bringing instruction, practical and helpful, to the door of the villager. 
As my Honourable friend, Mr. Griffiths, has said, the te:!ldency to enhanoe 

the importanoe of a town is very great. I have heard it said that while 95 per 
cent. of our population lives in villages, 95 per cent. of our dootors live in towns. 
In those oircumstances it is indeed difficult, if not impossible, for our villagers 
to have any medical relief at all. Therefore I suggest that means mu!!t be 
devised whereby persons who are in a position to know these things, should be 
~ ll l  moving about and bringing useful information to the door of the 
villager. We are essentially a domestic people and even the ~  amongst. 
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us are very hesitant in going to hospitals for instance. We think that . ~  is 
something infra dig in being sent to a hospital, and we fear that our nelgnbours 
will think that we cannot take care of our dear ones when we send them to a 
hospital. We like everything  to he done in the home. There is no d?ubt h~  
there are trained nurses in hospitals, there are traind doctors, and varIOUS faCi-
lities are available day aud night there that are not available at home; but you 
cannot help the psychology of the people, and you must legislate in accordance 
with the inner desire of the people themselves. 
We are a domestic people. We like to live and die in our own home.; we like 

our own people to look after us when we are ill. They may ~  be tramed,. but 
certainly they have love and affection which make up for theIr lack of tramed 
knowledge. In such circumstances I think that Government would be well 
advised if they could make arrangements for an army of trained persons moving 
about in the country bringing information and instruction to the doors of our 
village folk. We should have, so to say, mobile colUInns. Then alone from the 
ideal we shall get down to the real. Whatever proposals we make, must be in 
keeping with our means. It is no use thinking of having very large hospitals and 
very large residential places w!Ien we are not in a position even to have decent 
huts and small dispensaries. 

Not only should these doctors, whom I envisage going about from village to 
village, not only should they bring medicine with them, but also education. We 
really need proper education. Our people are conservative but they are intelli-
gent; and if once they are told what is the right thing and they grasp the right 
thing, they do the right thing. It may take some time for them to understand 
things but when they understand it they stick to it. I therefore think that if 
those doctors and instructors would go about from place to place and tell people 
what exactly to do and what not to do, they will soon be able to produce smiling 
fields and happy homesteads in the countryside. 

Because of various social customs and also for lack of proper knowledge, there 
are too many children in India. It is time that people were instructed and told 
that it is wrong to have more children than one can take care of. It is not 
impossible that proper instruction along those lines could be given. The Bhore 
report itself has taken cognizance of that fact. It is no use being prudislJ. on that 
matter. Prudery may have its place in social life; but it can be taken to 
extremes. For instance, we have the system of early marriages.- Now proper 
education can help more in ~i i i  early marriages than even penal legisla-
tion. Penal legislation is important and necessary, but education is even more 
necessary; and if people are taught that certain customs are really bad and that 
they should be done away with, I think that in time people will learn to do the 
right thing and to abolish those customs that are really bad and that have 
become cankers in the body politic. When tbere are more children than one 
(lan take care of, a large number is bound to die. We may sorrow for their death 
but it is something that we cannot help. ' 

We have also to teach people how to live. We can tell them how within 
their means they can live in a manner which would bring health and comfort. 
We can tell them how to build their little houses. We can tell them how to 
"lean their village streets. We can tell them where they should stock the cow-
dung which creates so much squalor in the VIllage. We can tell tliem various 
other things, and when there is a sympathetic doctor giving such advice he is 
bound to be listened to with respect and with affection by those for h~  the 
instruction is meant. 

We can tell ~  humble people how they should grow vegetables for instance. 
I ~ not a. medlCal man, ~l  I think one of the chief causes why there is so much 
of dIsease ID the countrySIde is that the people there do not get fresh vegetables. 
Green. veget:ables are a necessary part of the food of the human being. It is a 
l ~  tIme SIDce I read such things, but if I recollect aright what I read many 
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years ago, the human anatomy needs fresh vegetables for health. In the village 
they only have wheat and barley and pulses and what passes as ve.,getables are 
potatoes, which are really not fresh vegetables and what we know in the United 
Provinces as kohTa, the English equivalent of which I do not know, but which 
also is a sort of vegetable that is kept for years. It is in no sense a fresh vege-
table. These are the only two types of vegetables-potatoes and kohTa that OUT 
village folks get. In other words they get no fresh vegetables at all. While so 
much care is taken .  .  .  . 

ltIaulana Za.f&r .Ali Xb.aD. (East Central Punjab: Muhammadan)-: I believe in 
vegetables but I believe more in mutton I 

Shri Sri Prakasa: I have prospered without mutton for 55 years and so I am 
no supporter of mutton. 

Dr. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): But mutton 
is produced by vegetables. It is a tabloid form of vegetables 1 

Shri Sri Prakasa.: .  .  .  . while so much care is taken about the milk supply 
in towns, nothing is done in the villages. In Delhi, when I go out for my 
morning walks, I see inspectors etoppIng men with milk cans on their bicy.cles 
and examining the milk. But in the village where one would expect plentlOus 
supply of fresh milk, there is no milk at all. So, if we have sufficient milk for 
our children in the villages and vegetables for adults in addition to and even in 
substitution for, the grains that they eat, they would have much better health. 

Then there is the problem of clothes. They reall.y need more clothes because 
I have no doubt that the very premature decay of the people in the country-side 
is due to lack of proper clothing in ilie winter. They have to depend on their 
own internal heat in order to keep themselves warm on cold days and nights. 
If they had clothes they would keep much better health. Persons who have 
warm blankets to sleep in at nights cannot realize what it is to have to sleep 
huddled up through a cold night without practically anythng on the body and 
then to stretch their limbs only when the sun is up. They shrivel up very 
quickly. In the village, and I speak from personal experience, a man really is as 
old as he feels. Most of them do not know their ages. So long as they are 
strong they feel quite young. If you ask a young person of 18 or 20 in the 
village when he is strong and healthy .  .  .  .  . 

Itr. President: Time limit I 

Shri Sri Pra.kasa: ... if you ask a man like that about his age, he will teli 
lOU he is only 10 years. But when he begins to shrivel up at 30, he says he 
18 40. Every year he gets 10 years older. If you ask him when he is 30, he will 
say he is 40: if you ask him a year tat€r he will say that he is 50: and when he 
~  50 he tells you that he is 100. Each year they get 10 years older. 
This IS because he lacks clothes. Therefore, whatever proposals we make, they 
must be in keeping with the economic condition of the people, and I think if 
we approach this problem in a spirit of sympathy and understanding we can put 
forward proposals that would not bE: idealistic DUt in keeping witli conditions of 
real life and that would do good to the State and the people alike. 

The Honourable Sir Akbar Bydari (Member for Information wid Broad-
lll~ and Planning and Development): I rise to speak in my capacity as 

PlannIng and D l~  Member. I won't take very mueh of the time of the 
House .. But there IS one very important pomt which Mr. Griffiths, in moving 
the motIon, has made, and I am very glad that he has made it because it gives 
me an ~ i  of explaining the present position. He said that we must 
now have an Integrated plan. We must be ~l  to say that we will give so much 
to Health, so much to Education, so much to Agriculture, both in respect of 
Central schemes as well as on Provincial schemes. I am glad to say that we are 
n?w on the point of being able to take deCIsions in regard to this matter. Our 
difficulty so far has been that these plans have not been ready and we did not 
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know what each of them was going to cost over whatever period of time the 
planners had set themselves. 

Shri Sri Prakasa: Have a healthy voice! We cannot catch you! 

The Honourable Sir .Akbar Jlydari: We also wanted to know what Provincial 
plans in the matter were. I am glad to say that most of the Provinces have 
·'ow submitted their five-year plan. Some of them are provisional and some of 
them are final. . Anyhow, we have now the Bhore Report, we have the Kharegat 
~  and vanous other reports, and very shortly Government will take deci-
lO~  as to the amount of money which should be allocated to each subject 
durmg the next five-year period. 

lIaulana ~ .  Ali Xha.tt: Which Government; the present Government or the 
Government that is to come? 

The Honourable Sir Akbar Jlyda.ri: The Government of the day. 
Shri Sri PrakaBa: And of the night. 

The Honourable Sir .Akbal' Hyd&ri: Now you have asked what is the 
machinery we have for coming to these decisions whatever the Government may 
I)e at the time. 

We have got a Development Board presided over by the Secre-
tary of Planning of which the Secretaries of the other Departments concerned 
are members. The problems are put to them and then these are Pout for ordeT;; 
to a small committee of the Executive Council, which is the Co-ordination Com-
mittee of Council. I hope Mr. Griffiths will be satisfied with my assurance that 
very shortly we will be in a position to come to the public and say "for the next 
5 years Agriculture is going to have so much, Education so much, Health so 
much, etc., etc." 

Just a word about targets. I entirely agree with Mr. Griffiths that it is no 
good at this stage working to a target of 40 or 20 years. I would much ~ h  

have shorter targets as part of a bigger one and that is the reason why in all 
these sanctions a five year period is being taken. You go step by step. 

As regards the other point raised namely whether the Information Depart-
ment could produce a condensed copy ~  the Bhore Report in a reaaable form, I 
have consulted my friend, the Health Secretary and he wants us to do that, and 
we will be very glad to produce one as soon as it is possible to do so. It is a 
very big report and requires rather careful handling. A certain amount of time 
will therefore be taken to do it. 

Dr. G. V. D8tlhmukh: Sir, I agree with the Leader of the European Group 
that it is a very voluminous report and that it is difficult for any Member of this 
Asstlmbly to fio through it in the available time. I have tried my best and I 
cannot say that I have been able to go through it as I should have liked to do. 
However, there is one thing about the report which must strike all of us, tbose 
who Ilre in thA w)lJntry. whether Indians or Enropeans. It is usually said thati 
India is a great country of contrasts. You will find the same with regard t-Q 
this report. This report is an ideRl report.. Ro fllr ~ hp.alth is concerned I 
must say that it is almost an encyclopredea. However, my complaint against 
the report is that it has lost touch with the practical facts in this country. As 
an ideal report to which to look to it may work but if you want to translate it 
into practice, I am afraid the report, as it is, is Rot going to be of much use. 

Let me give you a concrete example. The report talks of Basic Doctors 
and having four or five thousand doctors per year, so that the percentage of the 
patients per doctor i~h  come up to what it is in other countries. That is the 
ideal position which the report aims at. But what is the actual state of a:llairs. 
There are utmost Ilbout six mediC'al ll~  iTl thE' country and the difficulties 
of ltdmission for medical studies are so great that the number of students who 
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cannot get admission is very considerable compared to those who get admis-
sion. Even students who are graduates would like to be doctors but there are 

no facilities in this country for their becoming doctors. That is the 
3 P.J(. state of affairs. You would like to have good pharmacists and there 

are nl.' teaching institutions where pharmacy could be taught. In the same way 
as I find it with regard to doctors you will find it with regard to other things as 
well. I think it is no good having very good plans and trying ~  right at 
the top of the pyramid. What you should do really is to slart at the base. It 
will not be of any use following this report and having a Board of Health at 
the Centre end a Board of Health in each Province. I am sure it would take very 
long for this facade of workers to come into tlle field and it is not going to solve 
the practical health problems in India. You will have to go about it in a practical 
way and start right at the bottom. From that point of view the suggestion 
' ~ by Mr. Griffiths is verY useful. You cannot start with a huge population 
like this. You will have to start with a smaller unit and start in as many small 
units as possible and then gradually build up from the smaller units to bigger 
units. It is the only way to do it in this country. 

With regard to the writing of these reports I have a few things to say, and 
I hope they will be taken in the right ,spirit by the people concerned. I also had 
the good fortune to read something about the Educational Report, being in-
terested in education. It ~ to me that writing of these reports means an 
enormous expenditure of time and money and at the end of the period when 
you actually look at the reports you really do not find anything vervmuch more 
in them than what we have known for years and years. Take the Education 
!teport. I was told that it took six years to write and yet at the end of that, 
If you go through the report you feel that it if; R thing for which no specialiet 
need have been Ilngaged and practically a.!l that is there in the report is almost 
common knowledge amongst the educationists. Similarly. with regard to thi,; 
report on health, you will find that many of the thinO's which have been written 
in it are absolutely common knowledge' to those h~ were concerned· with the 
~ l. ' 

There is another objection with regard to these reports. Experts, special 
snd highly paid experts and imported experts are brought over here and in their 
expert knDwledge in an expert way they say "Have the whole report or do 
not have any: the whole of it or nothing". That is a thing which I in my 
ignorance have never been able to understand. What I am going to say in thi" 
connection might be useful to our Planning Member also, who happens to be 
here and listening. Have 80,000 teachers or do not have any teachers at all. 
The whole scheme goes through or no I'art of it. I. am very glad that Sir 
John Sargent has just come in. If that is the attitude of these experts, then 
I say that it is merely going round and round in a circle, whether you call it 
vicious circle or anything else. I am sure in a practical way ~ will lead to 
nothing whether it is in the Education Department or in the Dep'artment of 
Health. I think that  that kind of attitude will not do for a poor country like 
India. You have to start piecemeal, in parts, in a small way and gradually 
build up. That seems to me to be the only way of going about it in this 
country. Another point about. the problems in India is this: we try, or at 
least the experts seem to try to isolate problems when the problems are inter-
connected. How can you separate the problem of food from that of health or 
ihat of health from that of food, or that of food and health from that of agri-
culture? I really do not understand it, and vei. I find there Bre three different 
departments with absolutely no i i ~ between them, 80 far. as I can 
see. We get ~  on food, we get reports on education and we get reports 
on agriculture and yet. there not being any co-ordination between' the h ~  

departments, we seem to be standing-still, in spite of all talk of progl'ess. All 
that we get is academical reports. That is a position which has to be altered. 
If tIle new Government comes in and we have 8, voice in it. I dare say fltat 
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attempts may be made in that direction. But even if the present ~  

continues, I think it is up to it to see that something is done. Take the questiOn 
of iood and famine. We have had a number of days discussion here, about 
so much more acreage, so much food added. and yet there is a famine and you 
read in the reports of 7 million acres being brought under cultivation. and the 
surplus has been 50,000 tons only. But in spite of all this experience, it is 
amazing that this Government will not change its methods, Hor its mentality; 
and instead of increasing acreage if they had taken a lesson from other countries 
and tried to produce more food per acre and increase tbe production of each 
acre, I think all these years need not have been wasted and tOday we would 
not be whining for food and going to other countries. Take the case of fisheries. 
They will go in a groove. I suppose that is the difficulty of all Departments 
and Governments; but whereas I find that Governments responsible to the 
public, in other countries, where the public has something to do with their own 
Governments, they are forced to change their grooves, over here not having the 
pressure of public opinion. they will eontinue in their old grooves and yet come 
forward here and expect to be complimented by us for the enormous work they 
have done, which has produced really and substantially nothing. Fisheries is 
one 01 the things where government might have extended their energies. I 
do not say that the whole of the food problem would have been solved, but it 
is not a new idea either. Many. nations are trying to have their fopd problems 
solved by means of fisheries; even It nation like Japan. It has been a question 
of international importanee. But I find that this Government has done abso-
lutely nothing in that line. By way of increasing protective foods, has done 
absolutely nothing. Every now and then  they say we are short of cereals by 
so much and therefore there is the dread of famine and let us go and send 
deputations all over and see what we can get. In my opinion that is not tne 
way. 
I do not want to take up more of the time. I say this report may be ideal; 

it may be encyclopaedic and it may even be a standard book of reference to 
which we might go to consult. But if we want something practical b be done in 
this country, I hope. there will be co-ordination between health, food and educa-
tion departments and that this obstinate policy of theexperts-"Take the 
whole thing; otherwise do not have aliything to do with my reporl"-will go 
and the experts shown their proper position: that in this country you cannot 
ask for 200 or 300 crores of rupees, even by spreading it over thirty or forty 
years. After all you have to cut your coat according to the cloth. This is 
what the country can afford; and yet I do not think that even in this poor 
condition our country is in. we cannot improve matters. With regard to pubIi::! 
health we can improve matters to a very great extent provided proper attention 
is given to it. All these years in the Provincial Governments. it has been a joke 
with medical men to see the amount of money that is meant for public health. 
Mr. Griffiths has given some figures about three rupees and five rupees. I think 
the figures for public health in this country comes to about three annas .  .  .  . 
lIr. S. B. Y. Oulsnam (Secretary, Health Department): Five annas. 
Dr. G. V. Deshmukh: I will accept that. It is a very great deal, isn't it? 

After all said and done. we talk about malaria and such obviously preventible 
things. Ai; I quoted the other day it msans one and a half million_ men ~  

per year; and the ecollomic Joss comes to about 200 crores; and with all that ~  

do not do anything but these huge reports of experts which in the opinion of 
ignoJ'ullt practical men mean nothing. I therefore request that. the .question 
will be l ~  at in its proper light and that something really practical will be 
done. ana that stress will be laid more on the practical side than on the theoreti-
cal and academic side and that we will be able to achieve within our means. 
something. 1 am of the opinion that within our limited means we can achieve 
a vr!ry great deal. 
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Sri V. O. V&Wngiri Gounder (Salem and Coimbatore cum North Arcot: 
Non-Muhammadan Rural): Sir, in supporting this cut motion I want to say a 
few words. When we say public health, it means how to get rid of ill-health--
one of the evils mentioned in the HOllC)urable Finance Member's budget speech. 
Ill-health is very much to be found among the population in the villages, and to 
some extent in the towns also. This ill-health can be attributed to many 
causes, not only owing to the want of medicine but in not doing a lot of preven-
tive work. That work is now undertaken by the authorities. In the district-
there is a health officer, and in municipal areas there is a municipal health 
officer. The district is a very wine area and there is only one officer with one-
or two' other lesser officers under him. They are not in a position to study 
local conditions throughout their area with a view to doing preventive work. 
After an epidemic has started and taken a toll of a large number of people, the 
health officer writes his report in the usual way and goes to work after so much 
damage has been done to the population. Even afterwards they are not in a· 
position to supply sufficient medicine or efficient medical help in proper time. 
The sanitation of villages which is now under the Health Department is alsO' 
very much neglected; ann for every small ailment the villager has to go to the' 
tow!"; and when he goes there his financial conditions will not permit him to 
get proper medicine and attention and he has to succumb to the disease. Ver-y 
rarely we find a medical man is available in the villages; and within certain' 
limits it is impossible to expect any medical ain. The rural menical practi· 
tioners are given a certain limited sphere of work with a limited stock of medi-
cines given by Government. That is not the proper method at all. There 
were several menicinef; in former times given by local physicians who were 
practising the ayurvedic or unani svstems of medicine; but after the advent of 
this costly allopathic system, fill those are rapidly going out even in towns; 
ann it. is impossible for those practitioners of indigenous medicine to make a 
living out of them and those cheap menicines are becoming more and more 
scarce and the ill~  are put to a considerable difficulty. In the municipat 
areas and in the village areas, it iR to be very much regretted that no effectIve 
steps are taken to prevent conta!!'iollS diReases. It is our experience in the· 
municipal areas that the larger a municipality grows the greater is the ill-health-
und insanitation prevailing there and also five ')r six miles around the municipal 
areas. There is also the nifficulty of the menical officer attending to them. The 
medical officer in the municipal areas should be made responsible for a radius of 
five miles or so around big municipal areas and they should be made to realise 
that. prevention is more important than cure. For this, pure water should be 
made available. Now, open spaces in the villages especially are very scarce. 
To a question iu this House today whether the waste lands in a village, which· 
are no man's land would be allotted to ex-service men or whether proper facilities 
will be given if villagers are depriVEd of the advantages of the open space of land 
the reply was that it is the concern of the Provincial Government to give them 
adequate compensation. What I was aiming at was not the question of C01l1-· 
pensntion at all. It is important that adequate open spaces should be left 
unbuched in t.he villages, so that the villagers may have a certain amount of 
open recreation ground for the purpose of improving the health of the villagers .. 
Tn t.hese control days, the health of the people has been very much damaged on 
account of the food that has been supplied in the villages. The skimmed milk, 
powders, and foreign vitamin foods B.nd products which are supplied are un-
Ruitah'e to the health of the people where there is scarcity of milk and cause ill-· 
.health. AIRO, the Health Officers are not properly acquainted with local condi-
tions. They are ignorant in the ordinary work of sanitation. They do not know 
how to adjust themselves to the proper requirements of the village 'conditions and 
even in towns any amount of money is wasted in doinQ' some type design work;; 
ana other things. After spending so much money they come to know that these 
ar" l'.:;.t snitable toO the local conditions and in the municipal towns, t,his is a 
!:candal. The larger a municipality grows, the more insanitary it becomes. 



.2096 LEGISLATIVE ASSEMBLY [8TH MAR. 1946 

[Sri V. C.Vellingiri Gounder]'" . 
The Health Department should train and send such officers who 'WIll study the 
local conditions and know how to do things properly and also cheaply.. At pre-
':sent, owing to this, a large amount of money is being wasted. This sort of 
thing should be prevented. With these words, I close my remarks. 

Sardar SampUl&ll Singh. (West Punjab: Sikh): The question of public health 
is:, very important in this country because we are just. at the stage of A, B, C, 
.and in this direction yet We have to travel a long dIstance before we become 
abreast of the other nations of the world. This deficiency does not affect  only one 
aspect of human life. namely, health but this is a question which affects us aU 
.round. For example, we have so far not been able to tackle the problem of 
malaria effectively and the result is llot oniy that we are losing millions of livE'S 
-every year but thousands of miles of very fertile land in submountaneop.s area are 
lying barren simply because we cannot make them habitable. If we start frJID 
Saharanpur and go to the other end of the Himalayas, we see very large arc:as 
-of beautiful land which would grow anything but all accoullt of malaria nobody 
lives there and consequently it is llot cultivated and we are deprived of millions 
.of maunds of wheat and other foodgrains. 1£ we had only cultivated these 
lands, perhaps we would not be suffering on account of shortage of food today. 
It is too true that this problem of public, health is very much connected with our 
economics as well, but it is not necessary that we sh-ould have very expensive 
.(loctors. I think considering the poor economics of the land we should. at custom 
our physicians and surgeons to behave in such a ,,,ay as not to expect very high 
salaries and fees from the people of this country. I would make one suggestion. 
In all hospitals at central places we should have honorary surgeons and physi-
-cianf: as they have in Europe and only house surgeons and physicians who work 
under those renowned doctors should mainly run these institutions and these 
people should not be very highly paid; if we 'have such hospitals spread all over 
the country with experts only at the top I think we will be able to do greater 
.service to mankind at much cheaper rates. \Vith these remarks, I support the 
motion of Mr. Griffiths. 

Mr. Leane GwUt: Sir, I propose to be very brief. Unfortunately I have not 
~h  mental capacity to enable me to absorb something like a thousand pages of a 
lairly closely typed report in 72 hours as has my brilliant colleague Mr. Griffiths. 
I have therefore only been able cursorily to glance through this report and I want 
to speak particularly on the subject of tuberculosis and in so fal: as. tuberculosis 
~  in industry; I should like to make one suggestion in regard to the preven-
tion or rather retarding of it. I am sure that any Member of this House who 
employs labour has had the experience of the difficulty in finding a sanatorium to 
which ·he can send any member of his staff found to be suffering from tuber-
.(lulosis, and the traged'y of it is that when a man so suffering subsequently applies 
to thp, doctor for examination, usually the disease has got so much of a hold on 
bim that the treatment is all the more difficult. I would suggest, therefore. 
that Government should consider legislation to enforce factories employing more 
-than 300 workers to instal an X-Ray screen. That is not an X-Ray photographic 
equipment, but it is a piece of medical equipment simple to use which will show 
whether or not a man is suff-ering from primary tuberculosis. I think I aID 
corred in saying that. If not, I hope my ~ l  friend Dr. Deshmukh 
will put me right. I would suggest that the staff be screened every six months. 
By that process, if there is a suspicion of tuberculosis in a man's lungs, it wiil 
be shown and the treatment that he can then be given would probably have h~ 

effect of arresting the progress of that disease and may well save his life. 1 
realise that the natural corollary of that is that a doctor must be emploved, and 
1 feel t1:tat a factory which employs 300 workers should. at any rate, employ 
:a part-time doctor. That is the suggestion I have to make. So £l'Ir as I couIn 
S"E'. #it· .was not made in the Bhore Committee report. I feel it is a matter of 
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urgency and I submit that it should be considered by Government. Before 1 
resume my seat I should like that the question be now put. 

Mr. S. H. Y. Oulsnam: Sir, I think it is many years since any public health 
matter has occupied the time of this House. I think that is partly because in 
former years the subject itself did not attract the same attention as other more 
attractive matters. Partly for that reason and partly because when the Reforms 
of 1921 and 1937 were introduced the legislative and executive functions in the 
field of health were transferred to the Provinces. The idea then grew that the 
Central .Government ~ hardly concerned with the health of the country, and 
that attItude was, I thmk, reflect.ed in the proceedings of this House. That 
idea, I may say, no longer prevails. It is now recognised, and certainly recog-
nised by the Health Department, that the Centre, although it may have 110 
legislative powers and it may have no executive power, it cannot be indifferent 
to the state of public health of the countr,v, that it must take an active part 
in the solution of health problems and that it can promote the solution of health 
problems even within the constitutional limitations. I say 'within the constitu-
tional limitations', because t,here is no intention of interfering with the provincial 
authority. 
Well, Sir, this Committee was appointed by Government to make a survey 

of the present conditions and to make suggestions for the future development. 
The survey is contained in Volume I of the report and I hope that at least that 
volume will be read bv every Member of this House. The Committee calls it a 
dark picture. One ~i h  ~ l  it a tragic picture. Anyone whQ reads this 
volume will say that something must be done. Not something in a small way, 
as my Honourable friend from Bombay suggests, but something in a large way; 
not 5 annas a head. 

Dr. G. V. Deahmukh: Start things in a small way and then go up to a bigger 
way. 
Mr.S. H. Y. Oulmam: I agree with that suggestion, but at least the target 

must be a large one. Even in so-called normal years 1,50.000 people die of 
cholera and 60,000 die of small-pox. Both the diseases can and should be 
controlled, even if they cannot be eliminated. In some places one child in three 
dies before it completes the first year of life. Surely, these are conditions in 
which something must be done. The Famine Commission point.ed out that a 
community which is weakened in mind and body by disease cannot be a pros-
peroull community. This Committee has also pointed out similar obvious facts 
and I think the House will agree that considerable improvement in the health 
conditions and health services is essential t.o any economic advance. Of couree, 
Government knew these facts which have for many years betln reported in 
officiul reports but which have not attracted the public attention which they 
should have done. That is why the Government appointed this Committee. 
It is !I representative Committee consisting of laymen as 'well a8 of representa-
tives of the medical profession and of non-officials as well as officials. It also 
includeiI representative Members of this House and of the Fpper House and uf 
professional Associations and the Indian Medical Council. 

I should like to take this opportunity of making publk acknowledgment of 
the great public service which has been done by the members of this Com-
n.ittee in carrying out this work. Sir Joseph Bhore gave to the work of tl1e 
Committee many months of his time without remuneration and I am aware 
that he did it at considerable personal loss; so did also many of the non-official 
members of the Committee. The majority of the members were non-oaicials 
and many of them were busy men and the work on the Committee necessarily 
involved personal sacrifice. I must acknowledge also the conscientious and 
thorough manner in which the Committee has discharged its task. One might 
have wished that it had been received earlier and I must say that the late 

• receipt of the report has been a great handicap to us in framing our plans. But 
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taking into account the extraordinary wide field and very heavy task which 
was entrusted to the Committee, I do not think we have cauSe for complaint. 

I think the House will not expect me at this early stage, within a few days 
of its publication, to announce any decision of Government on the recom-
melldations. The first thing we have to do is to consult the Provincial Govern-
ments, whose responsibility it is to prepare the plans and whose responsibility 
it will be to execute them. That we intend to do. Copies of the report have 
been sent to them and we intend to call a Conference in April in order tha.t we 
may be able to arrive at agreed conclusions at as early a date as possible . 
. Government will certainly take note of all the suggestions made by the Honour-
able Members, many of which, in my opinion, are valuable and they will also 
bring these suggestions to the notice of Provincial Governments. I hope the 
Honourable Mover will see his way to withdraw his motion. 

Mr. P. J. GrifIltbs: The discussion has served the purpose I have in mind. 
I beg leave to withdraw the amendment. 

Mr. PresIdent: Honourable Mt:mbers will note that the cut motion was 
tabled •. to raise discussion on the measures to be adopted to improve public 
health with particular reference to the Bhore Report". . The discussion has 
already been raised, and a negative vote is not going to nullify the i ~i  

that has already taken place. Of course, I need not urge anything in favour 
of or against the motion. That is the only point I wish to i ~  Honourable 
'Members' attention to. Leave has been asked for to withdraw the motion. 
Is it the pleasure of the House that the Honl)urable Member shl)uld he given 
leave to withdraw the motion? 

Some Honourable Kembers: No, no. 

Kr. President: The question is. 
"That the demand under the head 'Publio Health' be reduced 'by B.s. 100." 
'L'!1e motion was negatived. . 

Mr. Pr88i.dent: Before we proceed to the next cut motion, I am ~  

to inform Honourable Members that the meeting of the Defence Consultative 
CommIttee which was fixed for 5 P.M. today \\iU ill view of today's adjournment 
motion, now be held as soon as the House rises. The meeting will take place 
in Committee Room No. 50. 

As regards the other point about the difficulty due to strike in the Press, 
the Honourable th,e Deputy President had made a statement making a littltl 
alteration in what I suggested formerly, on account of subsequent circumstance;; 
disclosed. I have to make one further suggestion in view of the continuance of 
those difficulties. In view of the time taken up today and also one hour on 
account of the adjournment motion, I am informed by the Chief Whip of the 
Congress Party that all Parties in the House are agreed-of course he said on the 
authority of the Whips of ali" other Parties-that on the 11th, when the House 
meets, the question hour will be suspended. This is for the purpose of i i ~ 

h~ hour that may be lost now. Twenty minutes of that will be allotted to the 
European Group, in view of the loss of time which they suffered this morning 
and forty minutes will be allotted to the unattached Members, in view of the 
loss of time now. After this, I want to make one more suggestion. As the 
question list for the lIth has already been printed that may be treated as the 
question list for the 12th. That will obviate certain difficulties of having the 
question list of 20th to be prepared. There will be further advantage that 
instead of ~h  printed question list of the 11th going in as unstarred queStions, 
these questlOns may be put on the 12th and the list for the subsequent dates for 
whictJ there is difficulty of printing may go as unstarred. If the House un-
animously agrees to this proposal, it will be adopted. 
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Some Honourable Kembers: We all agree. 

JIr. President: Then the question list for 11th will be treated as the question 
list for 12th. The questian hour for the 11th stands suspendtld. The questions 
lor the 12th will be treated as unstarred. 

Haii Abdus Sattar Hali Ishaq Seth (West Coast and Nilgiris: :Muham-
madan): . There was also the suggestion that all short notice questions for thebe 
days of cut motions" should not pe taken up on these days but should be taken 
up bubsequently. 

JIr. President: If the parties agree that may be arranged. 

Hall Abdus Sattar Haii Ishaq Seth: It was suggested to the Chair by the 
Chief Whip of the Congress party. ' 

Shri Satya Narayan SiDha (Darbhanga cum Saran: Non-Muhammadan) : 
This may be done, Sir. The short notice questions may stand over til! the voting 
on demands are over. 

1Ir. PreaideDot: This means that ~h  notice for short questions must be 
accepted for later dates. If the Government agree, I have no objection. 

DEMAND No. ll-ExECUTIVE COUNCIL 

The Honourable Sir Archibald RowlandS: Sir, I move: 
"That a. SUlD not exceeding Rs. 3,55,000 be granted to the Governor General in Council 

to defray the charges which will come in course of payment during h~ year ending the 31st 
day of March, 1947, in respect of 'Executive Council'." 

1Ir. President: Motion moved: 

"That a sum not exceeding Rs. 3,55,000 be granted to the Governor Ganeral in Council 
to defray the charges which will come in course of payment during the year ending the l ~ 
da.y of March, 1947, in respect of 'Executive Council'." 

Delay in Derequisitioning of Property an,d m Settling Olaim8 

1Ir. o. P. Lawson (Bengal: ffi:uropean): Sir; I move: ~ 

"That h~ demand under the head 'Executive Council' he reduced by RI. 100." 

Sir, it will come as no surprise, I fear, to the Honourable the War Secretary 
that we are putting in this cut, but he may not be completely aware that there' 
are very much two sides to this cut and we are moving it not merely beoause Wt:> 
ourselves have complaints and indeed inconveniences, although those complaints 
and inconveniences are considerable. We also put in this cut because a problem 
is before us, which if we are not careful is going to cost us a great deal of money. 
Sir, the waste of public money with which we are at the moment confronted is 
one which this House is certainly entitled t{) consider .. The problem, as I see 
i.t, is two fold. First of all we, particularly, my community, are very shorb of 
accommodation and I will make a reference in a minute which will give the 
House some idea of the extent to which our particular property has been requisi-
sitioDed. The second necessity is to save the money which it; gradually falling 
away down the drain. The problem itself is made clear in section 11 of the 
Explanatory Memorandum of the budget ~ i  of the Defence services aud 
perhaps I could quote a very brief portion of that as possibly some Honourable 
Members may not be carrying it in their mind, although I am certain they will 
all have read it. 

"During the course of the war large areas of land were requisitioned any many buildings 
requisitioned or hired for the use of the services. It may ba necessary to acquire some 
of these for the continued use of the services, but in the great majority of cases it is the 
intention of Government to restore the lands and buildings to their owners. h~  the 
property is in the condi'tioll in which it was at the time of requisitioning no difficuI.ty arises. 
In a very large number of ca8'ilB, however, there has been either improvement or deteriora· 
tion." 

The sections go on to say that of course improvements will have f.o be paid 
for on the one side while deterioration win have to be paid for on ~h  other. 
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Now, tiir, let me deal first of all with the inconvenience that particularly 

my community is suffering from the present-situation. It is almost exactly two 
yeaI's ago that, 1 had ctlrtailJ l'tllllar.i.ib to make ill this House on this particular 
subject. It was then that I quoted just exactly how far we were suffering from 
requisitioning; and perhaps I may read just a very short e:ll.iiract from the acoounl 
of the debates of that day. I was speaking about residential accommodation in 
the part of Calcutta iJl which 1 live, and I said' 

•• Any reliance upon finding fw·thel· accommodation of this type would therefore be 
entirely misplaced. Taking, for example, the Aliporo, watgunge, Hasting:! area &6 a large 
representative residential area, the numbel' of housea 80 far n.'quilitioned is sa and the 
numll'ilf remaining in the occupation of civilians, Governm8llt officers, Supply Department 
officers, etc., is 106." " 

That" will show you the exteut t,o which tlven residential accommodation was 
requibitioned. l\ow" I am willing to believe that the .figures recently ~  .to 
us by the War tiecretary have possibly been exceeded III the case of l ~ llli 

property; that is to say, although he has so far been unable to let us know the 
septuate figures for derequisitioning of the various types of ~ i . I 
will assume that something more than a total of 10 per cent. of the resldentl!!.l 
accommodation has been returned. But evtln SO, with the very large quantity 
of houses that have been taken over that is still extremely small. I would also 
like to point out that while the War tiecretary made it clear in a recent reply 
to a question that it was expected to return all requisitioned property to their 
owners by the end of 1946, the rate of progress that 'has obviously ~  made 
ill the direction of derequisitioning is far slower than that. For instance, a month 
ago the figure of 24'1 per cent. of derequisitioned property was given for the 
Northern Command. This has increased only in one month by 1'4 per cent. 
The Southern Command which had de requisitioned a month ago only 5'7 per 
cent. of the requisitioned property has in the next month derequisitioned less 
than :2 per cent. more. A slight calculation assures me that at tnat rate the 
complete dereq1tisitioning of property will hot take place by th.e end of 1948. 
nor even by the end of 1947. So we hav3 every reason to be rather worried 
about the situation, and particularly about the money that is being wasted. 
I ani personally in constant touch with people of my community living in the 
mofussil who come down to the big centres like Calcutta and Bombay and who 
requirE> hotel accommodation when they get there. It is extremely difficult for 
them to get such accommodation. and when they do it is only for a short period 
after which they have got to get out. When they get out, where they can go 
no one seems to know. I should like also to mention that the only reason that 
we in Calcutta were able to manage. with the enormous number of houses that 
were requisitioned, was that over 50 per cent. of our community were caned 
up under the National Service (European British Subjects) Act. In fact our 
male community was reduced by rather more than 50 per cent. If that had no"t 
happened we could not possibly have lived in the accommodation that was left 
to us. Now these men are coming back being demobilised-very slowly demo-
bilised but still they are being demobilised-and when they com'e back there is 
nowhere for them to stay. I need only quote the case of Delhi as an instance 
of what is happening in a somewhat worse degree in Calcutta and I believe also 
to some extent in Bombay. Delhi hotels we all know about. Sometimes we 
are called up here to carry out our various legislative duties. Then Government 
want to see us. If by any chance although Government do not wish to see us 
we want to see Government, no arrangements of any sort are made and any 
application to a somewhat disobliging person known as the Estate Officer 
usually results in ~ hi  the equivalent of a short and sharp negative mono-
~ l . l .. I was. speakmg only the other day to a gentleman in a state of great 
mdlgnatIOn, havmg been moved from one of the "principal hotels of New Delhi 
beca.use certain. high ~ li i~  who si: in. another place in this building were 
eommg to Delhi. He Bald he dId not ~hi  It was fair that he should be moved 
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and he certainly adopted at the time very strong democratic principles. !n 
all fairness I had to point out to him that the Highnesses who had replaced hIm 
had their houses takell by the authorities and h ~  houses were still in the 
lJOssl'ssion of the a'Jthorities. When 0ne looks rOUlid at all the private houses 
still in ~  hands of the authorities in Delhi alone one wonders whether the 
G. H. Q. will ever become any less. 1 believe that the betting at the moment 
is ae-ainst it. I asked the War Secretary this morning whether he could give' 
me ~  a rough idea of what all this requisitioning was.. costing. In a sense J 
am rather glad he was not able to, although I am a little surprised because I 
would have thought that the shocking waste that is undoubtedly being incurred 
would have imprinted itself upon his memory in the shape of figures. Whatever' 
that figure may be, I am willing to bet it is a pretty big figure, and that kind of 
wastage i~ the most serious kind of wastage because it is totally unproductive. 
If the minute the services moved out from a requisitioned piece of property. 
the rent b the ],andlord stopped, there would have been a howl that would have 
been heard all the way to Delhi from Bombay and Calcutta. ,The fact of the-
matter is that the landlord goes on getting money for that property whether it is 
occupied or unoccupied and there is nC) necessity for him to go and look for a 
tenant. He just sits down and collects his rent. He knows that in the end 
it will be necessary for the Government to put that property into the state in 
which it was when it was requisitioned, and so he does not bother and the ~

perty falls further and further into disrepair and the loss of the public funds 
becomes greater and greater. That means that the property that we need 1<0-
badly lies vacant with no one to occupy it. The rent which should be paid hy a 
tenant to the landlord is paid by the Government, and presumably the whole 
thing comes out of our pocket in due course. 

I do not wish to be purely destructive or purely critical. I think that it is 
the duty of this House to consiuer the problem which I admit is a problem not 
entirely avoidable. The thing is what can we do? We know that these pro-
perties were taken Oll very quickly at a time of great danger alld of great emer· 
gency, and most of us had a rough idea that there would be some wigs on the 
'green when this property started going back. What can we dG? In the first; 
place, I would like to throw in a suggestioll,-I do not know how practicable it 
is-that the reoccupatioll of these various requisitioned premises  should not be 
delayed while all argument occurs as to what the Government should or should 
llOt pay in the way of repairs. Surely it would be possible to get a rough idea 
of the stat.e of the property and to wait for the settlement until afterwards. I 
wouid aiso suggest, Sir, that the Requisitioning Boards, which helped he Govern. 
ment so much when requisitioning was started, might be ~ i  in some 
other form to meet this enormous shortage of valuers which is obviously causing 
the Government so mU(lh trouble now. I am sure there would oe reliable ele-
ments who could and would assist the Government in the settling of these 
matters. One other thillg I will say Sir before I sit down dnd that is that 
from the Goverument's point of view' it ~ l  be better to l~  a little on the 
settlement than to go on throwing money down the drain by hanging on to empty 
requisitioned property and paying away enormous sums every month. Sir, I 
move. 

:Mr. President: Cut motion moved: 
"That the demand under the head 'Executive Council' be reduced by Re. 100." 

:Mr. )[anu Subeda:r (Indian Merchants' h ~ and Bureau: Indian Com-
merce): Sir, I find myself very happy to be in company with and to be able to 
support wholeheartedly the motion moved by my Honourable friend, Mr. 
Lawson. Until this morning I was somewhat happy at the assurance which the 
~ ~ l  the War Secretary had given us that derequisitioning was proceed. 
mg, WIll proceed faster and everything will be aU right. But in the last two 
hours I have received a first hand communication from my friends-both Indian 
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businessmen aud Ellghs.a busmessmen-lll the ~ . ~ i  ~  0 
.Bombay who are pointing out that instead of dereqUlsltlOlllng what IS today 
.happening is that the R.A. F. are actually c?ming in and asking for more 
..accommodation both for office and for residelltIaI purposes. In other words, 
instead of improving, the position is getting ~. So far as the mililiary Huth.o-
zities are concerned, I have no hesitation in saymg tJat Bombay has ~  toe 
worst sufferer in this respect, and while I have every sympathy wlth the 
,grievances of the commullity to which my Honourable friend, Mr. Lawsoll, 
belongs, I plead for business houses and for residential houses. I have never 
beeu able to understand why the Military .  .  .  .  . 
lIr. Pre8l.dent: Order, order. It is four of the Clock now, and the-adjourn-

:mant motion will be taken up . 

.lIl. Jlanu Subedar: I will resume my speech on Monday. 

MOTION FOR ADJOURNMENT 

SHO\ll'lNG OF T ~  AND USE OF TEAR GAS AND LATHI CHARGES BY THE POLlOE 
IN DELHI ON THE VICTO;RY PARADE DAY. 

ltawab Siddique Ali Khan (Central Provinces and Berar: Muhammadan): Sir, 
1 beg to move ~ 

"That the ASll6IIlbly do now adjourn." 

It was suggested in the morning that the admission of this , adjournment 
motico will add to the animosity between the officials and :the public. Sir, 1 
may say plainly that the object of my Party in asking me to table the adjourn-
ment motiol1 was to prove that ~h  Government was entirely responsible for 
the unfortunate happenings yesterday in Delhi, and, secondly, 'Jur object now 
is that in future no such incident should take place. 

Mr. President, 1 IDa;}, say ~ the outset that my Party strongly condemns 
booliganit;lli, rowdyit;m. looting of shops and burning of houses. M.y Party is 
deadly opposed; ~  such heinovs things which took place yesterday in Delhi. 
There are two questions before us : The first one is what was the cause of 
yesterday's disturbances, and the second question is whether the measures, 
which were taken by the police and the Local Authorities were justifiable or 
not. The first question is simple, and does not need any elaborate ~  to 
give a reply. The House is aware that the detention and the trial of I.N.A. 
personnel, the strike, of naval ratings, and the ~ happenings at Karachi, 
Bombay, Calcutta a'.1d Madras infuriated the people to boycott the victory 
cehbratioils. ']'he two political parties in this House-the Congress and :the 
Muslim League-decided in their party meetings to boycott the victory celebra.-
:tions, and the two political pa,rties in Delhi Province-Muslim League ,md the 
COll5Tess-passed resoiutiollS to the same effect. They had not asked the people 
to observe hartal i:-ut the resentment amongst the 11raders was so strOller that 
they, of their own accord, closed their shops yesterday, and there was ~ l  
harta!. I hope t:he Honourable Members of this House are aware that about 
two days back the city fathers of Delhi Municipality wanted 00 move a Resolu-
tion in. ~  Municipal ~i  meeting, but it was disallowed by the Deputy 
COmml!;'SlOner. The resolutlOn was also to the effect that the Municipal Com-
mittee should not speud a single pie from its funds on illuminations and other 
hi ~  connected wI*h thEe Victory celebrations. Sir it is unthinkable that in 
these circumstaoo3s, Govnnment should have thought it desirable to celebrate 
Victory, when the people were against it and they had expressed their ~
ment from the platfoml and through the press. They said that Vie do not, wanl 
ta wast'3 B.s. 10 It\khs on the Victory celebrations when starvation and huuerer 
is at our doors. They decided not to tia.ke any part in the celebrations. The 

~ l ~  as usual, treated our appeals and resolutions with oontelllpt. Sir, 
".can It be saId that the Government was not aware of the feelings of the people 
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\1 this country? Surely. after having been 200 years in iJhis country, they 
'Cannot say that they are not aware of the temperaments of the people 01 India. 
If they -say that, I must say that they do not deserve to occupy those l'reasllry 
Henches ror a minute. 
Sir, let us 800 ' .. hat precautions were taken to put a stop to :my untoward 

incident. What steps were taken to protect the lives and property of innocent 
people who suffered to a ~  extent yesterday. It is clear from the report 
published in the "Hindustan Times" that the police came on the scene after. 
-some hours. Had the policemen and the officers and the Distri(!t Magistrate 
gOlle to sleep in their houses especially when they knew that there ",as danger 
and a likelihood of a disturbance in Delhi in view of the resolutions and the 
feelings of the people of Delhi? Sir, it is also mentioned in the report rubliebed 
in the" Hindus tan Times" that ~ i  girls were answering their Matricula-
tion ex&miMtion ['npe)";; in the Town Hall and there was no police. It is also 
published here that the Town Hall building was burning and h ~ was no 
nre i ~ to extir;guish the fire. 

The Honoura.ble Sir Archibald ltowlandl (Finance Member): Why? 

lfawab Siddique Ali Xhan: Because all the officials were busy in the 
Victory parade. . 

The Honourable Sir Archibald ltowlaDdI: They burnt it! 

Sri K. ADanthuayanam Ayyangar (Madras Ceded Districts and ChittOOr: 
Non-Muhammadan Rural): The Railway Clearing Accounts Office was razed to 
the ground. 

B&W&b Siddique Ali KIIau: It is clear that the police arrangements were 
wsufficiaut anl they should have taken proper precautions to stop, this, but 
they were elsewhertl 1.'8 I have jus. said. 

The two or three occurrences which have been narrated to me by two rei-
ponsible gentlemen-Mr. Chaman Lall and Mr. Sharma-who are n'tembera of 
the press gallery, l<nd some other genhlemen who were on the scene of occurrence 
:show that shooting was indiscriminate. It is pUblisheain the newspapers ~h . 

two young boys, one aged 17 and the oUler boy aged 18 were ~ i  in the 
Park near the Red :Fort. The younger boy had a bag in his hand. Probably 
he had returned from the market and both of them were standing in the park to 
witness the 'tamasha'. But what happened? These two young heroes got two 
Victoria Crosses on Victory Day. What I mean, Sir, is that the h ~ of 
t.hese two young heroes were pierced with two fatal bullets and ~h  died on 
the spot. (Cries of "Shame. Shame", from the Congress Benches). After 
wards the people thel"e took ~ these two dead bodies in a procession. When 
they nesred Kuchai Bali Maran  and Chandni Chowk, the District Magistrate of 
Delhi, as it is said in the '~ i  Times", who was present at the tlm!! 
-ordered, the use of tear gas and ordered lathi charge 10 be made on the peace-
ful processionisfis whf' were taking the dead bodies to Fatehpuri Mosque for 
funeral prayers. 

Sir, I wish to cem:ine the Government for indiscriminate "hooting, the un-
necessary use of tear gas, and the lathi charge on innocent people. , 

Sir, Victory Day ended in the irreparable loss of six precious lives and 
-serious injuries to fourteen people. 

[At this stage Mr. President vacated t·he Chair. which was then ~ i  bY' 
Mr. Deputy Presidenti (Sir Mohammad Yamin Khan).] 

Sir, our Victory Day will be quite dilrerent from the Victory Day of yester-
day. Our Victory Day, God willing, will be thaf gloriou8 dav when our masters 
W1111eave the shores of my countrJ. (Congress Benches: Hear, hear I). 
Mr. Deputy PreIIidmt: Motion moved: 
"That the A'Bembly do now Adjourn." 

Pandit Balkrfshna Sharma (Cities of the United Provinces: Non-Muham-
madan Urban): It is nof withoufi a full sense of responsibility that on bebalf 
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of my Party I rise to support the motion for adjournment moved by my Honour-
able friend, t:;iddique Ali Khan Sahab. so ably and with such restraint. Sir. 
I am one of those ill this House who have been dealing with crowds. For the 
last quart,jr of a l'~ I have been in the habit of moving. controlling and 
dealing with soll1etimui unruly and disorderly and pme times plaiot trowda. 
This mass updurgf; whic'h we are witnessing today is a great revolutionary con-
tribution whicb. the Indi6.1\ National Congress and its great loader. Mahatma 
Gaudhi, h ~ made to the political life of this country. A dia&rmed nation, 
groaniner under thd ~ ' ot foreign domination. could not find any 'W.Ili,f out of 
this situation, with the result that some of those young men to whom cooa-
titutionalism did not appeal during those days took to the life (If bomb and 
pisto!, Lord Morley in one of his despatches to the then Viceroy of India saJd: 
"The bomb has failed in Russia., it will fail in India also." :Sut Lord Mode)' 
had forgotten that the bomb or the philosophy of the bomb does not end when 
it begins. that the philobophy of the bomb develops and develops ieto a ~ 
action and when the mbU action comes l'ven the miglltiest of empires havo $0 
tott.cl' down. As r suidit was the revolutionary imagination of my great leadtsr 
M.ahahnl! Gandhi which gave us a weapon of publio demonstration and a 
wf:apon of r,on·vlOlem.e to fight! with the organised violence of the BritWa 
EmpiN and since then my people have taken to this maas ,demooltt«'ation, boUl 
Hindus and MU81ims together. For the laSt 25 yeara I have been dealing wiib 
these political c.!'Owds anu I believe for an equal number of years the GOVH'»-
meat also have been dealing with them. The queation toda.y ii, have *he 
Government learnt any it'sson? Have they forgotten their uld lesson? I am. 
pained to say that they have done neither. Neither have they forgotten tbe 
old lessoJl oi coming out with force nor have they learnt the llew lesson of 
8Ometirr,es at least to gIve in to the popular wish. The question is, if the 
,Govermnant hove not learnt the new lesson, should we, the representatives of 
the pp-ople, !lot condemn the Government when they use force in an indis-
criminate manner, even though our own men sometimes may be guilty of stray 
ul1Ol'g:lIlised violence. That is the question and I am quite clear or; tha7, point, 
that 'H' thc (' l ~' h' i of the people, both Hindus and Muslims, cannot 
lea\'e our mell ir, tha lurch, We have to be with them, we are with them and we 
shull continue to be with them till we have created a situation whan with ·their 
help we are able to establish our own selves on the benches opposite. 

The questhn \\,lS very easy to solve. Both the Muslim League aad the 
Delhi Provint'lal Congress Committee had decided in favour l)f the ~  of 
the Victory celebrations. The Government knew that in Old Delhi feelings were 
running very high. The Government also knew that people aid not like the 
sort of Victory celebrations that were going to be imposea upon them at a cost 
of ~  tel. lakhs of rer,ees. The nation did not like it and yet the ~~

ment went on with those preparations. The Government did nClt hesitnte to 
beflag the whoJecity, to erect arches and gates and to put 'm bulb., all over 
for lighting ~ . All that was I dare say against the wishes of the Jlcople. 
Now the question is, could they noti give up this celebration at least in Old 
Delhi. Knowing full well that t.be people did not like it, could they not have 
passed an order that in Old Delhi there will be no Victory celeorations and that 
, thcy will be confmetl only to the area of New Delhi? If that had been done I 
say that these six precious, lives would not have been lost nor those ten or more, 
some ofthern very seriously injured. It can be said that perhaps had the 
Governrnellt dOne so, the Governmenti might as well have taken a sfep which 
was not ill consonance with their dignity, that it would 1)e-i.,,/r1J dig ~  the 
~  of the Government to do so. I daresay that it would have been nctmng 
of the kind. On the contrary, the Government might have added a feather 
,to thei!: cap by yielding at least once in a lifetimefio the popular wishes. I am 
bound to say that the Government did not act according to the best dictates of 
reason. Is ~ (  finything ethically or morally wrong in my counfrymen, both 
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lijndua aDd lrlualiml, jalQng exception to ~  celebration of the Victory Day. 
~h ' were ~  ju.Pfjed ~ talriIli a stand against these celebtations. . 

Of course it !s aaid 1hat it i. a vict.ory of right over might, h ~ it is a 
yictory of democraoy over Fascism. All ~h  empty phrases do Dot in the 
least convince us. Dt::IIlocracy indeed, but where is democracy? That is the 
question which Burma, Java, French Indo-China and Egypt are asking. After 
ha,ing laitl l ~ the ghost of fascism, where is democracy in the wodd today. 
where is democracy in India and if there is no democracy, why ~  h,Yl)ocriticlll 
observations about Victory celebrations. For the lifetime of me I cannot under-
.tand the rationale behjnd i~. Therefore I say that my people were perfectl, 
justified in taking exception to this sort of thing and they were perfectly jus.· 
fied in showing their ~ . . 

I now come to another point. The Depuily Leader of my ,Patti), m,lIel£, ~ . 

S&tyanarayaa Sinha and Mr. Mohan La! Swena, all of us rushed .to ~h  sCene 
~ l and to our surprise we found that ~  was not a. single policeman, 

except· one who wal .~ i  for ~ lli  ~h i . Traffic had ~ ll  dja. 
appeared from ~h  streets of Old D~lhi. 1:he Clock Tower was burning. Some 
peOple wert' there doing eome petty incendiariim. We dissuaded them and 
j,hey obeyed U8. The CJowd was cleared, we extinguished the 1h'e, though 1101/ 
with water, for there wat! no bucket nor water aV:.lilable at the time. The 
ahOp8 were closed and yet we did thall much. Though from ~il  Delhi we 
could reach h ~ spot. remained there for ~  or three hours pbrsuauillg the 
people, yet we did not find any policeman nor any other an:an6emellt 011 ~  
par1i of the authorities. Is i~ perchance any i ~ i  on the part of the 

~ i i '.  .~ allow ')ur disorderliness appear a8 a cloak for maintaiuins their 
authority in this country l()nger? That question iitrikes us. I !lay 10 because 
I have cxperience of a siJnilar character jn my own city of Cawnpore. There 
on one occasion I iIllonnedthe Dy. S. P. and the Superjntendent of Police aud 
ihe Collect<>r and the District Magistrate that on a day a certain tlV<3l11i wu 
~  to occur which might end in civil commotion and 1 pointed out to lhtm 
definite spols where thl' trouble might occur. '1'0 my great l' i ~ tbey did 
not take any action whatsoever. Was it uot possible for them to takfJ action. 
e&pecially a>; I had i l~  out to Jihem even the places where trouble \\SS likely 
tio occur. They tad their ~ .D. and their informers. But they did not do 
anyihing. Similarly, ilie Delhi ~ i i  have handled the situation. I canDO. 
understand for tne life of we, when both the organisations had declared a boycott 
and when there was to be a hartal, why the authorities were so iudifierent a8 
not to lIena lhelr men to tbE: spot and try to nip the trouble ;n the bud. ThE'Y 
did uot do it; snd 'why did they not do it? :For the very i l~ rel1SOl1 that 
moat of }he police force was posted in New Delhi. We saw timu everJ hali 
a furlong policemen 'wert> posted on tbe roadll of New Delhi. ..\ctually the 
police force was depleted ill Delhi: perhaps they did not have sutiieit:'llt.lmwuu. 
of police in ~h  eity, and then ~  did not care, with the result thllQ when they 
came upon us with a thud, there we were-our men lost their li ~. I have 
got here a list of those who have been injured and who are in hospital, and 
when I scanned the age of every one of ihem, I find that with ·me {'x'Jt::ption-a 
man named Sikandar Ali who is aged ~. l of them are young boys, hardly 
out of their tl;lens: 

Yad Ram w10 has bf'eu injured in the leg and is now lying ill the hospital 
is only 18. Devakinandan is a boy of 13 years. Muhammad Zakir is 18 
years of age '1.'hen there is one dumb and mute Afghan who is 16 ye'irll. Dr. 
Salim a dentist who is 24 years of age. Mohammad lsak is 19 Yrlars. Ram 
Kishan is 21 years. AbdUl" Ra&hid is 17 years of age. J al<lC is 20 yeal. 
old. Gopichnnd is 18. Jabbar is 32 years. Munawar Ali is 16, lind Muhammad 
Rafiq who i~ dead was 18 years, Prabhu is 20 years of age. 

These are the .men lying in hospital: they are all children or nearly &0; and it 
cannot be ssid there was any organised attempt on the part of anyone to bring 
about a situation which was a case of crowd psychology, as I Jail it. In my 
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College days I happened to read something of psychology, and when lread the 
chapter on crowd peychology I learnt that it is a. sort of ideo-motor act as 
~h  h l ~ call i~ which is responsible for the behaviour of the crowd 1 
an idea. sudcieIl.1y strikes and when that idea strikes j,he brain, the nerves 
begin :to move in that rurection and they happen to do something for wbich the 
crowd cannoi; hold ~h . l  responsible. I ~ my crowd behaved 
. absolutely in that incsponaible manner, and ~h  responsibility for giving them 
this rein ar:.d for givin& ihem an oppoliunity of behaving in this manner lies 
on the shoulder. of ~~ Government, because I know that had the police reachoo 
)he spoj h ~  all thia trouble would have been ",voided. Let us nvt t01'.,;e} 
that the l~li  in the country is there, ];hat a' mass upsurge ugainst Jhe 
present authoriiY is tht:l'e, and that, however much we may quarrel among 
ourselves regarding Pakistan or Akhand Hindustan, all of us nre united ill one-
respect and it is that the present/ Government should quit India.. On that we 
are all united. It is for ibis. reaaon, as you will find from: this list, that iJle 
blood of HindLls and of Muslima has 110wed wgether, and, if more such occUr-
rences take place ;n this country, then differences between the Hilldus and 
Muslims will be cemented by ~  tie of blood. With these words. I supPQrt 
ills motion. ' 

Mr. KulL&mmtd ]fa1lDlUl (Patna and Chota Nagpur cum Orissa: Muham-
madan): Sir, I do not want to take much time of the House on tliiS motion. The 
Honourable Mover h ~ ducribed the reasons for the strained feelings that exi.t 
in ~i  part of the counP'y. I do not want again to introduce any heat in this 
debate or stir the injured sentiments of our countrymen in the condhiolls .. hat 
we are today. I only want to say how this happened on a parade day, 
although h~ Government was displaying and demonstrating the mos.t w.,dem 
weapous of war that they had, yet they could not carry with theIr.! the prestige 
of a victorious nation. and they could not convince the Indian, peoplb that 
they could celebrate this Victory in any manncr they liked. Of course the 
army·s capacity tv ':'QjLmit crimes might be greater, but their (;spaeity to ~ 

good was very small. That is the unfoI1lunate p06ition which t.bil> ' ll~  

ought to understand t.nd realise. When the Government know , that the hYG 
organisations in this country, which are of importance, the Leag1le and the 
~  hut! definitely taken up the position that they could not be party to 
·the Victory celebrations, Government officials should have thought that therd 
was some chanee of a.l outburst of feeling in some quarter or another, and neces-
sary precautior:s should have been taken to avoid same. 'rhe Honourable Mem-
ber speaking before me, from the United Provinces, has just ~il i  that 
~h  was no precaution whatever taken, there were no police force posted in 
j;hose places which required particular care, those spots which were required to. 
·be illuminated, where Government wanted that the Victory celebrations should 
be the brightest-no possible care was taken to keep police watch there. Thf'n 
you will notice that the class of people who were killed were more or less sight-
·seers and these men could not have been expected to have challengtld authoritr 
or stopped a parade or their guns or for the matter of that could not make any 
demonstration which the authorities might have disliked: they were just boys and 
proba.bly some of them wele preaching to their own countrymen not to be a party 
W that sight and nothing more nothing less. I do not wish to repeat the 
names that have been given by the last speaker: I only want to say that from 
the repcrt availabl<:l to me from a doctor who had visited these boys ill the 
hospital, I 3m told that they are all of a. young age except one whose age has-
been quoted to be 30 and further that it was mostly bullets that were firea 
on-it was not cartridges carrying small shots. These bullets were probably 
the sam'.'! as they are used in war. That is the unfortunate incident to which 1 
want to draw attention. If We examine the list, we find that many of them diel 
not belong to Delhi-they were people from !Bihar and from Bengal and. U.P. 
aftd other Provinces, which only proved that they did not go fro that place with 
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any idea. of i~ disturbance, but they were ~ disturbed in theiImjnda.-
as Pandit Balkrishna Sarma has said it was the psychological condition j.n 
which they were tryinz to demonstrate anti-Victory attitude and probably if 
there was proper precautions taken, and warnjngs had been given by ail' shoot-
ing, this incident would have been avoided. That shows the failurd o! the-
GOyernmellt or Ilrobably ~h  might have been a policy by certuin officials to. 
do what they thought would increase their prestige in demonstrating power. 
That is a positioll for which this Government requires to be condemned and 
ihey should understand their position that there was no occasion for openiDl-
of fire in this place. With these few words I support the motion. 

D ~ GoYind lI&laviya (Allahabad and Jhansi Divisions: Non-Muham-
madan Rural): Sir, the Hindustan Times of this morning opens out with yester-
-day's happenings ill the city by saying: . 

• 'De!hi presented the siSht. of • bomb-shattered city after Thurlday's h"ppeningB. !(au. 
demonstrations against Victory celebrations, de.truction of public property worth about 10> 
Iakha through large ecale incendiarism, continuous ule of tear SaB and repeated firings by 

the police and military, etc., etc... •  .  . .. 
That was the grim picture of things as they were. But those of us h~ 

happened to be in the city of Delhi yesterday and who moved from place te>-
_ place to see how things were occurring and to try to see if we could in any w.sy 
help, found that the actual state of affairs was worse and grimmer than even 
these lines convey. Sir, the trouble started some time in the morning. Some 
of us were there during the day. Others were there in the afternoon. Othel'& 
stayed there till late ill the evening and we did not come across, I am sorry to· 
say, any organised or systematic attempt to meet the situation. It is not my 
object here to apportion blame for what has happened. That will probably come 
later. Possibly, the police and the authorities were not to blame. Possibly, 
they restrained themselves. Possibly, the mob, the crowds of people who were 
out, were not able to control themselves. Possibly there was mob frenzy and 
in that frenzy people did things which might not have been done or which ought 
not to have been done. Possibly, things were the other way. I am not pre-
pared at this stage to apportion blame anyway. I am prepared to say that these 
are matters which we shall have to go into and leave for the future to decide 
upon. But, Sir, the one thing that was visible everywhere in Delhi yesterday 
was that the official world, the police .world, the military world and thoEle whe)-
are so loud in their protestations of their responsibility for law and order· were 
almost not to be seen. I moved from· place to place, saw' whole buildings in 
hmes, telegraph and telephone posts burning, light posts destroyed,and the big 
Town Hall ablaze, emitting flames of fire. The fire started some time at noon; 
I do not know how long the burning went on. I was there till ha.lf past S' in the 
evening and it was still burning and the fire was increasing. There was not s 
policeman to do anything in the matter and we wondered what things· had 
come to. 

I know, Sir, that yesterday there were other things going on in other 'parts 
of Delhi. I know that all policemen, and the military and the officials were 
busy parading performing celebrating and holiday-making elsewhere, but they 
had a primary duty to perform and my regret is that they did not realise it. It-
is not merely that they were Dot present, I have it from very reliable -authority-
8& a matter of fact I have here in my hands a statement from a friend who him-
self was there and who told the District Magistrate to provide them with a loud 
speaker in order to patrol and announce to the people to disperse. We know 
that the use of loud speakers is not permitted to the public in Delhi. Henoe 
he asked the District Magistrate to give him the police loud speaker but the--
request was turned doWD. Again, before the situation became critical and before 
the Town Hall was set on fire, a request was made to the District Magistrate 
that responsible Congress leaders like Mr. Asaf Ali and others should be informed' 
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[.Eudi.), ~ iD  ~ i .  , 
andrtpains me to have to'jay it, will the Honourable Members on the ~
ment benches try to realise this, that the Di ~i  Magistrate said ~  It waa 
none of his business. 1 am making a, very definite statement. b.ecau&e. ~ have 
got here in my hand in writing that the Di i~ . ~l i   ~  that it ~  
none of his business. 1 ask, where the responSibility for all thiS loss of hfe. 
injury to person and property should rest'! We know that the opinions of 
responsible leaders Qnd their viewpoints are flouted. Why did the Government 
which chooses to call itself the Government of India, staying in Indja among, 
the Indian people, not take care to put its fingers on the pulse of the people's 
mind and to understand that the Victory celebrations which were beiIlg celebrated 
in Delhi were an outrage on the people of India! India is in no mood ~  these 
celebrations. India today is panting in anger, in resentment, in misery and 
ltarvation. Is it for the Government to goad such people, to provoke them 
tYld to cre_te for them such ouiraseou1 situations? ls it for the Government 
to goad these people amoJlg whom there is still a spark of life left, to create 
trouble, to rise in opposition, I might go a step further and say to rile in relrolH 
Is this Government bent upon doing that? I submit h~ a.Jlybocly who 
had sone to Delhi yesterday ~ seen that grim picture of the T()wn Ball and 
*he Cb,.ndni. Chowk burning and come \?ack to New Delhi and ,Jleen the gajeiy 
and t.he illuminations, that were rampant, the fireworks that were shooting bigb 
in the sky, any man with a sense of decency and propriety and any sense of a 
right perspective of hi ~ w()uld have felt it sickening. That is what tAU. 
Government hall beeD doing. I submitt.batit ia. t.be busWeSIi of this Government 
to realise that the temper 01 the people of this country has changed. If you 
will not take account of that fact, step after step, day after day, you will be 
face to face with awkward situations. Do you want to encourage that? Can 
you sit on tpose benches with equanimity and see episodes like this taking place 
day after day in the country? There was firing in Bombay, in Calcutta. Thel'& 
was all that trouble in the Navy and what not. Will you not for God's sak& 
take note of theae facts, this chain of facts snd try to grapple with the situation 
and to meet it in the only rational way in  which you can-not· by trying to 
i'llppreSS a little trouble here today or another little or big trouble there to-
morrow, but by removing the root cause of these troubles and making such thinga 
impoBllible. Sir, it may be that there are other difficulties alao. I am coming 
to a topic in which I h~ll not go .in detail but I shall refer to it only in passing. 
It may be that there IS a certam group, that there are sOome people or some 
interests who might desire to create trouble for us, for the. Government, for our 
people. Why don't you remove the root caufies of i ~  why don't' you 
take care not to provide the ocoasion for popular irritation and resentment 
thereby making it imposlible for luch people to create and foment trouble. 0; 
that nature. Sir, the Congre88 did not want tbia strikes. The Congre .. did 
not want t.hese troubles and yet there have been these troubles. Do you know 
why? First of all, because the Congress ~  possibly say to the people that 
there is any other honourable course for human beings than to rebel against the 
foreign dominati.on. We -cannot say it. No honourable man can say it. 
Secondly, there IS naturally such an upsurge of resentment, so much -of bitter-
ness against this foreign domination; suoh utter desperation in the minds of the 
peopltl that the least inoitement, the least lead, you might call it a mislead 
simply carries them off and regardless of the consequences, regardless of th; 
danger of firings and of bullets, they stand up and say that they would rat.her 
perish than s:Ibmit to things which this Government enforces upon t>hem. 
That is the situation. I ask, is it not at all possible even now when you are &0 
loud in your professions both here and in England that you want t.o make India 
independent-and free and the British Cabinet's delegation is coming here with 
'hat object, is it not possible for the Government even now to try to act in a 
manner that the people may approve of, Bnd that may remove Ibis cause of 

-# daily irr_tions and troubles and may make it possible fo\' thOle who Bl."e to 



come and fortbose whollre here, everyone of UI, in tWa .country, to_ il( ~D 

peacefully round a table to see once yet again if it is possible that the matter of 
the struggle between India and England may be settled in peace and amity? 
Sir, these Victory Day celebrations in Delhi which were held in the teeta ol 
puhli(' opposition have been the caule for all this trouble. I 3sk, what did the 
Government gain by it? There is such terrible poverty and hunger and there 
is su('h awful dissatisfaction and oppositioll going round everywhere and yet this 
Government persir.ts in having these Victory celebrations and in keeping up 
pretellces that the people are with it. I have here a Government commttniqu. 
in my hand from the Public Relations Directorate which purports to give a 
description of what happened.. I rE'!ad that among those persons who were at 
the Parade were so and so and so and so and the Members of the Council of 
State and the Legislative Assembly. Ever.y one knows that no elected Mem-
ber of this Assembly went anywhere near these celebrations. But, Governmen' 
wants to give the impression that the country is with them in these Victory 
Parades. Is there any sense in that? Would it not be wiser for them to lee 
that they ~ i h h  people? If the people did not wan' them, the Govern-
l]feni; should have drlilpped these celebrations and thereby gained public support!. 
There jsone thing more to which I would like to refer. The Town Hall w_ 

ablaze yesterday. I went to the officials who were there and I asked them 
why the firses were not put down. Can you imagine what I W88 told? I 19'118 
told that the Fire Brigade of the city had been destroyed and that the Fire 
Brigades which were lying idle in New Delhi were not available. I make that, 
charge deliberately that the Town Hall, tlIe meeting Hall of the City Fathel'l Of 
Delhi, was allowed to bum from noon till night and the Fire Brigades of New 
Delhi would not be sent there to put down the fire. We had read that Nero 
was fiddling while Rome was burning but we saw the uncanny example of. it 
actually happen here yesterday. New DeIlii was revelling while Delhi, w88 
burning ouly three miles away. Need anything more be said about it? r hopa 
this Government will realise what it is doing and will make it lmpossibie for such 
things to occur again. I, therefore. support this motion and hope it will open 
the eyes of the Government. • 

The Honourable Btl John 'l'horne  (Home Member); Sir, I shall 'not spend 
much time in attempting to describe the incidents which made up the regrettable 
occurrences of yesterday. 'l'hey have been described in the preas and, I think, 
on ,the whole, that description is fairly accurate. I. hl1ve .doJ;le what I could to 
optaiu from official sources a story of the events, but, as I stated my expecta-
tionsthis morning, it is too early to get yet a conspectus of a series of events 
h~ . took place over a fairly considerable artla.The main scene of the trouble 
was the Chandni Chowk. V Ilrious parts of the Chandni Chowk were . ~  

at various times. There was trouble also at the .Railway Station where an 
attempt was made at looting. There was a serious occurrence at the. Queensway 
Fire Brigade Station which r.esulted in the destruction of fire et!gines which 
could· otherwise have been used to put down the fires. There was trouble 8S 
far a field as Sabzi MandL There is· some evidence of concertild organisation. 
The main evidence of that, I think, is in the starting of fires in the ChandnI 
Chowk, the laying of road blocks to prevent people getting to the fires in order 
to put them out and the attack on the Fire Brigade Station in order to prevent 
the engines from going out.· I am told that one engine in the .earlier stag§s 
WeBt from the Fire Brigade Station to the Chandni Chowk but it was tumeQ 
back by road· blooks and by stoning. It went again but it was turned back 
again. It was only in the third attempt t.hat it ~ 'l  in getting to the fire 
and saving some part of the Town Hall. 

Now, Sir, I should remark at this stage.on the use of troops. Actually, ~  

companies of troops were called out at different times. One company stayed 
at the Railway Station and the other company plltrolled the Chandni Chowk 
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1 have no doubt of the salutary effect of their being on the spot, but they took 
no active part. 
llaulaDa Za.far Ali nan: Were the British troops also called? 
The Honourable Sir John Thome: One company was British and the other 

was Illdian. They took no active part ill the suppression of the disturbancf's 
and no shot was fired by them. 
Kow, Sir, I turn to the phrat;ing of the adjournmellt motion. It refers to the 

,shooting of innocent citizens and the use of tear gas and lathi charge against 
them by the police in Delhi. Well, Sir, I will refer first to tear gas, or tear smoke 
3& we call it, and lathis. It is a fact that tear smoke was used on a number of 

l ~i ll  think about a dozen. It was used to disperse crowds who were 
,.attempting to light fires, crowds attempting to make road blocks and people who 
were going up and down in a very disorderly condition. I cannot understand 
the Mover's grieyance about the use of tear smoke. If firing. is resorted to 
'without tear smoke having been used, Government are bitterly assailed for not 
using more humane methods. Here is 'In instance where breat restraint was 
shown. Tear smoke was used again and again and resort was had to firing 
<>nly when it appeared that the crowd was so determined that tear smoke was 
not an effective deterrent. Lathis-I have lisiened in vain to the descriptions 
·given by my Honourable friends, for any instance of the use of lathis and my 
information is that there was no beating up with lathis at all. 
Now, Sir, I turn to the firing incidents. Firing was done by the police on 

'three occasions. The first occasion was that one' round was fired by a sub-
inspector. I think actually undel' the orders of a magistrate, with a revolver. 
'There was no casualty. Later in the day, a senior police officer whow8s 
-attempting in the Chandni Chowk to prevent people surging up the gullies on 
either side from making road blocks and from keeping on with their work of 
,arson, fired two shots . 
.An Honourable .ember: Were they 'mder the orders of a magistrate? 
'!"he HOIlourable Sir lohn Thome: The District Magistrate was with this 

officer when it happened . 
.An JEoDourable Kember': But did he order the firing? 
'1'I1e Honourable Sir .John'1'horne: Undoubtedly he ordered in a way. The,. 

were together. If the order was not explioit, it was implicit. Two shots were 
"fired and one person was injured. Then, later when a determined attempt was 
'1Ilade on the Reserve Bank, an attempt, to set fire to the Reserve Bank, the 
ume police officer fired. I think, six rounds and four people were injured. So. 
-that was all the firing by the police. There was no firing by any police ofticer 
except the two that I have named, one sub-inspector who fired one shot with his 
revolver, the other a senior officer who on two ocoasions fired seven or eight 
Tounds. 
lIawabiada Liaquat Ali Khan (Meerut Division: Muhammadan ;Rural): With 

-a revolver? 
'1'I1e Honourable Sir .JoIm Thome: I think with a gun which he took from 

'One of his men. The casualties admitted to hospitals are, I understand, 13 of 
whom twelve had bullet wounds and one a contused wound. Of these 13 per-
1Ions, one died last night and one is seriously injured but may live. The re-
mainder are not seriously injured. So far as we have succeeded in ascertaining, 
the total fatal casualties are three altogether. Of those, one may have been 
'oaused by police firing. When the firing occurred. nobody was killed on the 
lIpOt. but it is possible, it is likely I think, that one of these three fatal casualties 
was the result of the controlled firing which I have described. There are two 
fat·aI casualties unaccounted for. There, I cannot. fill in the gap with any cer-
tainty. As I said. We are too near the events for a clear picture to have been 
obtained and so far as I can make out t,here was an i i ~ of which we, on lihe 
'Civil side, have not yet had any official account. There was an incident in which 
a. Deputy Provot-Marshal, an officer of the military police, was attacked, r think 
in a car, and in self-defence he fired and two people were killed. B ~ I wisn 
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>to make it quite clear, I am not in any way making any imputation against 'h~ 
.firing that was done on that occasion. It will be made the subject of a court 
·-of enquiry and the result of that court of enquiry will no doubt be made known 
.to us. 

An Honourable Kember: Has any policeman received any injury? 

The Honourable Sir John Thorne: Yes, Sir. Several received IDJuries. 
What I want to make clear is that there was no firing by troops under the orders 
--of the civil authorities, and the only firing of which I have heard was this 
. -incident-that in self-defence an officer or perhaps more than one fired and, 
.1lccording to our information, two persons were killed. Kow Sir, I am glad that 
.today there have been no allegations of brutality on the part of the police. I was 

expecting to hear them, and I am very glad that none has been uttered. 
In fact t.he charge as fa!' as we can make out is not that the policfl 

;behR ved improperly but there were not enough police about. It is.ery difficult 
to please some people. If there are many police about, they complain of an 
intimidating show of force; if there are hot enough police, they complain, that' 
-again is made the cause of complaint. From the impression I formed when I 
.read the newspaper account this morning, and 'it is confirmed by what I have 
heard since, I have no doubt that the Delhi police behaved with very great 
restraint. It shows that not only were they in a state of excellent discipline, 
hut, that they are men of real courage, because it takes some courage to deal 
with dangerous crowds without losing your head. I maintain that Delhi should be 
genuinely proud of its police. There have been some imputations in one news-
paper against honorary magistrates. I have the authority 'of the District 
Magistrate to say that those imputations are beyond doubt undeserved. The 
Ronollrary Magistrates, as was expected of them, gave up the best part of their 
-day to the duties which they were asked to undertake and none of them showed 
-the white feather in any way. 

~  Sir, what are the causes of this occurrence? Well, Sir, a great deal has 
heen said about the strong indignation caused by the refusal of the Delhi authori-
ties to refrain from taking part in the celebration of the Victory parade. I do not 
.myself think that there is very much in that. I am afraid, if we look to other 
~  of this occurrence, we have to look back to six months. I think' the' 
-seeds have been sown during the last six m::>nths. On all those occasions, whe-
ther it is in Delhi" whether it is in Karachi or Bombay or elsewhere whatever the 
i."Dmediate occasion is, the real cause of these disturbances is a state of turbu-
lence which has beeu engendered by months of incitement to disorder and to 
(}ontempt of authority. 

Prof. If. G. R&nga (Guntur cum NeUore: Non-Muhammadan Rural): Why 
don't you quit India? 

The Honourable Sir Jolm Thome: My Honourable friend asks why dou't we 
<J.uit India? Because, nobody will take our place. That ooes not mean that 
Governmeut are supine or that Government have abdicated their duties, and 
in this matter of public order, I wish to make it quite clear to the House and 
'to t.hf people out.side that Government, lind by that I mean the Cent1l81 Govern. 
ment and the Provincial Governments, haye, in an agreed policy, deliberately 
and of set purpose observed in. these past months a policy of patience and 
res'raint. The reasons for that are first in order to ensure that elections should 
be held with the greatest possible freedom of expression, and secondly in order 
to refrain from anything that would prejudice the permanent settlement of Indian 
difficulties to which we are looking forward. In that permanent settlement. of 
India's difficulties, we who are responsible for public order believe that we have 
the greatest assurance that public order will be maintained and· preserved and 
handed on from our generation to the neri. If in the meanwhile we did not 
exercise the restraint that has been exercised-and the temptations have very 
often been strong-then the danger would be that in order to make quite -:lertain 
of liomjJ immediate settlement of disturballce we should prejudice the policy 
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which in the long run, according to our belief, offers the greatest hope of peace 
and tranquillity in India. 

Now, Sir, it is open to the House to pass this motion; it would be nothing 
new for Government to be censured on a case where I believe Government are 
not in any way open to censure. But it is open to the House to do it, and I do-
hope myself that that will not be done. 

:Mr. Deputy President: The Honoura.ble Member:s time is up. 

The Honourable Sir John Thorne: I will finish in one sentence. I hope· 
that my Honourable friend will aft,er this discussion and explanation withdrll.\v 
the motion, because I am quite sure that if the motion is passed against Govern-
ment, not only will it be a discouragement to many people who are responsible' 
for p'lblic order and deeply interested in it, but it will be an encouragement to 
those forces4lvhich, as we perfectly know, are always on the look-out for an 
occasion to break the peace. 

:Mr. )I. Asa! Ali (Delhi: General): . Sir, my hoarseness today is due to my 
excessive desire to try and reac}l the ears of those who were surging about in 
the city yesterday and this morning. I have listened to tbe Honourable Mem-
ber's speech with the closest attention. Before I come to deal With the main 
aspect, of these happenings I should just like to ask him 11 question or 
two. While he was describing the occasions on which fire was opened .by either 
a policeman or a military officer, he accounted for two killed by a military police-
man and three killed .  .  .  .  .  . 
The Honourable Sir John Thorne: There were three killed altogether according 

to my information. One of these may have been killed as a result of police 
firing, some one wounded at the time who died later in hospital. The other 
two, according to our surmise, were caused by the incident of a military officer'!; 
firing. 

Kr. )I • .Asaf Ali: So far as I could gather, the first shot was fired by a 
policeman with a revolver and there was no casualt.y. Then he fired two morl3 
rounds at another place and another four rounds laier. 

The Honourable Sir John Thome: First a sub-inspector fired one round; 
lat,er a senior officer fired two shots, and later-that was at the Reserve Bank-
six shots. 

Kr. K. Asai Ali: Taking all these shots into account there were nine alto. 
gethbr but we tind thirteen casualties lJ'ing now ill the hospital, apart from the 
fiVtl or six W;'lO are dtlad. This metins eighteen or nineteen casualties. That bv 
itseH, tJ my mind, is a case for iil\'tlstigatioll, to say the least of it. Somebody 
ha':l lIlade a bluuder somewhere; either the HOllJurable Member has not been 
furui;;hed with accurate illforlllatioll or tho:;e \\'ho were giving him all this 
illformatio11 did 110t take these facts intJ eonsidcration. Thirteen persons are 
actually lying in hospital at present, 011e of whom is seriously injured and fivE' 
or six me reported to be dead. It naturally meallS nineteen rounas fired by 
sor,neone somewhere: .that is ~l  my informatioll comes in. \Vhat is being 
objected to today, qUite apart from all that has been said here is the use of 
fire-arms quite indiseriminatdy and without any justification by ih~ Military police 
somewhere ill front of the civil hospital or 11 l)lace hi(~h uSl,d to be the civil 
hOSPItUl. Some ~  these fellows after having' performed their duty the whole 
day long were rollIng about on the maldan and the crowd that hail been dispersed 
from ~  Reserw Bank was retreating. As the:v were retreating and h~  
a spot m front of t'Je hospital it is reported-it is a matter for Government to 
investigate-that the military ~li  got up, whether out of panic or anger 
Dr sheer callousness and ~ h.  ~h  fired and these people were injured. 
the!e. There would be some .JustIficatIOn for the.. use of fire-arms against a. crowd 
WhICh!; as they say, was trymg to set fire to the Reserve Bank if it could b& 

;. . - , ... 
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proved. But h~  is the ~ i~~ i ~  I ask, for this fire i ~ opened in frol;t 
of the civil hospItal? It IS thIS whICh has caused, to my mmd, the greatesll 
resentment. But apart from taat, I do not wish to go into other details. As 
far 9.S these happenings are concerned, they are far too near to us; We cannot 
possibly see the whole picture in its proper perspective. I do not wish to rake 
up things unnecessarily. I was in the city myself for about three hours yestH" 
day; I was there from about 11 A.M. to 2 P.M. and again in the evening, anrl 1 
know waat has happened. You can take it from me, Sit, that I was amazed 
to find, when I went into the city that fires were burning aud our excellent 
policemen were standing there. They could not put out the fires; they were not 
movjng their little finger to do anything. In fact one of them-an officer, having 
recognised me came up to me somewhere near Dariba aud said, "See, Sir, vie 
are only just a few bere and you see these crowds: will you p!ease ask them 
t,o disperse?" I said, "But this is exactly what we are doing; we are asking 
them to go back to their homes. But what, about theBe fires that are i ~.  

Then: were various gates put up by the police or other authorities,-I have not 
the faintest idea as to who put up these triumphal arches,-made up of bamhooc;. 
Fire was set to them and they were burning: in faet they had been burnt down. 
This hapTlened in at least six to eight places. The one thing that struck me :,s 
I was passing through the city was the absence of adequate police service-
complete absence. I am fully aware of the fact that it is sometimes said 'if we 
bring the police to the scene. ~' .. say it will Rroyoke; if we withdm,,' them: YOll 
~' they are not. t·here'. That is not. the 'kind of t1ing to go on with. T kn')w 
that the District Magistrate of Delhi only slightly, unfortunately because most 
of the time that he has been here I was  elsewhere. I saw ven little :Jf him in 
the beginning, and I have had some slight chance of seeing hi ~  since, hut it ~ 
my impression that the District Magistrate had better go elsewhere. He has 
~  completely unsuitable as far as Delhi is concerned. I have not h~ 
slightest doubt about that in my mind. The one occasion on which I saw him, I 
found him rather a gentleman who is over·burdened with the sense ()f his own rea-
pOllsibility. Imagine a remark like this coming from him on on€ occasion: I was 
discussing with the Chief Commissioner in his presence certain details about h~ 

Congress Session which was proposed to be held in Delhi. I told him th?t 
certain facilities were abs:>lutely necessary, for instance, traineq volunteers' etc. 
etc. Oh! I beg your pardon. It was ill connectbn with elections. , I said that 
parties would go about canvassing, which means having small processions. corner 
meetings, etc. etc. He turned to me and said. "But the roads are for public 
use; they are not intended for proeessions" little re'alizing that the roads are 
for the public, and it is the public that wants to take out nrocessions. Who e]se 
would? This means definitely that the District i ~ has got his own senfl6 
of nnty find the sooner he goes elsewhere the better. 

Dr. G. V. Deshmukh (Bombay City: Non·Muhammadan lTl'lXIll): What will 
he do elsewhere? 

1Ir. M. ABai Ali: I aID'sorry that I have to say so ........... . 

Mr. Deputy President: Toe Honourable Member has got two minutes more. 

Mr. M. ABa! Ali: These two minutes will be more than enough for my 
purpose. 

But I can assure him, Mr. Deputy President, that much of the trouble is 
due ~  h~ fact that the. Deputy. i~ i ~  of Delhi has been mishandling 
the lh~ lO  the whole t,lme. HIS behaVIOur. ill the Municipality. his behaviour 
otherWise, and the way he manages the show, is at the bottom of the whole 
thing. 

But now, quite apart from these happenings,-I can say a great deal 
more about h~  things, but my time is very short,-I come back to the root 
cause once ~ . These are, ~ . D ~  President, but symptoms, you ~  
find out the disease. Where IS the dIsease? The disease has already been 

, 
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paintoed out by previous speakers. The disease is deever ~  the disease i~ 
the impatience of the people with foreign rule. ThlS i::; the disease; these 
happenings are only symptoms. I assure you, }lr. Deputy President, that it 
takes us all our energy to try and rein people ill. We are tailing, I tell you WtJ 
are failing and I am not ashamed of saying ::;0. Here were our people who 
would listen to. us, who would do anything we wanted them to do, and yesterday 
as I passed through the city there were these crowds who would obey me any 
moment, but not yesterday. They feit hurt, they felt injured, there was ~

thing deep down in their hearts which I could not satisfy. I went on telling 
them 'go home'. They would surge back for a little while and as soon as we 
had cleared out, they would come back and I would hear whispers here and there 
'yes, but what is all this going on; is it not indignity aud insult to us?; here 
we are hungry, bere we are starving and we see all T.his great tama8ha going on; 
fires burning in old Delhi and fireworks going on in ~  Delhi'. Mr. Deputy 
President, these things are too obvious, too glaring to be overlooked as l;J.as been 
pointed out by the previous speakers so eloquently I endorse every word of 
what they have said, I also recognize what the Home Member has said today 
about the new attitude which the ~  has tried to reflect. I recognize 
it to a certain extent, but if they wish to prove that the spirit is there then the 
sooner they take note of the fact that they have got to yield to common demands 
the better, the sooner they realize the fact that common feelings have got to be 
respected the better. They must bow before them. We must all bow befoN 
lihem. After all, this is the essence of democracy, if there is going to be n 
democratic India. If it is a democratic India to which power is going to be 
transferred, let us see to it that the coming events cast their shadows befofe. 
Here and now let them begin to act in a manner that the people may recognize 
that they respect their feelings. 

Some Honourable :Members: The question may now be put. 
Ill. Deputy PreBldent: The question is: 
"That the question may now be put." 

The motion was adopted. 

lIr. Deputy PresIdent: The question is: 
"That the Assembly do now adjourn." 

The motion was adopted . . 
The Assembly then adjourned till Eleven of the Clock on Monday the 11th 

March, 1946. ' 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076

